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I Mr. Chairman. J 

of Business in the Rajya Sabha, I have allotted 
30 minutes for the completion of all stages 
involved in the consideration and return of the 
Appropriation (Railways) No. 3 Bill, 1963, by 
the Rajya Sabha, including the consideration 
and passing of amendments, if any, to the Bill. 

I have to inform Members that under Rule 
162 (2) of the Rules of Procedure and Conduct 
of Business in -the Rajya Sabha, I have 
allotted 30 minutes for the completion of all 
stages involved in the consideration and return 
of the Appropriation (Railways) No. 4 Bill, 
1963, by the Rajya Sabha, including the 
consideration and passing of amendments, if 
any, to the Bill. 

I have to inform Members that under Rule 
162 (2) of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I have allotted 
30 minutes for the completion of all stages 
involved in the consideration and return of the 
Appropriation (No. 3) Bill, 1963, by the Rajya 
Sabha, including the consideration and 
passing of amendments, if any, to the Bill. 

MESSAGE FROM THE LOK SABHA 

THE EXPORT  (QUALITY    CONTROL   AND 
INSPECTION)   BILL,  1963 

SECRETARY: Sir, I have to report to the 
House the following message re-, ceived from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: — 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Export (Quality Control and Inspection) 
Bill, 1963, as passed by Lok Sabha at its 
sitting held on the 3rd May, 1963." 

Sir, I lay a copy of the Bill on the Table. 

THE OFFICIAL LANGUAGES BILL, 
1963—continued 

MR. CHAIRMAN: I am very sorry that 
some Members on Saturday still wanted to 
speak but since we had taken   .    .    . 

'SHRI G. MURAHARI (Uttar Pradesh): I 
have not completed my speech. I was 
speaking. 

SHRI BHUPESH GUPTA (West Bengal): 
On Saturday a very unfortunate thing 
happened. Let him continue his speech and 
other speakers    .    .    . 

MR. CHAIRMAN: I understand that you 
had completed your speech. I find from the 
record   .   .   . 

SHRI G. MURAHARI: No, no. I have not 
completed it. 

AN HON. MEMBER: The time should be 
extended and all Members should be allowed 
to take part is the discussion. 

SHRI BHUPESH GUPTA: You see that 
thing, whether he has completed it or not. But 
I may submit, Sir. This debate was continued 
in the other House for, I think, five days. And 
it was originally fixed for two days. Then it 
continued for five days. Many things 
happened there. They had all kinds of 
discussions and so on. In our House, suddenly 
it was decided that we must keep to this thing, 
not because perhaps you were not opposed to 
it. But you may think. So as the House is to 
adjourn on the 10th we can sit a little longer. I 
do not think, Sir, that any large number of 
speakers had been called, and I do not think it 
will be right, over a matter like this, that we 
should apply strictly this kind of thing when 
we do extend in some cases. Yesterday what 
happened? At 6.39 or so the House was 
adjourned. We were told that the debate might 
continue on Monday also, and then suddenly, 
at 6.39, when he was speaking—whether 
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he had finished by then or not, he will say—
the House was adjourned!. It was 6.39 and 
you will see it in the proceedings, not 6-40. 

Now, Sir, perhaps the Home Minister has 
got some business. Then we can adjust our 
time according to jhis convenience also. I 
know that he pas got plenty of work. But then, 
Why must we be dragged at the tail all [the 
time? 

MR. CHAIRMAN: It had been announced 
before by the Deputy Chairman that the 
Minister would reply at 11 o'clock today. 

SHRI BHUPESH GUPTA: That •was not 
settled. Just at the point when  he  was   
getting up   .   .   . 

MR. CHAIRMAN: It was'also announced 
earlier. 

SHRI BHUPESH GUPTA: 11 o'clock? Then 
we could have sat yesterday a little longer. 
Why these things are cut out? Sometimes 
Government dses not give business, and you 
adjourn :he House at 4 o'clock. Whenever it is 
to the convenience of the Government we 'will 
have to trail behind. It djjes not look good that 
Opposition is always dragged at the tail in this 
manner. I say this is a matter—it is :iot a party 
question—over which people wanted to speak, 
and let them havi a chance to speak. For 
another ten years we may not discuss a subject 
like this at all. Therefore, Sir, I think it is a 
legitimate issue. Among hon. Members 
opposite many are there who wanted to speak 
but have been denied. On this side also there 
ware some, and this matter, as I said, may :not 
be discussed for another ten ye^rs. Let it not 
look as if discussion had been curtailed in an 
important master like this. 

MR. CHAIRMAN: Thank you for the 
suggestion, but there are always marginal 
cases. In the case of questions, for instance, I 
allow three, fcjur, 

even five supplementaries to the person who 
puts the question. Now, usually, people whose 
question it is not, put two, three, and 
sometimes even four supplementaries, which I 
allow. Then, when I pass on to the next ques-
tion, some people still stand up and I am very 
sorry I am not giving them a chance. In the 
case of speeches also there is always a very 
long list; the time is restricted. People 
themselves seem constitutionally not in a 
position to restrict their speeches. Very few 
Members make brief speeches. It is all long, 
speeches and a long list of speakers. 

SHRI G. MUKAHARI: Why should we be 
made to suffer? 

MR. CHAIRMAN: Just a minute. 
Therefore, there would always be marginal 
cases. Some people would not at all be able to 
speak, or some people would not be able to 
speak at the length they wish .to, but if it is the 
wish of the House, I can continue the House 
indefinifely. I am sure the House will not 
supply the quorum. I know people insist on a 
meeting up to a certain time, but then, at a 
later stage, the quorum is not maintained. 
Yesterday the meeting was to last till 6. Then, 
instead of 6, it lasted till 6-30. Then it lasted 
till 6'39 and even then there were some 
Members who had to be left out. If the House 
had continued till 6-45, there would still have 
been one or two Members who wanted to 
speak. So what shall we do with these 
marginal cases? We would like to have some 
consideration from the House also. I therefore 
hope that the Members would cooperate with 
me. 

SHRI BHUPESH GUPTA: Nobody asked 
for our opinion. We were just told 
"adjourned." We were sitting here. We would 
have been open for consultation.    But 
nothing was done. 

Mi. CHAIRMAN: There are thirty 
Members in the list that I have. If you plead 
for the two. I might plead for the thirty. 
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SHRI BHUPESH GUPTA: I am not 
pleading for anybody. I am asking you to 
consider whether it is possible for you to 
accommodate some. That is all I am asking. 

MR. CHAIRMAN: That is the difficulty. 
Since I had thirty names and it was impossible 
to accommodate them all, there had to be 
some marginal cases, and at some margin the 
debate will have to stop. I hope you would co-
operate with me and I will see to it that most 
of the people get the chance to speak. There 
are also the amendments that are coming up. I 
have spoken to Mr. Abdul Ghani. He will be 
able to speak on the amendment. Mr. Solomon 
also will be able to speak on the amendment. 

SHRI BHUPESH GUPTA: We always 
speak on the amendments. The amendments 
are there. The House must have a fair chance 
to discuss the amendments. We shall speak on 
the amendments and the clauses. 

  
SHRI R. S. DOOGAR (West Bengal): May I 

make a submission? The Business Advisory 
Committee had originally allotted 7 hours for 
this discussion and we have already exceeded 
that time limit by at least 4 hours. I wanted to 
submit it for the attention of the House. 

SHRI BHUPESH GUPTA: The Congress 
Party has it within its power and they may 
move you to apply the 
guillotine. 

MR. CHAIRMAN: You need not reply  to  
everything. 

SHRI BHUPESH GUPTA: Otherwise we 
will have to continue. 

MR. CHAIRMAN: Mr. Murahari, do you 
think you had not finished your speech? 

SHRI G. MURAHARI:  No, Sir. 

MR. CHAIRMAN: But my record shows  
that you finished your  speech 
yesterday. 

SHRI G. MURAHARI: They rang, the bell. I 
sat down and they immediately announced 
that the House was adjourned saying this 
much that the Home Minister would reply on 
Monday, that is, today. 

MR. CHAIRMAN: Probably you-finished 
your speech. 

SHRI BHUPESH GUPTA: I wish you were 
here at that time. 

MR. CHAIRMAN: D0 you insist on. 
speaking now? 

SHRI G. MURAHARI:  Yes, Sir. 

MR. CHAIRMAN: Please speak then. 
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MH. CHAIRMAN:  Mr. Solomon. 

SOME HON. MEMBERS: He is not 
there. 

SHRI BHUPESH GUPTA: In deference 
to your wishes, Mr. Solomon has decided 
not to speak. And after what you have 
said we do not propose to apeak. 

MR. CHAIRMAN: I hope any other 
Members in the list of 33 are not anxious 
to speak at this stage. Now I would 
request the Home Minister to speak. 

THE MINISTER OF HOME AFFAIRS 
(SHRI LAL BAHADUR): Mr. Chairman, Sir, 
I somehow feel that I have not much to 
say as there has been general •upport lent 
to this Bill. There has been  a  thought-
provoking  discussion 

t[ ]   Hindi  transliteration. 

and great restraint shown in the speeches, 
and I am thankful to all the Members of 
the House for supporting this  measure. 

Sir, It is clear that the basic prop© 
sition that Hindi should be the official 
language of the Union, as provided in 
article 343(1), is generally acceptable. In 
the circumstances, the only question that 
remains to be considered is how to 
implement the changfe-over to Hindi 
without causing any disturbance to those 
who come from the non-Hindi-speaking 
areas. I personally think thaf we will have 
to adopt a constructive approach to thij 
matter. On the one hand, there wilf have t0 
be teaching and learning ot Hindi done on 
a good scale. In Government services 
also, without introduction of compulsion, 
we have to create conditions in which 
those iu service will willingly and 
voluntarily learn Hindi and be prepared to 
fall in line at some later date when we are 
in a position to switch over from English 
to Hindi inaccordance with the provisions 
of the Constitution. I do not think that 
there should be any-real difference over 
his matter. In all wisdom we should take 
steps which will fulfil this objective 
without creating bitterness or vitiating the 
atmosphere. 

Sir, if I deal with the main points raised 
by Shri Annadurai, I would have perhaps 
covered almost all the essential points 
raised against this. Bill, and I shall try to 
do so as briefly as possible. 

As far as I could see, Shri Annadurai 
raised three or four points. He said that 
the provisions of this B1U are doubtful. 
He said that I indicated, or I suggested, 
that the provisions of the Bill could as 
well be discussed in a law court and the 
decision of th<» law court would be or 
should be considered final. I am sorry, 
Sir, that Shri Annadurai perhaps 
misunderstood me. I was not suggesting 
that the language of this Bill, or any otf 
the provisions, is not clear, or it need- 
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ed the view8 or the comment of any court 
What I was mentioning was in regard to 
the use of the words authoritative text in 
Hindi, and in that respect I had said that it 
wouid be for the courts to accept any text 
they thought proper. There will be three 
texts, the regional—if the official 
language is a regional language, then it 
would be in the regional language—and 
along with the regional language, a Hindi 
translation of it, if the State Government 
so pro-Tided, and side by side, an 
English version also. So, I had merely 
said in reply to a question put by one of 
the hon. Members there, that it would be 
for the courts to accept the version or the 
text they thought best But I had never 
said that in any way the language of this 
Bill creates misgivings.   It is absolutely 
clear. 

Then be said that the Congress Party 
was coaxed into accepting this Bill, or 
the provisions of this Bill. And, thirdly, 
he referred to the assurance given by the 
Prime Minister. 

Well, in so far as the Congress Party is 
concerned, it is true that we have had 
many discussions with the Members of 
the Congress Party and it ia also true that 
the Members of the Congress Party held 
strong views on certain matters, 
especially Members coming from the 
Strath as well as from West Bengal and 
other States. Similarly, there were equally 
strong views held by others who come 
from the Hindi-speaking areas. I met all 
of them and met them a number of times, 
and have to pay my compliments to them 
for accepting the Bill as It is today. 

It is true that certain suggestions were 
made and I had to incorporate them. 
They had also some doubts over the 
words "may" and "shall" di { had 
mentioned in my earlier speech. But they 
conceded my point, and they were good 
enough at least to withdraw their 
objection. The point is that what the 
Congress Party has done a the only right 
course which should >e adopted bv the 
country as a whole M- by the other 
political parties in so 

far as this question of language is 
concerned. I do not consider that the 
issue of the language could be considered 
as a political issue or a party issue. It is 
important that it should be considered as 
a national issue and a national problem. 
And I would, therefore, beseech Shri 
Annadurai and his friends to consider this 
matter in that text. I do not want to com-
pliment the party to which I belong, but I 
must say that it is the one political party 
which has tried to help to maintain the 
stability of the country. This party has 
taken a balanced view of things on all 
national matters. It has not considered 
them from purely party point of view or 
from purely election point of view. This 
was a problem or this was a matter which 
could have been shelved for some time. If 
I had taken a narrow view of things or the 
Government had taken a narrow view of 
things, we might as well have postponed 
it There are by-elections going on in the 
country. The hon. Member is aware—I 
do not want to name the persons—that 
there are some people standing who will 
naturally try to exploit   .   .   . 

12 Noox 

SHOT BHUPESH GUPTA: You mean 
by-election where a Minister is cam-
paigning against the Congress candidate? 

SHRI LAL BAHADUR: A Minister has 
every right to stand   .   .    . 

SHRI BHUPESH GUPTA: A Congress 
Minister is campaigning against the 
Congress  candidate. 

SHRI LAL BAHADUR: How can that 
be? 

SHRI BHUPESH GUPTA: Statements 
against the husband become very good 
election campaign   .   .   . 

SHRI LAL BAHADUR: Unfortunately 
Mr. Gupta's intelligence is very poor. 
What am I to do? He should develop   
another   agency.     I 
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[Shri Lai Bahadur.] know his Party has 

got some agency to collect intelligence of 
a special type. 
SHRI BHUPESH GUPTA: I have no 
intelligence.   I read the U.P. Minister's 
statement about    her    husband and,  -
therefore,  I  thought it was  a good 
election campaign. 

SHRI LAL BAHADUR: I merely 
wanted to say that this was the time when 
purely for political reasons or party 
reasons we could have shelved this Bill 
for some time. We could have taken it up 
in the next Session. We did not do it. 
There is no harm even if we are defeated 
in some constituency but we cannot give 
in on fundamental issues which concern 
the whole country and the whole popula-
tion and I am sorry that Mr. Annadu-rai 
should have said that this Bill has been 
brought deliberately during the 
emergency period. He should have 
commented otherewise. In fact, he should 
have complimented us. There has been a 
talk about this mailer for the last 2 or 3 
years because now 1965 was coming 
closer and nearer and there was a feeling 
in the non-Hindi speaking areas as to 
what will happen after 1965, and they felt 
that it was essential for the Government 
to bring some Bill which would make it 
possible for the continuance of English 
after. January 1965. We have been giving 
thought to this matter for some time past. 
We would have brought this measure a 
little earlier but in November a special 
situation in the country had developed 
because of the Chinese aggressions and 
we had therefore to postpone It, but we 
were very keen that we should bring up 
this Measure during this Session and we 
have done so. But as I said, instead of 
appreciating our position in this regard, 
Mr. Annadurai felt that we have done it 
deliberately so that the Government could 
take strong measures during the 
emergency period if any one opposed it. 
So far there have been no coaxing or no 
compulsion at all. Even in the Congress 
Parly, as I said, there has been no 
compulsion  on Members.      We have 

not even used some kind of a whip or 
issued any kind of whip. Formerly 
something may have been done but now 
every Member has been left free and in 
fact, one of the Members ha* actually 
opposed it So, we have given complete 
freedom to Members, and in regard to any 
action being taken during the emergency 
period against people who do not comply 
with the provisions of the Bill, we have 
not thought of that at all Of course, the 
point has to be considered, if an occasion 
arises, when there is complete defiance of 
law or defiance of authority, and if it 
disturbs the law and order position of a 
State or a particular area. They are gene-
ral matters, whether they are in con-
nection with this Bill or in connection 
with any other matter. The safety and 
protection of life and property is the first 
duty of the Government and I have every 
hope that nothing will be done which the 
Government may action in which the 
Government may have to take any action. 
However, I have every hope that Shri 
Annadurai and his friends will seriously 
give further thought to this matter before 
they launch any kind of action. He 
referred to the assurance of the Prime 
Minister. I need not say anything in that 
respect because tin Prime Minister 
himself intervened  in the debate and he 
has made the position quite clear. 

About one thing I wanted to say Shri 
Annadurai was good enough it say some 
kind words about me. H. perhaps does 
not know my short comings; otherwise 
he would have been a bit reticent in his 
compliment However, I must express my 
sine thankfulness to him for the kin< 
words he said, but 1 wanted to tel him 
and the House that it is not question of 
the Prime Minister or my self being here 
or there or In the office. It is not a 
question of per sonality. The question of 
language i so important that any 
Governmer which comes into power or 
any Prim Minister or Home Minister 
who take up this office after us will have 
1 think a hundred times before import 
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Ing any common language on the country. 
The language issue has to be viewed in a 
much wider content. You cannot consider 
it from a narrow angle. The matter will 
have to be considered in a much wider 
context and it would be impossible for a 
democratic Government not to carry all 
the people, as a whole, with it. \t it does 
not, its results are avvious. So, I would 
appeal that this matter need not be 
considered purely from an individual's 
point of view. We know that there are 
countries in which there is an authoritarian 
Government, at least in one neighbour 
country o|f our^ and even there it has not 
been ( possible for them to have one com-
mon language throughout the country.   I 
am referring to East Pakistan. The 
Bengali-speaking people in East Pakistan 
have been refusing to accept Urdu as the 
only official language of the State. Bengali 
continues there. So even an authoritarian 
Government does not find it possible to 
make a quick change and they are putting 
up with the present situation. 

Somewhere Ceylon was quoted. I 
agree that in Ceylon one language has 
been accepted as the official language of 
the State but India could not be 
compared with Ceylon. It ii a vast 
country with about 45 crores of 
population and with 14 language^ being 
used in the different States. I? it possible 
for us to copy Ceylon in that matter or 
will it be a practical proposition to say 
that we will jus^ brush aside all the 14 
languages, we will not recognise what 
the mother-tongue of the others in the 
non-Hindi-, speaking area is and impose 
soma] kind of a law on the whole 
country and make one language as the 
official language of India? 1 say that 
there] can be no comparison between 
India] and other smaller countries. It is, 
therefore, pertinent on my part to cay 
that this is a proposition which will have 
to be considered carefully and 
cautiously by any Government which 
comes Into power in this country. 

On one matter Mr. Annadurai   ex-
pressed his intense    feeling and    he used 
very nice words to express them. He said 
that we should not go    by arithmetical 
majority and we should think in terms of 
ethical majority. As [ said, it was very well 
put but what is it that we are doing at 
present? Are we trying to impose anything 
on the nation as a whole?   What have we  
done?  Under article 343(1),     as was said 
just now, after January 1965, Hindi  
becomes the  official  language of the 
Union.   Now, we decide, under this Bill, 
that English will continue as an additional 
language by the side of Hindi. In that way,    
we are   trying to satisfy the minority    
element to  which   a   reference  was made  
by Shri Annadurai.   Therefore, we    are 
making  provision in    this    Bill,    by 
which there will be constant consultation   
after   ten   years   when   the matter is 
taken up.   There    will   be full 
consultation with both the Houses of 
Parliament and later on or side by side or 
simultaneously, there will be consultation 
with  the State  Governments as soon as 
the Report of the Committee is received.   
It    will    be referred to the    State   
Governments also in addition to being 
discussed in Parliament.   No    better    
consultation could be possible than this 
and if the majority of this   House   or   of    
the other House is prepared to lend its 
support to this measure, will the hon. 
Member consider it an ethical or an 
arithmetical majority.   It is wrong to 
suggest, as I said just now, that any 
Member is working    under    compulsion.   
It is in their wisdom that they have come to 
the conclusion that in his matter, a 
balanced view, a balanc-' ed approach is    
absolutely    essential. Does  not  Mr.  
Annadurai  see  myself being attacked by 
those    who    com* from the Hindi-
speaking areas?   Pros Dinkar  spoke very 
well  indeed    but one could see the kind    
of   criticism and  bitterness which  existed    
in    it. The words    he    used    were    
careful words but it was very easy for me 
to understand the depth of his feeling. 

SHRI BHUPESH GUPTA:   He is a 
poet. 
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SHRI LAL BAHADUR; He is a poet 

and it was indeed a fine speech that he 
made, although he was highly critical of 
me and my stand. He thought that we 
were deliberately doing it. He said, why 
should we be doing this or bringing this 
measure before the House during the 
emer-geacy? The same argument was 
used by Mr. Annadurai and there may be 
much in common between Mr. Annadurai 
and Dinkarji than between him and me 
and between Dinkarji and myself. So, this 
is an obvious proof trf the fact that 
Government is pursuing the middle 
course, the right path, with a view to 
carrying the substantial majority of the 
country with it. I do not want to deny Mr. 
Annadurai's following. It may not be very 
big but in Madras, as he said—he himself 
admitted that there may be opposition to 
his move from Mysore, from Andhra and 
from Kerala—he has his hold on a portion 
of Madras or a section of the people 
living in Madras but that apart, the point 
is clear that we have taken this step and 
this middle course and, as the hon. Prime 
Minister said, this compromise with a 
view to giving satisfaction and as Shri 
Annadurai wanted, to doing it by 
pursuasion. Our approach has been a 
peaceful approach in all matters and our 
method has been of pursuasion and 
conversion and I beg to say that we have 
done nothing else so far and we do not 
propose to do anything else in the future 
except to adopt a peaceful approach and 
the approach of pursuasion and to make 
people agree to our views and carry them 
along with us. I think, Sir, Mr. Annadurai 
would agree that there could be no other 
approach which could be called ethical 
than what we have adopted. The only 
basic difference between Shri Annadurai 
and ourselves is—he agrees m most of the 
matters with us but the basic difference 
is—that he thinks that there should be no 
common language in the country. This I 
am not able to appreciate or understand 
and t do not know how !t would be  
possible for us to work together,   to 

communicate with each other if there is 
no common language but because he is 
opposed to Hindi, he feels that English 
alMie may be allowed to continue. 
Perhaps, in a way, he will agree and I am 
glad he did say that the Hindi-speaking 
States should be allowed to develop 
Hindi. Let them adopt it and implement it 
fully in their own States so that the other 
States might also follow them.- This is 
the right approach. I hope 1 am not 
misquoting him. If what I have 
understood is right, he said: 

"Therefore, I would request, I would 
plead with Hindi States to make their 
own language their State official 
language, work it out and make it 
acceptable to everyone else if they 
want it" 

I think this is just the right approach, I 
entirely agree with him that the State 
Governments in the Hindi-speaking areas 
should adopt Hindi, should develop it 
fully and try to spread it. If they succeed 
in introducing it as the official language 
of the State and implementing it fully, it 
would be much easier for other States to 
follow the Hindi-speaking States. They 
will get the vocabulary, they will get the 
words and they may be able to introduce 
them in the administration. I am speaking 
of the non-Hindi speaking areas. I think 
this is exactly what Mr. Annadurai had 
meant and I give him my wholehearted 
support but in that case, it means ,   .  . 

SHRI BHUPESH GUPTA: In the non-
Hindi speaking States it will be the 
regional language. 

SHRI LAL BAHADUR: It is a different 
matter. Let it be developed as the regional 
language but the same thing becomes the 
common language if Hindi is adopted for 
the Centre or Hindi is adopted in the 
States or as a language of inter-State 
communication. It comes to the same 
thing. In the Hindi-speaking States it 
might be adopted or accepted  as the 
regional 
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language. I do not say that but if it j^, to 
be adopted as the official language of the 
Union, naturally, the same thing, more or 
less, will have to be adopted in other 
States. Mr. ^nnadurai said that India is a 
multilingual State. Well, the Prime Minis-
ter said that he was perfectly rignt but I 
may remind him—I have not actually 
read it but I was told—tnat the 
Memorandum which was presented to the 
Committee of Members of Parliament, to 
the Parliamentary Committee, at that time 
had used the phrase "India is a multi-
lingual nation" but not as some people 
had put it as "multi-lingual national 
States"? I mean, you may have India a* a 
multi-lingual nation. Languages are 
different but the words used  here are 
"multi-lingual nation". They are not 
different, independent Sttates. The States 
are all integrated into one and the Union 
is supreme or parliament is the supreme 
authority. So, even the Memorandum, 
give by the Government of Madras, bad 
taken that view, and, I do not know, 1, 
may be not wholly correct but as tar as I 
remember, the Memorandum of the 
Government of Madras was Bent to the 
Parliamentary Committee then in 
consultation and perhaps with the 
approval of the opposition parties in. the 
State legislature of Madras. It may not be 
correct but that is my impression. 

,SHM C. N. ANNADURAI (Mad-as 
l.,may mention that the Memorandum 
was not supported unanimou.:tr. There 
were dissents. 

SHHT LAL BAHADUR: Well, then, 1 
do not want to press but the poi.rl is, that 
consultation was made with all the 
opposition parties by the Chief Minister 
and others. Now, I do not say anything 
about our distinguished leader, Shri 
Rajagopalachariji. He is apt here in the 
House but he has be'jn making 
statements. More or less, in •6.way he has 
suggested—not in a way fcut directly—
that the Constitution should be amended, 
and tne same thing was repeated by Shri 
Annadu- 

rai also.   Again, if I remember right; 
Rajaji was strongly opposed to    the 
setting up of the States Reorganisation 
Commission.   He had  expressed his views 
and   had   written   to   the Prime Minister 
and I had also occasion to talk with him 
and I remember he said that it was not a    
wi3e step and that it might as   well    be 
postponed for some    time.    Why did he 
say so? Naturally, as a   national leader he 
felt that this might lead to disintegration 
and the country should not be weakened.   
Now, to    suggest at this moment that the 
Constitution should be amended,  is to my    
mind not a very helpful move.     The 
House fully knows as to what amount    of 
difficulties cropped up in the constituent 
Assembly when the question of official  
language was considered and as the House 
is aware all the view* were there 
represented in the Constituent Assembly.   
Our best    braine were  available    in    the    
Constituent Assembly.   They    gave    
considerable thought to this matter for days 
and days and it is in their wisdom that they 
came to the decision that    the official 
language of the Union should be Hindi.     
Do we now want to repeat the same thing 
again and create a controversy in the 
country and in a way weaken    the   
country?     About this constitutional 
amendment, I personally feel that it is not 
necessary a* clause 3 of article 343 of the 
Constitution enables Parliament to provide 
for the continued use of English   beyond  
1965.   It should be remembered that the  
constitutional provision* relating to 
official language present aa integrated and 
comprehensive schema. Tt   provides  for  
the  introduction    ot Hindi as well as of   
other   national languages for official 
purposes of the Union at the Union and 
also   at   the State levels.     It also gives 
scope for the  continued  use of English.      
The procedure laid down in the Constitu-
tion for the change-over from English to 
Hindi as the Union official lansu^se 
provides for a good deal of flexibility and 
has been framed with due regard to all 
interests.     Various steps have already 
been taken in the States and 
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pursuance of the constitutional 
provisions. Adherence to the scheme of 
the Constitution or the constitutional 
settlement on language, as it is sometimes 
called, would appear in the circumstances 
to be the only sane and practical course to 
adopt. It can be fairly claimed that the 
interests of the non-Hindi speaking areas 
are fully safeguarded by the Official 
Languages Bill, 1963, and necessity 
demands on the one hand «n amendment 
of the constitutional provisions so as to 
give English the status of the official 
language of the Union; and on the other 
hand a more or less immediate 
introduction of Hindi and change-over 
from English with effect from 1965 can 
only result, as I said, in prolonging the 
controversy and creating a certain amount 
of unnecessary bitterness. In the circum-
stances, I feel that no political party or 
group should do anything which might 
lead to conflict or disruption in the 
country in any way. If an amendment of 
the Constitution is suggested, I have no 
doubt that it will create a Hornet's nest 
and lead to some kind of a conculsion in 
the country. I say that this Bill, which I 
have moved, definitely wants to avoid 
that circumstance. 

Sir, I am sorry that Shri Annadu-rai 
should have mentioned about anv kind of 
direct action or referred to launching some 
kind of a movement. I have already said 
something about it. We are still—I mean 
our country has still to—digest or imbibe 
the true spirit and purpose of a democratic 
form of Government or imbibe the true 
spirit of democracy and I include myself 
also in it; I do not keep myself out or 
exclude anyone. The whole population in 
the country has to imbibe the true spirit of 
democracy. Now, we may be responsible; 
as Congressmen we may have created » 
spirit of defiance amongst our people but 
when did we do it? The context was 
entirely different; the situation was entirely 
different. The democratic man, one of the 
biggest democrats of the world, Gandhi, 
who | 

preached non-violence, was not pre 
pared to use weapons under any cir 
cumstances. Even in 1945, when 
there was danger to the country of 
Japanese attack, Gandhiji said he 
would like to fight the Japanese in a 
non-violent way. What he would 
have done we do not know but I do 
not want to go to that extent I 
merely want to say that even that 
man decided to fight the then British 
Government but fight it peacefully, 
something unique which had never 
happened in the history of the world 
before. To use the weapon of non 
violence and fight in the political 
field was something novel and abso 
lutely new, as I said, in the history of 
the world. Non-violence had been 
preached by big prophets, great pro 
phets but it was confined to religion, 
social life, to individuals in connec 
tion with religious matters. But the 
use of non-violence or peaceful ap 
proach and peaceful method in 
the battle field or in the poli 
tical field was something 
which Gandhiji has contributed to the 
world and it was never adopted be 
fore. However, I do not want to go 
into that much but I only wanted to 
say that even a man of that stature, 
of those views, had to adopt a defiant 
attitude against the then British Gov 
ernment. He fought them r.on- 
violently and achieved swaraj but 
now, if Gandhiji had been alive I am 
sure he would have shown altogether 
a different way to the country. Now, 
suppose there is deficiency in the Gov 
ernment; certainly it has to be tackled, 
it has to be handled but I need not 
refer to Gandhiji. We have so many 
ways and means of pointing out the 
deficiencies of Government, of resist 
ing the views of the Government, of 
resisting the will of the Government 
It is not only direct action which can 
change the attitude or approach of 
the Government; it works otherwise 
in contrary directions, if Mr. Anna- 
durai will accept my word. If there 
is defiance of law if there is defiance 
of authority, naturally the Govern 
ment is determined more and more 
not to accept that challenge.   How is 
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this country to work and function if all the 
time there is a section in t|he country 
which will oppose the laws, which will 
defy the authority? Wfll, there will be 
complete chaos in the country. Do we 
contemplate that Kind of chaos and if that 
happens, it would be bad for us and for the 
country as a whole. Therefore, I suggest 
that the question of indulging in direct 
action should be thought of a hundred 
times before anyone lends his support to 
that kind nf action And I would beg of 
Annacjlu-raiji this. Really we are passing 
through a very difficult situation. 1 say 
that I have come up with this controversial 
measure only with a view to give 
satisfaction to a large number of people 
who do not know Hindi. It is only because 
of that that this controversial measure is 
being moved and considered by this 
House during this emergency. We want to 
carry the whole country with lis. We want 
to strengthen our country. We do not want 
that on any issue there should be 
suspicions and misapprehensions in the 
minds of certain sections of the people. 
But will it be advisable during this period 
to launch any kind of direct movement? 
Who will benefit by it? Only our oppo-
nents. We are passing through a most 
difficult period of our history. The 
Chinese danger is still there. Who will 
suffer? Is it not advisable that we pool our 
energies? We should work shoulder to 
shoulder in order to fight the aggression, 
in o^der to build up the country, so that no 
aggressor in future can cast an evil eye on 
us. This is the time when we should think 
of that only and nothing else. Therefore, I 
do hope that Annaduraiji will reconsider 
the matter and come to the right decision, 
the correct decision. The only correct 
decision would be to resist it in a 
constitutional manner and if he is no* able 
to carry the majority with \v.rr., he must 
accept the decision of the Government and 
the decision of this Parliament 

If you will permit me, Sir—I have 
taken much time—I may 6ay a    few 

words in Hindi in reply to what Dinkarji 
and Vajpayeeji said, because my friend, 
Deokinandan Narayanji. thought that I 
would never speak in Hindi, much less on 
this BilL 

SHRI BHUPESH GUPTA; Your bona 
fides with regard to Hindi are not in 
doubt. 

SHRI LAL BAHADUR: I shall say a 
few words in Hindi for just five ox six 
minutes. 
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SHRI C. N. ANNADURAI: Sir, I would 

like to get some clarification from the 
Home M nister as a corollary to the 
explanation he has given. I would like to 
ask the Home Minister to explain a few 
things. Evea today there are certain 
disabilities that are placed on non-Hindi-
knowing people working in Central 
Government offices in as muck as bills 
only printed in Hindi, art forced on them 
without corresponding English bills. I 
heard some complaints to that effect 

Another point is, the Home Mini*-; ter 
and the Prime Minister have a«-sured that 
in spite of the proposal t» 
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bring in Hindi as the official language, no 
impediment would be placed on non-
Hindi-knowing people who are in the 
offices. But in the other House, as the 
Home Min'ster remembers, one hon. lady 
Member made a complaint that her own 
husband was not given his increment 
because of his not having passed some 
Hindi test. Is there any truth in that, and 
if there is, will that be rectified? 

The third point is whether the Home 
Minister will make it expedient on his 
part to come forward to have arrange-
ments for simultaneous translations in the 
House so that we may not have to sit for 
half the time in the House without 
understanding what is being said. 

SHRI LAL BAHADUR: I am not aware 
if we have come up with any Hindi text 
of a Bill in this House or in the other 
House. 

SHRI C. N. ANNADURAI: Not Bills 
here,  but bills and forms in offices. 

SHRI LAL BAHADUR: As regards 
forms, etc., certainly we will provide 
English forms also. We will not have 
only Hindi forms. It would be optional, 
but somewhere some things were pointed 
out to us and we have rectified them. For 
example, money orders. They are in 
Hindi and English. 

AN HON. MEMBER: T.A. bills are 
important. 

SHRI LAL BAHADUR: T.A. bills 
also. 

SHRI A. B. VAJPAYEE (Uttar Pra-
desh): It is the money that is important,  
not the bill. 

SHRI LAL BAHADUR: If it is pointed 
out to us, we will certainly look into it. 

As regards handicaps, I have made it 
clear that no handicaps will be placed On 
any officer or official com- 

ing from the non-Hindi-speaking areas in 
matters concerning his service, whether it 
is promotion, increment or anything else, 
if he does not know Hindi. Of course, I 
have said thai they should learn Hindi 
when they have joined the service, and 
that is a different matter. In the matter of 
recruitment, etc., there will be no bar 
imposed. 

As regards Hindi test, I am not aware 
of any such case. But if there is any case 
in wh ch a clerk was debarred from 
promotion or increment because he did 
not pass his test—I am not aware of any 
such case, but if there is any case—he 
may kindly point it out. I do not think 
that we have taken any such step. But if it 
has been taken, of course we will , not 
like that it should be enforced in that 
manner. One does not know what might 
happen 25 years later, but at present to 
create any such situation would not be 
desirable at all. 

As regards simultaneous translations, 
the hon. Member will have to appeal to 
the Finance Minister. He is not prepared 
to spend a single pie on this matter 
because it will mean foreign exchange. 
AH equipment etc win have to be 
imported from abroad In the 
circumstances, he might perhaps write to 
the Finance Minister cr appeal to him in 
this House. 

SHRI BHUPESH GUPTA: Sir, I seek a 
clarification. The Prime Minister in the 
other House and, I think, in this House 
also said that as far as the change-over is 
concerned, the question of final decision 
with regard to the English language, no 
decision would be taken without 
consulting and without having the 
concurrence or opinion of the non-Hindi 
regions or States in the country. At the 
same time he said that he did not how to 
include it in the statute. May I know 
whether the Home M'nistry, while 
drafting this Bill or later on, consulted the 
authorities who are responsi-. ble for 
drafting if such an assurance could be 
incorporated in the form of a provision in 
the Bill, for example, 
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by making a provision that no final 
instructions will be given or directions 
will be given by the President unless and 
until they have the concurrence of, shall 
we say, three-fourths of the States at 
least, in our country? It seems that it was 
possible for the Government to incorpo-
rate that particular assurance in a 
legislative form in this Bill. 1 would like 
to know whether any effort was made 
after the Prime Minister's assurance to 
explore the possibility of finding suitable 
legislative expression for the purposes of 
this Bill to embody the Prime Minister's 
assurance in it. 

SHRI SANTOSH KUMAR BASU 
(West Bengal): May I ask in connection 
with the question put by Mr. Bhupcsh 
Gupta whether the provision in the Bill to 
refer it to the State Governments is not 
tantamount to a reference to the State 
Legislature because no State Government 
is expected to come to a decision on this 
matter without consulting the State Le-
gislature? In the circumstances, dots it not 
by and large fulfil the promise of the 
Prime Minister that the States will be 
consulted? This provision in the B'1! 
which was introduced in the Lok Sabha, 
does it not fulfil to a very large extent the 
promise which the Prime Minister has 
given? At the .same time is it possible to 
make such a blanket provision in the Bill 
that •concurrence of the non-Hindi-speak-
ing people will be required before coming 
to a final decision? That is not possible in 
any legislation whatsoever, to put it in the 
form of a legal provision. 

SHRI LAL BAHADUR; Sir, ray feeling 
is that we have fully complied with the 
assurance given by the Prime Minister. 
What we have done through this Bill is to 
provide the necessary machinery for 
consultation with the State Governments 
as well as fcr discussion here in 
Parliament and for obtaining the views of 
both the Houses. We have in clause 4 of 
this Bill provided that machinery, and it 
had to be given some specific form or 
"tftape.      If the hon.  Member thinks 

that there should be a referendum in 
different States, of course, it was not 
possible, it could not have been provided. 
We have to provide the necessary 
machinery and we have done so. What 
Mr. Basu has said is perfectly right but 
may I also add that it is not always 
advisable? The State Governments may 
not consider it advisable to consult their 
State Legislatures in all cases. As I had 
observed last time, many of the State 
Governments did not consult their State 
Legislatures because they did not want to 
raise a controversy in their States. And it 
was only the West Bengal Legislature 
and the Madras Legislature who 
discussed the last Report of the 
Parliamentary Committee. Other States 
did not do it; Kerala, Andhra Pradesh, 
Orissa and other States did not do it. So, 
it should be left to the State 
Governments. The State Governments are 
fully free and independent to consult their 
State Legislatures. If they want to do so, 
they can . . . 

SHRI SANTOSH KUMAR BASU: 
That was what I meant. 

SHRI LAL BAHADUR: But, as I said, 
it should be left entirely to the State 
Governments to decide as they think best    
I think I have met the 
point 

SHRI NIREN GHOSH (West Bengal):    
I want to say a small thing. 

MR. CHAIRMAN: I am afraid I am 
again coming to that marginal case. 

SHRI P. N. SAPRU (Uttar Pradesh): 
May I ask this .... 

MR. CHAIRMAN: No, no I am afraid I 
will not allow you, I am very sorry.   The 
question is: 

"That the Bill to provide for the 
languages which may be used for the 
official purposes of the Union, for 
transaction of business in Parliament, 
for Central and State Acts and for 
certain purposes in    Hi^ 
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Courts, as passed by the Lok Sabha, be 
referred to a Select Committee of the 
Rajya Sabha consisting of the 
following Members:— 

 
with instructions to report by the first 
day pi the next session."' 

The motion was negatived. 

MR. CHAIRMAN:    The question is; 

"That the Bill to provide tor the 
languages which may be used for the 
official purposes of the Union, for 
transaction of business In Parliament, 
for Central and State Acts and for 
certain purposes in High Courts, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. CHAIRMAN: I am afraid we will 
have to sit through the lunch hour. 

[THE DEPUTY CHAIRMAN in the Chair.] 

SHRI A. B. VAJPAYEE: Madam, half 
an hour for lunch would do. 

THE DEPUTY CHAIRMAN: The 
Chp/rman has said that there shall be no 
lunch hour. 

SHRI A. B. VAJPAYEE:  Madam.. . 

THE DEPUTY CHAIRMAN: But if the 
House so desires that half an hour would 
be enough, then I shall leave it to hon. 
Members to decide. Anyway, there are 
five minutes more. 

We shall take UD the claus# by clause 
consideration of the Bill. 

Clause 2—Definitions 

THE DEPUTY CHAIRMAN: There are 
three amendments, No. 1, No. 2fi and No. 
27. Number 1 is in Mr. Ghani's name and 
Nos. 26 and 27 art: in Mr. Krishna 
Chandra's name. Mi. Ghani, are you 
moving your amendment? 

SHRI ABDUL GHANI:    I am. 

SHRI A. B. VAJPAYEE: Madam this 
amendment cannot be moved. 

THE DEPUTY CHAIRMAN: Which 
amendment cannot be moved? 

SHRI A. B. VAJPAYEE: Amendment 
No. 1 by Shri Abdul Ghan: which runs as 
follows:— 

"(b)   Hindi means Hindustani  in the 
scripts of all the fourteen Ian guages 
specified in the Eighth Schedule to the 
Constitution of India," 

This goes against the Constitutior. whoh 
has clearly laid down that Hindi in the 
Devanagari script shal" be the official 
language. Withou; amending the 
Constitution, we cannot say that Hindi 
should be writter in  all the fourteen 
languages. 

SHRI BHUPESH GUPTA: As far as the 
constitutional point is concerned, here . . . 

THE DEPUTY  CHAIRMAN: He 
wants to define it. Let us dispense with 
Mr. Vajpayee's point of order. "Hindi 
means Hindustani in the scripts of all . . . 
." I think he wants to define it. It is a 
definition that he i* seeking. In that 
sense, the amendment could be moved. 

STTRI K. SANTHANAM (Madras): 
Hindi cannot be written except as defined 
in the Constitution. That is the point of 
law. It is a point to he decided . . . 
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SHRI A. B. VAJPAYEE: By a aim-pie 

legislation . . . 

THE DEPUTY CHAIRMAN: One at a 
time. 

SHRI A. B. VAJPAYEE: Unless there 
is a change in the Constitution ... 

SHRI BHUPESH GUPTA: It is not the 
question; that is not the point. The point 
here is this. He is not saying that the 
official language of the Union shall be 
Hindi in the Deva-nagari script. What he 
is saying is mat Hindi means Hindustani 
in all the fourteen languages as far as 
possible.    He is elaborating it. 

SHRI A. B. VAJPAYEE:    How can that 
be?    Too much elaboration will apoil the 
whole thing. ■ 

THE DEPUTY CHAIRMAN: Mr. 
Ghani, you may move your amendment. 

SHRI A. B. VAJPAYEE: We may have 
the ruling. 
1   THE DEPUTY CHAIRMAN:        He 
wiay move the amendment. 

SHRI A. B. VAJPAYEE: Can we know 
on what grounds? 

THE DEPUTY CHAIRMAN: He has 
denned Hindi and, therefore, let l^im 
move  the amendment. 
1 

 

 
THE  DEPUTY  CHAIRMAN: Mr 

Ghani, please explain—"Hindi means 
Hindustani in the scripts of all the 
fourteen languages". You want Hin-
dustani in the scripts of all the fourteen 
languages? 

f[ ]   Hindi transliteration. 
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SHRI ABDUL GHANI: I am explaining 

my point of view. 

THE DEPUTY CHAIRMAN: Because 
otherwise, under the Constitution, this 
cannot stand. Are you describing that 
"Hindi means Hindustani in the scripts of 
all the fourteen languages"—means or 
that Hindi should be Hindustani? 

SHRI ABDUL GHANT: I am saying 
so.   "Hindi means Hindustani..." 

THE DEPUTY CHAIRMAN: I am 
saying that under the Constitution, it JS 
very clear. But you have said that Hindi 
means Hindustani. Now, Hindi itself 
cannot be in all the scripts of the different 
national languages for the simple reason 
that article 343 lays down that the official 
language of the Union shall be Hindi in 
Devanagari script. If this be so, then your 
amendment is out of order. 

 
SHRI BHUPESH GUPTA: Now, I raise 

a point of order. 

THE DEPUTY CHAIRMAN: Is it a 
point of order? 

SHRI BHUPESH GUPTA: Yes. I rise 
on a point of order. You did not rule that 
this amendment is out of order. 
Therefore, now we are a little interested 
in that. Here, the point was raised. I 
suggested that it is  only ... 
3 pja. 

THE DEPUTY CHAIRMAN: If this be 
so, then Mr. Ghani's amendment is out of 
order. 

 
SHRI BHUPESH GUPTA; Whatever it 

is, now I raise the point. 

THE DEPUTY CHAIRMAN: Is it a 
point of order? 

SHRI BHUPESH GUPTA: Yes, I rise 
on a point of order. Originally you 
accepted this; you did not rule this 
amendment out of order in the beginning. 
Now you are a little refreshed. Here the 
point was raised, and I suggested that it 
was a little expansionist in this matter. 
Now you were naturally guided, not by 
tbe arguments of Mr. Ghani, which were 
not forthcoming; you were guided, by the 
text of the amendment which was before 
you. According to the text, if you had 
ruled that the amendment was in order, 
then you need not be influenced at all by 
any speeches. We might interpret it in 
different ways— different Members 
differently, 1 suggest to you, Madam 
Deputy Chairman, that you stand by your 
ruling and allow Mr. Ghani to speak as he 
likes. It will be a very interesting 
precedent that you permit an amendment, 
that is to say, you reject a suggestion of 
ruling it out, and when you read the 
amendment you think it is in order. Then, 
by hearing a speech you say it is out of 
order. Such a thing is not known in 
parliamentary practice. 

THE DEPUTY CHAIRMAN: I was 
willing to allow him to move the am-
endment and speak on it. But when he 
spoke on it, I read the amendment more 
carefully with the Constitution, and I 
have ruled it out That is my ruling  and 
there is nothing more. 

We now go to the next amendment 

t[ ]   Hindi  transliteration. 
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" 'appointed day', in relation to section 3, 

means the 26th day of January, 1965 and in 
relation 10 any other provision of this Act, 
means the day on which that provision 
comes into force." 

 

I want to speak on  this  Clause 2. 

THE DEPUTY CHAIRMAN: I am On my 
legs. I have gone to the next amendment; 
amendment No. 26 in the name of Shri 
Krishna Chandra. 

SHKI ABDUL GHANI: There is one 
submission,  Madam. 

THE DEPUTY CHAIRMAN: I am on my 
legs. You can speak later. After the other 
amendment is cleared, you speak on the 
clause. Amendment No. 26 in the name of Mr. 
Krishna Chandra. 

SHRI KRISHNA CHANDRA (Uttar 
Pradesh);    I move: 

26. "That at page 1, line 10, for the word 
and figure 'section 3' the words and figures 
'sections 3, 5 and be substituted." 

27. "That at page 1, line 10. for the word 
and figure 'section 3'  the 

words and figures    'sections 3f 5    and 7' be 
substituted." 

The questions were proposed. 

ti ]  Hindi translation. 179 
RSD—3. 

 
" 'appointed day' in relation to section 3, 

section 5 and section 7 means the 26th 
January    . . ." 

"A translation in Hindi published under 
the authority of the President in the Official 
Gazette on and after the  appointed day,—" 
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'on    the   appointed dav      
or     any     day     thereafter" on the appointed 

day or any day thereafter— 

'appointed  day is  26th January,   1965 with 
reference to section 3, section 5 and section 7,' 

THE DEPUTY CHAIRMAN: Mr. Krishna 
Chandra, since the House desires half an hour 
break for lunch, you may  continue  after 
lunch. 

The House stands adjourned and we shall 
reassemble at 1.40 P.M. 

The House then adjourned for 
lunch at seven minutes past one of 
the clock. 

The House reassembled after lunch at forty 
minutes past one of the clock, THE DEPUTY 
CHAIRMAN in the Chair. 

"Under the authority of the President", 
appointed day 

Notification in the    Gazette
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THE DEPUTY CHAIRMAN: Mr. Kri-

shna Chandra, I would like you to clarify 
your points very briefly. 

 

THE DEPUTY CHAIRMAN:        Mr. 
Ghani.    You can speak on the clause. 

 
SHRI BHUPESH GUPTA:  You hare 

cimmitted suicide. 

"As from th^  appointed 
day or any day thereafter" "appointed 
day" 

' As from the ap-
pointed day or any other day    ere- 
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THE DEPUTY  CHAIRMAN:   Please 
be brief.

SHRI BHUPESH GUPTA:   No doubt 
about it. 
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THE DEPUTY CHAIRMAN: Mr. Ghani, 

you are speaking on the amendments.    Please 
be brief. 

 

 
THE DEPUTY CHAIRMAN: Mr. Ghani, 

you said you had finished your speech but you 
are starting all over again. 

SHRI ABDUL GHANI: Last word about 
Hindi,  finishing touch. 
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SHRI BHUPESH GUPTA   You have 
committed suicide. 
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SHRI BHUPESH GUPTA:   No doubt 
about it. 

{Time  bell rings.)

THE DEPUTY CHAIRMAN:    Please be 
brief. 
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THE DEPUTY CHAIRMAN: Mr. 
Ghani, you are speaking on the am-
endments.    Please be brief. 

 

THE DEPUTY CHAIRMAN: Mr. 
Ghani, you said you had finished your 
speech, but you are starting all over 
again. 

SHRI ABDUL GHANI: Last word 
about Hindi, finishing touch. 

(Time bell rings) 
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SHRI LOKANATH MISRA (Orissa): 
Madam, I want to speak on the clause. 

I belong to a non-Hindi speaking area. I 
come from Orissa and I find that the entire 
Hindi house is on fire. Somebody says this is 
Hindi; somebody else says this is not but that 
is. The publications of the Government give 
out one type of Hindi while Atal Bihari 
Vajpayeeji talks another Hindi. Agra Hindi is 
different from Lucknow Hindi; Banaras Hindi 
is different and so on. So, this Hindi house has 
to be put in order first. (Interruption) And Mr. 
Yajee speaks Maithili. If this is not settled 
first, nobody would feel attracted to get into 
this house. I like Hindi and I have got 
reverence for Hindi, as for any other language. 
I also want to speak in Hindi but which Hindi 
am I to speak or am I to learn? If I am to learn 
the All India Radio Hindi, Mr. Vajpayee will 
say that this is no Hindi at all. There must be 
some standard Hindi and I would humbly 
submit . . . 

 

That is why, Madam, I would humbly 
request the authors, the potts, writer* in Hindi 
in this Parliament to 

do something in the matter. Why should they 
go on demanding propagation of Hindi in 
Parliament? Let them do it in their own 
literature. I belong to Orissa, I speak Oriya but 
I have been reading Bengali literature in 
addition to' my own because Bengali has 
attracted me because of Rabindra Nath Tagore, 
Sarat Chandra Chatterji and their writings. 
This is really what attracts people, the standard 
of the literature. That is why I would humbly 
beg of the poets and writers in Hindi not to 
demand here for the creation of Hindi as the 
national language or the official language as 
an imposition from the top but first of all to 
develop the language. They should raise the 
standard of their literature and once the 
standard is raised, people will be attracted to 
learn the language. If I take to learning Hindi 
in the various forms—Maithili, Bojpuri, 
Nagpuri, Lucknavi, Agraee, Delhi Hindi and 
so on—then I shall throughout my life have to 
go on learning Hindi alone and not learn 
anything else. Fixation of any date would 
probably not serve the purpose. The raising of 
the standards must be attended  to first. 
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SHRI MULKA GOVINDA REDDY 

(Mysore): We could not follow what he said 
in Hindi. It would be better if he gives the gist 
of it in English. 

THE DEPUTY CHAIRMAN: I think he has 
used simple Hindi and you know that much 
Hindi all right. I have been -watching you. 

SHRI R. M. HAJARNAVIS: I 4iU 
summarise  the whole  thing in  thtee 
sentences. 

As regards the amendment of Shri Krishna 
Chandra, I said that the arrangements in 
clauses 3, 5 and 7 are different. So far as 
clause 3 is concerned, 26th January 1965 is 
fixed by the Constitution itself and unless this 
clause becomes law English will have no 
place, no validity. The proposal in clause 7 
invests the Governor of the State, that is the 
State Government, with authority and, 
therefore, it must be left to their discretion so 
that they will be able to operate en the power 
which has been committed to them in clause 
7. Clause 5 requires an organisation to be set 
up for the purpose of translation and that tran-
slation is not merely producing a variant of the 
Acts but it must also be invested with 
authority. For that purpose certain 
arrangements should be necessary and we will 
lose no time in making those arrangements 
because after all a certain responsibility is 
placed upon us by the Act, by the Parliament 
and we will certainly discharge it without 
delay. 

. SHRI K. SANTHANAM: What about clause 
4? What arrangements have you to make for 
it? 

SHRI KRISHNA CHANDRA: After 4he 
Government's statement, I am not pressing my 
amendments. 

'Amendment Nos. 26 and 27 were, by leave, 
withdrawn. 

THE  DEPUTY   CHAIRMAN:       The 
question is: 

"That clause 2 stand part of the Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3—Continuance of English language  
for official    purposes    of    the Union and 

for use in Parliament 

SHRI A. D. MANI    (Madhya    Pradesh) :    
Madam, I move: 

5. "That at page 2, the existing 
clause 3 be renumbered as sub 
clause (1) of that clause and after 
the clause as so renumbered, the 
following  be  inserted,   namely: — 

'(2) It shall be the duty of the Central 
Government to make appropriate 
arrangements for providing simultaneous 
translation of all proceedings in 
Parliament from Hindi to English and 
from English to Hindi*." 

SHRI BHUPESH  GUPTA;     Madam, I 
move: 

6. "That at page 2, line 3, for the 
word 'may' the word 'shall' be 
substituted." 

[The amendment also stood in the names of 
Shri Niren Ghosh, Shri K. V. Raghunatha 
Reddy and Shri Anand Chand.~\ 

SHRI ANAND CHAND     (Himachal . 
Pradesh):    Madam, I am not pressing this  
amendment. 

THE DEPUTY    CHAIRMAN:      But there 
are other names here. 

SHRI A. B. VAJPAYEE:    Madam, I move: 

•For text of amendments, see col. 2321 
supra. 
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7. "That at page 2, line 3, after the words 
'to be used' the "words and figure 'till the 
year 1970' be insert-ted." 

SHRI  NIREN  GHOSH:   Madam.     I 
move: 

9. "That at page 2, after line 7, the 
following be inserted, namely: — 

'along with all the other languages 
specified in the Eighth Schedule to the 
Constitution of India'. " 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh):    Madam, I move: 

28. "That at page 2, for clause 3, the 
following be substituted, name-ly:- 

'3. (1) Notwithstanding the expiration 
of the period of fifteen years from the 
commencement of the Constitution, the 
English language shall, as from the 
appointed  day, continue to be used,— 

(a) for all the official purposes 
of the Union for which it was 
being used immediately before 
that day; and 

(b) for the transaction of 
business in Parliament. 
(2) Notwithstanding anything 

contained in sub-section (1), Hindi 
may be used in addition to Eng 
lish for all or any of the pur 
poses stated in clauses   (a)     and 
(b)  of that sub-section. 

(3) Notwithstanding anything 
contained in the foregoing provi 
sions of this section, Hindi only 
may be used to the exclusion of 
English for any of the purposes 
stated in clauses (a) and (b) of 
sub-section (1) in any or all of 
the States where the mother- 
tongue of  the people is Hindi. 

Explanation.—For    the    purposes of 
sub-section  (1)   the word 'shall' 

used  in  that  sub-section  is  to    be 
construed as mandatory*." 

SHRI     B.     D.     KHOBARAGADE: 
Madam,   I  move: 

29. "That at page 2, for clause 3, the 
following be substituted, name- 
iy:- 

'3. Notwithstanding the expiration of 
the period of fifteen years from the 
commencement of the Constitution, the 
English language shall, as from the 
appointed day, continue to be used as 
alternate language to Hindi,— 

(a) for all the official purposes 
of the Union for which it was 
being used immediately before 
that day; and 

(b) for the transaction of 
business in Parliament until 
otherwise decided by Parlia 
ment'." 

SHRI  SANTOSH    KUMAR    BASU: 
Madam, I move: 

31. "That at page 2, line 3, after 
the words 'in addition' the words 
'or  as- an alternative' be inserted." 

SHRI M.  S.  GURUPADA    SWAMY (My 
sore):     Madam,  I  move: 

32. "That at page 2, lines 3-4, for 
the words 'may, as from the ap 
pointed day, continue to be used, 
in addition to Hindi' the words 
'shall as from the appointed day' 
continue to be used as an associate 
language with Hindi' be substitut 
ed." 

SHRI BHUPESH  GUPTA:     Madam, I 
move: 

33. "That at page 2, after line 7, 
the following proviso be inserted, 
namely: — 

'Provided  that  any   soeech    or 
statement in whatever form and 
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in whatever language made in either House 
of Parliament shall be simultaneously 
translated in all the other languages except 
Sanskrit specified in the Eighth Schedule to 
the Constitution.'" 

34. "That at page 2, after line 7, the 
following provisos be inserted, namely: — 

'Provided that a member who is not in 
a position to speak in either English or 
Hindi shall have the right to speak in any 
language specified in the Eighth 
Schedule to the Constitution except 
Sanskrit: 

Provided further that such a speech shall 
be simultaneously translated in all the other 
languages except Sanskrit specified in the 
Eighth Schedule to the Constitution.'" 

The   questions  were  proposed. 

SHRI A. D. MANI: Madam, what about my 
amendments Nos. 21 and 25? 

THE DEPUTY CHAIRMAN: We are 
now on clause 3. , 

SHRI A. D. MANI:    All right. 

Madam, my amendment to clause 3 
stipulates that it shall be the duty of the 
Central Government to, make appropriate 
arrangements for providing simultaneous 
translations of all proceedings in Parliament 
from Hindi to English and from English to 
Hindi. This morning my friend, Mr. Anna-
durai, raised this as a point of clarification and 
the Home Minister replied that Mr. Annadurai 
and others should approach the Finance 
Minister to persuade him to release foreign ex-
change for this purpose. The amount of 
foreign exchange involved in this is very 
small. For introducing simultaneous language 
arrangements in this Chamber as well as in the 
other Chamber the Government need not 
spend an enormous amount of foreign 

exchange. It looks very ridiculous; when they 
hold international conferences in Vigyan 
Bhavan where French is translated into 
English, where Chinese language is translated, 
where Russian language is translated, when 
these various languages are translated, it will 
be incongrous if in the Houses of Parliament 
we do not provide opportunities for Members 
not knowing Hindi to understand what is 
spoken in Hindi in this Chamber-After 1965, 
it is my hope that the major statements of 
policy from Government will be made in 
Hindi and not in English and it shall be the 
duty of the non-Hindi-knowing Members to 
understand what is being said through the 
medium of simultaneous translation 
arrangements. I therefore think that it is 
extremely important that this amendment of 
mine should be accepted by Government and I 
do hope that the Government will find the 
necessary foreign exchange in view of the 
demand that has been made on the floor of the 
House by one of those who are deeply affected 
by the Bill, namely, the leader of the D.M.K. 
in this House. 

Madam,   I  press my  amendment. 
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SHRI M. SATYANARAYANA 

(Nominated): On a point of information; you 
are asking whether the transition from one 
language to another— English or Hindi—is 
there. Is there any provision in India that if a 
translation is demanded in any Indian 
language, it has to be denied? 

SHRI M. S. GURUPADA SWAMY: 
Madam Deputy Chairman, the hon. Home 
Minister made a very passionate and eloquent 
appeal for linguistic tolerance in the country. I 
wholeheartedly agree with his sincerity, but 
the Home Minister, who was trying to be 
reasonable, forgot to take into consideration 
the real state of affairs in the country today. 
He lost sight of the sense of realism that is so 
necessary in such an issue. Whenever he 
speaks Hindi, I always admire Mr. Vajpayee, 
though I do not understand anything at all of 
what he say3. His speeches are like music. I 
simply admire them. But that does not mean 
that we should take the opinion of Mr. 
Vajyapee that a language can be developed in 
the country within five years or ten years. 

SHRI A. B. VAJPAYEE: Fifteen years 
have passed. 

SHRI M. S. GURUPADA SWAMY: I do 
not think that any time-limit can be put at all 
in regard to development of languages. One 
has to study the history of languages of the 
world. One will appreciate that no language in 
the world has developed in a strait-jacket 
manner, on the basis of a time schedule drawn 
up, on the basis of a time-limit put. I do not 
think the language of a country can be 
developed by such means and by such 
methods. It would be improper and' I consider 
it impossible to develop a vehicle of thought, 
rich and modern, understood by larger 
sections of every community in the land, in a 
limited period. When this matter was debated 
by the Constituent Assembly and was; 

"Notwithstanding the expiration of the 
period of fifteen years from the 
commencement of the Constitution, the 
English language may, as from the 
appointed day, continue to be used, in 
addition to Hindi.—" 
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included in the Constitution, perhaps the 
Members were    emotional rather •than 
realistic in their appreciation of the true reality 
of the    problem.    I nave  gone  through    the 
speeches  of some of the Members at that time.   
I find one    common    theme    in    their 
speeches—We are free; we are independent 
today,  therefore,    we should nave  an 
independent national language.    According to 
them at that time English happened to be the 
language of foreigners.   Therefore, they 
thought that Hindi should be adopted as    the  
official language and should be developed as a 
national language in course of time.    That was 
the climate then. In their    exuberance    or    
zeal    they adopted this provision in the 
Constitution and they were not right.    When 
"Mr. Vajpayee pointed out that a time-limit of 
five years  arbitrarily     fixed "would enable 
the country to develop a first class language for 
India, I do not. think that that is the correct 
view, that that is the correct outlook.   That 
shows a certain amount of perversity in 
thinking.    Mr. Vajpayee must pardon me for 
saying so.    I say perversity or cussedness 
because one    will quite appreciate that a 
language cannot be developed within a 
particular period of time. 

SHRI A. B. VAJPAYEE: There is no 
question of developing the language. 

SHRI M. S. GURUPADA SWAMY: What 
else? 

SHRI A. B. VAJPAYEE: The language has 
been developed. Let it be the official 
language. 

SHRI M. S. GURUPADA SWAMY: Then 
again, there is controversy. My friend here 
was pointing out that Hindi is spoken in 
different places in different ways. There is no 
standard Hindi. 

SHRI A. B. VAJPAYEE: That is also the 
case with Kannada. 

SHRI M.  S. GURUPADA SWAMY: My  
friend,  Mr.  Vajpayee,    agrees,   I think, that 
there is no standard Hindi, uniform 
throughout, everywhere. 179 R.S.D.-4. 

SHRI A. B. VAJPAYEE: There is no 
standard Marathi. In Nagpur people speak a 
different Marathi. In Poona people speak 
Marathi in a different way. That does not 
mean that Marathi is not the official language 
of Maharashtra. 

SHRI M. S. GURUPADA SWAMY: I 
plead that he must not be too much exercised. 
He must not be too much emotional on such 
issues. I do not agree that by such practices of 
linguism and chauvinism, we will be able to 
perpetuate a language or we will be able to 
spread a language. I do not think it is possible 
to do so in this country. 

Let me tell you of the reality that obtains 
today. We do not know how many people 
really understand the particular type of Hindi 
that Mr. Vajpayee is speaking. I know that it is 
beautiful Hindi, but how many people 
understand it. It is an Indian language like 
other Indian languages. It is not widely 
understood by many people. At the same time, 
it is true that English is not widely understood 
by many people. Then, our approach should 
be: What should be the pattern we should 
evolve in the existing circumstances, whether 
one language should be the medium for 
carrying on in public life? Should one medium 
be adopted or two media should be adopted or 
more? That should be the consideration. The 
criteria should always be that most of the 
people should have facility or convenience to 
carry on their activities. I am as much 
interested as Mr. Vajpayee about the unity of 
India. The unity of India should be maintained 
and strengthened. That is true. At the same 
time, there should be efficiency of 
administration. There has also to be equal 
opportunity for all people who speak different 
languages in the country. There should not be 
any linguistic domination, chauvinism, 
intolerance or any stifling of opportunity for 
any section at all. I want equal opportunities 
for every section. I would like to know from 
Mr. Vajpayee and other 
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friends whether by imposing Hindi, by 
spreading Hindi forcibly we will not be 
creating a situation in the country which 
would lead to nothing but conflict. Does he 
not know . that this would lead to disunity 
again which we all want to avoid at any cost? 
Therefore, I would say that the criteria for 
deciding upon a language for India should be 
based upon a realistic appreciation of the 
situation that obtains. 

Madam, English may be a foreign language, 
but I feel that it is irrelevant to talk about it. It 
is foreign no doubt, but what is the use of 
saying that English is foreign and so we do not 
approve of it and we do not speak about it? 
What is the use of doing that? The reality is 
otherwise. Even today, when Hindi is being 
spread everywhere, large numbers of people 
want to learn English. That is the tendency 
today. That has been the situation. It is no 
good saying that English is foreign and so it 
has to be removed from the Statute Book. We 
may amend the Constitution, we may pass 
legislation, but the situation persists. Large 
numbers of people are bound to speak 
English, they are bound to learn English. That 
is the situation. One may ask whether there 
should not be any development of our own 
link language, official language or national 
language. I agree with that view. We must 
have our own language, we must develop it. 
Hindi should be the common language of 
India for the future. I would like Hindi to 
develop, to increase its vocabulary, to enrich 
itself, so that after some time, after a period of 
time, it may be accepted by India, by all 
Indians, as the language of India not only for 
official but for all practical purposes. Let 
Hindi compete with English and with other 
languages. But let there be no imposition, by 
force, by statute, of Hindi on people who are 
not willing to accept it. Therefore, I would say 
that Hindi cannot be foisted on the people 
through statutes, through the passing 

of an Act. If it is done, what will happen is 
that there will be resistance, there will be 
protests, there will be resentment. It will give 
handle to my friend, Mr. Annadurai, to start 
direct action and the like. It will bring about a 
new situation on us which the Home Minister 
and all of us have to face. I do not want such a 
situation to develop hereafter. Therefore, we 
have got to consider whether it will be right, 
proper, reasonable and realistic to accept this 
linguistic chauvinism that we have been 
propounding all along. I therefore plead with 
my friends—friends from Hindi areas and 
friends from other areas—that we have got to 
accept this position. The position is that India 
should live with two link languages, Hindi and 
English, yes Hindi and English. We have got 
to develop Hindi of course. At the same time 
we cannot dispense with English which is so 
necessary for carrying on our activities at the 
official level and also at the non-official level. 

Therefore, Madam, I move my amendments 
to this clause. I want this clause to be recast so 
that there may not be any doubt left at all in 
the minds of non-Hindi people. There is 
considerable resentment felt by friends in non-
Hindi areas about the intentions of the 
Government, about the policy of the 
Government in regard to languages. Rajaji is 
exploiting the situation no doubt, but what is 
the use of saying that he is exploiting the 
situation? So, let us recast the whole scheme 
so that it may not give an opportunity for 
anybody to exploit the situation. I know the 
good intentions of the Home Minister. He 
wants that both Hindi and English should go 
side by sid° for some considerable length of 
time. I appreciate his point of view. But at the 
same time, there are large areas where Hindi is 
not spoken, and it is not clear whether English 
has been given-equal status or whether it is 
occupying an inferior status. Here, it is not a 
question of giving a status to English or Hindi. 
It is a question of giving opportunities for 
people' who    know 
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English and not Hindi in getting into services, 
in passing the examinations, and in competing 
with those people who come from Hindi 
areas. Therefore, it is only symbolic. I would 
like the Minister to consider whether we 
should not remove the apprehensions in the 
minds of those non-Hindi-speaking people by 
saying that English and Hindi deserve equal 
attention, equal parity, equal status for all con-
siderations. Otherwise, the language clause 
would create unnecessary doubt. I am very 
clear about the mind oi Home Minister. He is 
very clear, indeed, about this. He wants to 
give equal treatment to both the languages and 
wants to create equal opportunities for one 
and all in respect of recruitment, in respect of 
examinations, in respect of everything. But, 
unfortunately, it creates the impression that 
English-knowing people will have a 
secondary status and Hindi-knowing people 
will have the prime status. That has to be 
removed. I would plead with my friends, Mr. 
Vajpayee and other Hindi protagonists, to un-
derstand this. Unless we cultivate tolerance 
and give up intransigence and stop creating 
linguistic conflicts, I think it would be 
difficult to maintain the unity and solidarity of 
the country which we all profess. Thank you. 

SHRI K. V. RAGHUNATHA REDDY: 
Madam Deputy Chairman. the speeches 
delivered by the hon. Prime Minister and the 
hon. Home Minister, as far as the Languages 
Bill is concerned, are very much welcome and 
they represent or.rather they belong to the 
realm of political theory and the processes of 
justification. At present, we are concerned 
with a legislation implementing the political 
theory and in this context, we are mainly 
concerned with the statute and the /scope of 
its interpretation and not  with  other matters. 

It we look at this problem in {he context of 
article 343 of the Constitution, article 343(1) 
contemplates that Hindi is the official 
language. When the Constitution was drafted, 
in order 

to take away the rigour of article 343(1) a 
proviso was included, that is clause (2), saying 
that notwithstanding anything stated in clause 
(1), English shall continue to be used as 
official language. That is the purpose for 
.which clause (2) has been incorporated in the 
Constitution after clause 343(1). And now, but 
for the Languages Bill that is before the 
House, English will go out of the picture from 
the appointed day, that is, 26th January, 1965. 
In order to achieve the same purpose 
contemplated in clause (2) of article 343, 
clause 3 of this Bill is introduced. Now, what 
we will have to see is whether this clause 3, as 
it is drafted, will achieve the same purpose as 
contemplated in clause (2) of article 343. For 
the purpose of achieving that effect the words 
used are: English may be used in addition to 
Hindi language from the appointed day. I 
humbly submit that we are mainly concerned 
with the interpretation of the statute and not 
with the assurances given by the hon. 
Ministers. When we are dealing with the 
interpretation of a statute, we will have to 
mainly depend upon the language of the 
statute. The hon. Home Minister was pleased 
to refer that he had consulted one of. the 
noted_ jurists in this country about the 
interpretation of the language. I may quote in 
this context, Madam, one of the authorities on 
this subject, Mr. C. K. Allen, one of the 
greatest jurists in England, and he has dealt 
with th-3 subject in his book "Law in the Mak-
ing".   He has said at page 435: — 

"It is here that we see a permanent, and 
apparently an insoluble, dilemma of 
written law: on the one hand no human 
language can be completely self-
explanatory and all-embracing, and on the 
other hand the interpreters of the written 
word cannot and should not guess at un-
disclosed meanings which merely open the 
door to speculative ingenuity. 

"It may be that no process of in-
terpretation can entirely dispense with 
some element of what at its lowest is called 
'guesswork'  and at 
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[Shri K. Raghunatha Reddy.] its highest 
'insight'; but it is clear that the phraseology 
of enacted law, which purports to be pre-
eminently explicit, is the least appropriate 
field for this highly uncertain quantity." 

On page 499, he explicitly puts it— 
"A statute is the highest constitutional 

formulation of law, ..." 
which we are doing now— 
"...   the means by    which the supreme 
legislature, after the fullest deliberation, 
expresses its final will. The language of a 
statute  'can be regarded   only  as  the  
language   of the three Estates of the realm, 
and the meaning  attached  to  it  by its 
framers  or by  individual  members of one of 
those Estates cannot control the„construction 
of it.' There is a great reluctance to go behind 
this definitive  formulation in  search  of 
possible motives, intentions, and influences.    
Our judges are    in    the habit of regarding 
all 'written instruments' in this austere    
manner; when once a man has committed his 
intentions  to writing,   he  must  be taken to 
mean what he writess since the very act of 
writing implies the purpose of placing 
intention on permanent record;  and if this  is 
true of private documents, it applies    a 
fortiori to writings produced    after such 
exhaustive consideration,    and with so much 
technical skill of expression, as statutes of the 
realm." 

So, Madam, in view of this authoritative 
statement made by Mr. C. K. Allen, we will 
have to consider whether the language of the 
statute is as it is provided, and we cannot go 
behind it. Now, in this context, if we say the 
words "may.. . in addition to Hindi" the point 
that should be noted by all those who are 
interested is that this language used in clause 
3 is at complete variance with the language 
used in clause (2) of article 343. That must be 
admitted. When once that is admitted, the 
question that we will have to ask ourselves is:   
Will the interpre- 

tation of this clause 3 lead   to a certainty in 
interpretation?   Assuming by some process of 
reasoning that- it is so, even taking the kind of 
interpretation that has been sought to be placed 
by the lawyer whose name has been mentioned 
by the hon. Minister, without conceding it, for 
the sake of argument, is it not open to dual 
interpretation? When once the clause is open to 
dual interpretation, then, it is for the court to 
decide.   In the context of the political situation, 
in order to avoid any usage  of this clause  as a    
powerful weapon for propaganda on the     one 
side and,  on the other, to    avoid its usage by 
all those who stand to impose Hindi,  I wish this 
clause     will have to be substituted by    a    
clause with definiteness.   For this purpose, I 
have  given  these  amendments.    The 
amendments contemplate three  kinds of   
situations.    One   amendment   says that  
English shall continue    as     the official    
language    even    after     the appointed  day-    
Then,  clause  3  says that the English language 
may be used in addition to Hindi for all the 
official purposes as stated in sub-clauses  (a) 
and  (to).    Then, it is provided    that any of 
those States of Hindi-speaking areas, if they do 
not    choose    to use English at all, they have 
got the power not to use English; they can use 
only Hindi.    The hon. Minister has    posed a 
problem.    If the State of    Madras wants to 
write only in English, can it write so?    If the   
State of Rajasthan wants to write only in Hindi, 
can it write so?    Then, if we provide only 
'shall',   an   absurd    situation    -would 
develop.    Rut if  we  provide for  all the  three  
or four contingencies contemplated, then what 
would happen is that we will not be    
obstructing the creative  growth of Hindi and it 
can be  used  side by  side with    English. We 
will  not be    preventing    people from using 
English.    If the people in the Hindi-speaking 
States do not want to use English, they are at 
liberty to do so. I do hope that this amendment 
would serve the purpose contemplated bv the 
hon. Minister and that the hon. Members of this 
House would kindly consider the scope of this 
amendment. 
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SHRI B. D. KHOBARAGADE: Before I 

speak on my amendment, I would like to 
support my friend, Air. Mani. Yesterday 
also, I had made this point that necessary 
arrangements should be made to translate 
the speeches of hon. Members here simul-
taneously. 

AN. HON. MEMBER:  It should   be 
available age. 

SHRI      B.   D.      KHOBARAGADE: ay that 
it is possible.    We should have that 
machinery to translate  all the speeches made 
here, whether they are made in Oriya or 
Tamil or Telugu or whatever may be the 
language   I had suggested myself that if 
possible, it should be translated into all other 
languages   including    English,   Hindi, 
Bengali and other languages.    But if it    is    
not    possible    to    have    that machinery, 
then I had suggested that at least the 
Members here should be allowed to speak in 
their own mother-tongues.    They  can speak  
in Tamil, Telugu, Gujarati or in Marathi.    
But all those speeches should be translated 
simultaneously in Hindi or English or in 
both, so that many people who cannot  speak  
impressively  in    Hindi or English will be 
able to speak and contribute to the debates in 
the House. Therefore, if the speeches are 
simultaneously translated, they will be able 
to understand and follow the    other 
Members and it will enable Members from 
all over India to participate in the debates of 
this House. 

Coming to  my  own  amendment,  I request 
the hon. Minister to accept it. •There should 
be no objection on   the part of the hon. Home 
Minister because the Prime Minister has given 
a solemn assurance to the country and particu-
larly to the people coming from non-Hindi 
speaking regions.   The assurance given by the 
hon. Prime Minister is that Hindi will not be 
imposed on non-Hindi-speaking people.   The 
other day, the hon. Home Minister stated   in 
this House as well as in the other House that 
there were certain difficulties.   If the word 
'may' was substituted by the word  'shall', it 
might be  interpreted 

by judicial  courts  that  all the business of the 
Government and Parliament must be continued 
in both the languages, that is English and Hindi.  
ore, it will be an impossible task for the 
administration to continue its work in both the 
languages.    But if the hon. Prime Minister has 
given an assurance that English will be conti-
nued as lung as the people from the South want 
it, and if we want to im-lent that assurance, then 
there is no difficulty in translating that assurance 
by making the necessary provision in this Act.    
Madam, we should visualise  what would 
happen in the future.   As I said, the other day, 
there are  possibilities that,    as     expressed 
about  ten  or fifteen years    back  by Mr. 
Rajagopalachari, the South some day  might 
revolt  against the  North. Such an eventuality 
should not happen. That is what we  are worried 
about. Therefore,   I  request  the hon.  Home 
Minister to be frank with non-Hindi-spcaking 
people, whether he wants to implement the 
assurance given by the Prime Minister or he 
does not want it. If he wants to implement that 
assurance, then I do not think that we have not 
got proper words or phrases which can be used 
in this Bill to translate that assurance given    by    
the    hon. Prime Minister.      I have said in my 
amendment that as an alternate language English 
must be continued.   I have used the words, 
'alternate language'. It means that Hindi will be 
the first language,   Hindi  will   be  the   official 
language but as long as the non-Hindi speaking 
people desire it, English also will be continued. 

Secondly, Madam, I have suggested in my 
amendment that this arrangement will continue 
as long as Parliament will otherwise decide. In 
the other House certain amendments were 
moved that the Parliament, in future, should 
take the decision by two-thirds or three-fourths 
majority. In my amendment, I have not made 
that suggestion. I have only stated that unless 
Parliament decides otherwise, English shall be 
continued as an alternate language. Madam, if 
we do not make I   this provision in the Bill, if 
we do not 
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[Shri B. D. Khobaragade.] make efforts to 

translate the assurance given by the hon. Prime 
Minister, then we will be creating great 
disappointment so far as non-Hindi speaking 
people are concerned. We have given them a 
solemn assurance and a solemn pledge and we 
must implement it. As my friend has pointed 
out, it is not a question of an assurance given 
in this House that English will be continued. I 
may visualise a new Government; there might 
be a new Prime Minister, a new Home 
Minister. They may say that the language used 
in this Bill is 'may'; that it is not a mandatory 
provision. It is, after all, a discretionary 
provision and, therefore, it will be in the 
discretion of the Government to continue 
English, or not to continue English. And if the 
future Government decides that they do not 
want to continue English, then the non-Hindi 
speaking people will not have any protection, 
and if they will be going to the courts of law, 
the courts of law also will interpret the statute 
as it is, as has already been explained by my 
friend. Therefore the people from the South 
will feel frustrated; they will feel that they had 
been deceived. If you cannot implement the 
assurances, do not give them. Tell them 
frankly and fearlessly that you do not want to 
continue English after 1965, but do not de-
ceive them for God's sake because, if you 
deceive them, then, perhaps, after the 
frustration, they will feel embittered against 
the Government, against the authorities, 
against the Northern people, and we will be 
giving them a handle to exploit the situation 
and to continue their agitation. 

Therefore, Madam, in the end I will urge 
the hon. Home Minister to accept my 
amendment. If he cannot accept it, I would 
like to hear from him what are the reasons for 
not accepting the amendment.   Thank you. 

SHRI NIREN GHOSH: Madam, ,1 have 
certain amendments and I will speak on them 
and also make certain remarks. 

The other day the Prime Minister told us 
that in Yugoslavia there are 
five  official  languages,  and  I myself 
know that in Switzerland, a    smaller 
country, there are three official langu 
ages, and it is adding insult to injury 
that you include 14 languages in the 
Eighth      Schedule      as national 

languages      but,      in        fact,      you do   
not    give   them    any   status   as national 
languages other than to Hindi. In any matter, 
whatsoever, it    would have been good if we 
could follow the example of Switzerland or 
Yugoslavia, or something like that.   Make all 
the 1}  national    languages    the     official 
languages and develop Hindi definitely, with 
State direction, so that it becomes the common 
link language, not immediately but over a long 
time.    Then all these troubles would    not     
have arisen;  the controversy would     have 
ended.    But if it is not found convenient, 
situated as we are, we have got to fall  back 
upon Hindi and English both,   though  giving  
prior    place  to Hindi.    So, in this respect, 
unless the word 'may' is replaced by the    word 
'shall'  it will not allay the suspicion in the 
minds of the non-Hindi speaking people.    It is 
necessary to do so. Secondly,   'may'   can  
never  be  interpreted   as  'shall'.    It should 
not    be left  open  to  juridical   interpretation, 
or something like that, always open to 
controversy, always open to wrangling. That 
would create discord in national life.   For this 
second reason also 'may' should be    replaced 
by    'shall'.    And thirdly, the wording, as it is, 
means, to my ordinary common sense, that 
whatever the Act or enactment or law or 
judgment, it would be in Hindi,    and it can 
also be in English.     Obviously, that   is   an   
unreal   proposition   today and it will continue 
to be    so    until such time as Hindi can 
become authoritative for texts,—texts which 
can be found suitable for use all over India. So,   
for  interpretation   of    Acts   and laws English 
should be the text.    So, what is  the difficulty 
in having both the languages?   If other 
countries have four  or five  languages, we can 
have at least two for a considerable period of  
time,  fully  guaranteed  unless,  by 
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common consent, through a gradual process, 
which we are trying to evolve, we can replace 
English and make it Hindi. Till that time the 
position should be made absolutely clear. 

Then, there is the question of the use of 
languages in Parliament. Now only two 
languages are permitted, English and Hindi. 
And what, in fact, does it mean? It means this. 
I, for example, know there are a large number 
of Members of Parliament, some of whom at 
least I know, Who cannot follow the daily List 
of Business even, circulated by the Secretariat, 
either in English or in Hindi, and there is a 
wider number of Members of Parliament who 
neither can follow the proceedings on the floor 
of the House, nor can participate in any way in 
the proceedings of the House, because they 
cannot speak in English or Hindi. As our 
Parliament is becoming the forum for the 
representatives of the vast masses of people, at 
least for that purpose, in Parliament all the It 
national languages should be allowed to be 
used, so that you make Parliament a really 
national Parliament. As the provision stands 
today, it is not a national Parliament; it seems 
to be foreign. You must also realise that to a 
large number of people Hindi is as much 
difficult or foreign as English is. So, being the 
most representative institution in our country   .   
.    . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Does my friend know that even the 
United Nations could not provide for more than 
four or Eve languages? And how does he think 
that for 14 languages here arrangement for 
simultaneous translation can be made? I think it 
is not a practical proposition. 

SHRI NIREN GHOSH: It is a practical 
proposition for a vast country like ours if we 
develop our resources. 

SHRI BHUPESH GUPTA: You have got 
enough burdens. Why do you, in. addition take 
on the burden of the Home Minister? 

SHRI NIREN GHOSH: I can inform you that 
many Members of Parliament, cutting across 
party affiliations, Tamil-speaking, Telugu-
speak-ing, and others, say that, one day, in 
Parliament, they in a body would speak in 
Telugu, or speak in Tamil. That is what we 
would do, they say. (Interruptions.) 

Yes, they have said it. 

It is possible to make simultaneous 
translations, but if you find it impossible now to 
make all translations, • at least make two 
translations, in Hindi and English. Let one speak 
in Bengali, Oriya, Tamil, Gujarati, Marathi, as 
he likes, and let there be at least simultaneous 
translations in Hindi and English, to begin with, 
with the proviso that, in course of time, there 
will be simultaneous translation in all the 14 
languages. On paper you are saying that all are 
national languages, but you have relegated all 
the other 13 languages to a secondary status, to 
regional status; you give them no national status 
whatsoever. Their sentiments might not be 
expressed on the floor of Parliament, but they 
are ringing in the minds of millions of our 
countrymen, which you ought to realise. 

3 P.M. 

THE DEPUTY CHAIRMAN: Mr. Niren 
Ghosh, please come to the amendment because 
the sentiments you are expressing may lead to a 
general discussion. 

SHRI NIREN GHOSH: 

"along with all the other languages 
specified in the Eighth Schedule to the 
Constitution of India". 

That is my amendment.    So, I think some such 
provision should be there. 

SHRI K. SANTHANAM: ,1 think my hon. 
friend seems to be unaware of article 120 which 
specifically provides that wherever a Member of 
the House 
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[Shri K. Santhanam.] 
cannot express in Hindi or in English, he will 
he entitled to speak in (his own language and 
provide a translation of it. 

SHRI MULKA GOVINDA REDDY: That 
article gives a Member the right to speak in 
any of these 14 languages. But he will have to 
file a translation of it in English. 

SHRI K. SANTHANAM: There is no such 
thing here. 

SHRI BHUPESH GUPTA: We understand, 
Mr. Santhanam, what you say. 

SHRI N.IREN GHOSH: Madam, it should 
be understood plainly that whenever a 
Member speaks, he should be understood by 
every Member. It is beside (the point whether 
an authorised text of the translation is sup-
plied to the Chairman or not for record. 

THE DEPUTY CHAIRMAN: I think once 
in this House somebody did speak in Tamil. 
He gave a statement in  English. 

SHRI N.IREN GHOSH: That is not the 
point. The point I am raising is that suppose 
an hon. Member speaks In Tamil, he should 
be understood by every hon. Member sitting 
here. There should be some such arrangement 
that they can automatically, immediately, 
follow him. I say that there should be 
simultaneous translation in all the 14 
languages. But if you cannot do that 
immediately, to begin with, arrange to have 
simultaneous translations in Hindi and 
English, if an hon. Member speaks in his own 
mother-tongue. Let it be a beginning towards 
that end.   That is what I want to say. 

THE DEPUTY CHAIRMAN: I think you 
have made yourself very clear. Please come 
to the next point. 

SHRI N.IREN GHOSH: Lastly, Madam, I 
say that, really, language is a very delicate 
and, at the same time, an explosive factor. So, 
it should be handled very'carefully, very 

delicately, very tactfully. There should be no 
chauvinism, no attempt to force it, unless it is 
accepted by-common consent. We cannot live 
in a sort of vacuum when the language of our 
Acts of Parliament, legislative enactments, 
High Court decrees is not intelligible to 
millions of our countrymen. Presently it is 
done in English and, to some extent, in Hindi. 
So I can say that 90 per cent, of our coun-
trymen are debarred from following Where the 
country is going, how it: is going, how the 
Acts are being passed, how they are 
implemented and all that. That amounts to 
limiting, curbing and restricting democracy 
which is not at all a happy feature. All these 
factors -should be taken into consideration. So, 
Madam, I would press for these two 
amendments, that "may" should be replaced by 
"shall"' and that all the fourteen languages 
should be allowed to be used in Parliament 
with the provision of simultaneous 
translations, to begin with, in Hindi and 
English, and ultimately in all the  14 
languages. 

SHRI SANTOSH KUMAR BASUr Madam 
Deputy Chairman, before I move and speak on 
my amendment, may I have an opportunity of 
referring to the speech which my hon. friend, 
Mr. Niren Ghosh, has delivered in this House 
just now? He has made out a magnificent case 
for having a common language. He says that 
all the 14 languages should be allowed to be 
used by hon. Members on the floor of this 
House. There is already a provision in the 
Constitution to that effect. But he goes further 
and says that each and every such speech 
delivered in any national language must be 
simultaneously translated in this House so that 
other Members who are not familiar with that 
language, may understand it. Now, that would 
convert this House into a regular "Battle of the 
Bab°l". Recently I came across a foreign news 
magazine In which this Bill, vlhich is now be-
fore us, was sought to be described as the 
"Battle of the Babel". That is tne way in which 
foreigners try    to» 
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ridicule us particularly on this question of 
language difficulty. 

SUM BHUPESH GUPTA: He does not 
understand the thing. 

DR. A. SUBBA RAO (Kerala): How can a 
foreigner understand our problems? 

SHHI SANTOSH KUMAR BASU: We 
should not give any handle to all these 
foreigners and other people to jusjify their 
stand that we are a people 'of conflicting 
languages, conflict cultures, that there is no 
unanimity about languages and we cannot 
arrive at any conclusion as to what should be 
the official language of this country. That is 
exactly the reason why a common language 
should be evolved. Whether it should be done 
today, ten years hence or fifteen years hence, 
is a different matter to be decided by us all. 
We are trying to evolve that common 
language by means of this particular Bill 
which is before us; we do not want to convert 
this or the other House into a battle ground for 
languages and convert them into babels. 

Coming now to my amendment, it is with 
some hesitation but under an overwhelming 
sense of necessity that I have tabled my 
amendment and that too when I know that 
even if this House accepts this amendment, it 
will be difficult to get it on the Statute Book 
during this session when the other House is 
going to adjourn tomorrow. What I say is this 
that for the purpose of giving effect to the 
Intention underlying this Bill, which has been 
very clearly and lucidly enunciated in his 
speech by the Home Minister, it is absolutely 
necessary that these words should he added, 
namely:— 

"That at page 2, line 3, after the words 
'in addition' the words, 'or as an 
alternative.' be inserted." 

Now, the Home Minister has made it perfectly  
clear in  connection      with 
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the controversy raised by the use of the words 
"may" and "shall", that if the word "may" is 
replaced by the word "shall", then it will be 
incumbent upon every official to make every 
noting on every file both in the Hindi language 
as well as the English language. Every citizen 
who sends up an application to the 
Government of India must do it in both the 
languages, Hindi as well as English, if the 
word "may" is substituted by the word "shall". 
That is the position. The Home Minister said 
that a legal objection may be raised. Suppose 
any Government servant is using English. It 
might be that he cannot use Hindi but he will 
have to write in Hindi also. The noting on the 
file will have to be done in both the languages. 
That is the legal position. My apprehension is 
that it is not so much the controversy between 
"may" and "shall" which might result in that 
situation if the word "shall" is substituted in 
place of "may", but the words "in addition to 
Hindi" as they stand in this Bill today, that 
will create that situation in the absence of such 
words 'or in the alternatives' What is the plain 
reading of this clause? 

"Notwithstanding the expiration of the 
period of fifteen years from the 
commencement of the Constitution, the 
English language may, as from the 
appointed day, continue to be used, in 
addition to Hindi, . . ." 

So, Hindi gets the priority as it must under the 
Constitution, as it stands today. No doubt about 
that. But if English is to be continued to be 
used, it must be done in addition to Hindi. 
Therefore, Hindi must be the language in which 
an application or a noting has to be recorded, 
and in addition to that Hindi noting or the 
appl:cation, English may continue to be used. I 
am putting my stress upon the words "in 
addition". So just to find out what exactly is the 
connotation of the word "addition", I may ]   
refer to the Oxford dictionary. 
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SHRI BHUPESH GUPTA: Is it pocket 

dictionary? 
SHRI SANTOSH    KUMAR    BASU: 

Yes, everything is in the pocket nowadays.    
Now, addition    means    "join by    way      
of    increase".    Therefore, Hindi is there.    
You can increase  it by using the English 
language. That is the position.    You 
cannot do away with Hindi and make 
notings on the files only in English but you 
can add English to Hindi.   The very clear 
purpose of this Bill which was enunciated 
by the Home Minister will be frustrated if 
the words remain as they are and if the 
words 'or in the alternative'  are not found  
there.    What is the meaning of the word 
'alternative'? It means:   "choice between 
two things". When it is a.question of 
choice, you have to use the word 
'alternative'.  If it is a question of joining 
something else, you have to use the word 
'add' or 'addition'.    It is not the intention 
that English is to be joined to Hindi in every 
case.    The intention is that there may be a 
choice left for     the next 10 years, as 
between Hindi and English.    That being the 
position,    I would  respectfully   submit  to       
you and to this House that it is absolutely 
necessary that the words 'in the alternative'  
after the words  'in  addition' should be 
inserted in order to make the concept of 
choice absolutely clear. Otherwise,  it means  
a  super-imposition and addition and a 
joining      of English  to Hindi.    That is  not    
the intention of this  Bill.    It  has    been 
very    clearly    pointed    out.    It is a 
practical, objective and well-balanced 
measure which has been brought before this 
House in order to allay all apprehensions as 
between English and Hindi for the next 10 
years or   so.   I would,  therefore   submit to 
the consideration of the   Home   Minister—I 
know it is very difficult now  to do anything 
but let it be on record if the courts  care  to  
see that this  is    the view which was put 
forward at least on  the floor of this  House.    
I have therefore moved this amendment. 

SHRI BHUPESH GUPTA:     Madam, my 
first amendment relates to      the 
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precise point made by Mr. Niren Ghosh 
'shall' and 'may'. Much has been said on 
the point but I would like to add one or 
two things in order to support the 
contention why 'shall' should be used 
rather than 'may'. But before that, I would 
say that I am not in agreement with Mr. 
Vajpayee when he wants again to put 
restrictions or time-limit, namely, restrict 
the continuance of English as an 
additional language till 1970, that is, for 
another 7 years. I think if we are to take 
such an approach, it would again give rise 
to misgivings in the minds of the people 
and complications even in the matter of 
implementation of what Mr. Vajpayee has 
in mind 

Broadly speaking, I share (his views 
that  some day,  sooner the      better tout 
in the right way, we should come to a 
situation when we have one link 
language and that should be    Hindi in 
Devanagari script.   The debate in the 
country really is as to how    to bring 
about a situation when we can have that 
as the    exclusive    official language of 
the Indian Union.   In the course of the 
last 13 years, since the Constitution, it 
has been shown that a time-limit does 
not help us very much unless we get 
things done in practical life.    The 
progress made in the    13 years since the 
Constitution or    will have been made in 
the course of the next 2 years is certainly 
not" what is expected in order to bring 
about this transition.    The failure for 
this rests mainly on the Government.    I 
have no hesitation in saying this.    I 
know that  Mr.  Sastri may not like 
this because after all he happens to      be 
the Home Minister of our Government 
and how can he like things being said 
against    the    Government?    But the 
responsibility  mainly for the  failure in 
this matter rests with the Government of 
India.   I specify the Government of 
India because the Constitution  entrusted 
certain  responsibilities to the 
Government   of India in    the matter of 
creating a situation when at the end of 15 
years it would be possible for us to say: 
*Here and now we 
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have Hindi as the official language of the 
Indian Union'. I can have no other authority 
except to quote here at the moment—I have 
many others— the report of the Official 
Language Commission. If you go through this 
report, you will find how this Government and 
the Home Ministry in particular, had been 
continually mismanaging the affairs of the 
language. Now chapter and verse can be 
quoted from it—there is no time for it—to 
show this. Orders have been passed by the 
Ministry and disregarded by them. 
Memoranda have been issued by the Ministry 
and disregarded by the Government. Then, we 
have Shri Lai Bahadur. Sometimes he is very 
self-critical admitting the mistakes when he 
went to Assam after the language trouble 
there. Therefore, the failure for this matter 
rests with the Government. Can we envisage a 
situation when this Government—in such 
matters thoroughly inefficient, and some of its 
activities are absolutely worthless—is going 
to bring about such a change in 7 years? Mr. 
Vajpayee may have illusions about this 
Government but I have none. I have none at 
all whatsoever because if Mr. Shastri could 
have done it, I would have supported Mr. 
Vajpayee's amendment. My fear is this that if 
we accepted this, thing, the so-called Hindi 
protagonists—nothing wrong if you are a 
protagonist of an objective that we have set 
forth in our Constitution but—the Hindi 
chauvinists may run riot. When I mean Hindi 
chauvinists I have a small coterie of people in 
mind. We have got our great bureaucracy. 
Once a law is passed, it interprets it in its own 
way. The Home Department is a pastmaster in 
the bureaucratic anti-people interpretation of 
some of these legislations. We have seen it. 
Therefore I say even with Mr. Shastri, for 
whom we have great regard despite the fact 
that he has kept thousands of our people in 
jails, I would not like to invest so much 
authority because I have seen. We had Mr. 
Katju as Home Minister; he failed.    Then we 
had Mr. Govind 
Ballabh Pant as Home Minister, with 

all his great qualities, whatever they were, and 
he also failed; and now we have Mr. Shastri. 
At least he has a sober accent when he speaks 
on such matters but mind you, do not be car-
ried away by Mr. Shastri. He looks very 
innocent—indeed he is very innocent. The 
presentation of this is almost winning but we 
are concerned with the Government of India 
and its Departments and we know to our cost 
what his assurances mean in the period of 
emergency when it comes to practical 
implementation under the D.I.R., etc. 
Therefore, I cannot at all trust. Besides, what 
will be the reaction? There I am in agreement 
with him; otherwise they would have put. I do 
not think Mr. Shastri is opposed to the idea of 
Hindi being placed as the official language of 
the Indian Union and no other language. I am 
not saying that he is a Hindi chauvinist. I 
think he is loyal to that aspect of the 
Constitution. He may not be loyal to the 
Fundamental Rights to that extent but 
certainly to this aspect of the Constitution he 
is certainly loyal but when he takes that 
approach. 'Do not fix the time-limit", I think it 
is right   .... 

(Interruption) 

Let us see and let others feel. You have 
four Hindi-speaking States, shall we say, 
broaclly speaking but the rest of the States in 
the Indian Union are not Hindi-speaking. Yet 
we are federal. We are not federal, they have 
not made federal Governments. However, we 
are a Government of this kind. It is a cross 
between unitary and federal government, 
something like that. Naturally you have to 
take into account how the people of Bengal, 
the people of the South, the people of Orissa 
and the people of Assam react to it. Do not be 
provocative right at the beginning. Therefore I 
say that this suggestion should not be 
accepted at all. The time-limit should not be 
there. At the same time, in the right direction, 
democratically and with popular orientation, 
efforts should be   made    to    get the 
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[Shri Bhupesh Gupta.] 
objective fulfilled. Therefore, I am in entire 
agreement with Shri Lai Bahadur Shastri but 
one thing I can tell him that his Ministry is 
responsible for ensuring the transition from 
English to Hindi and for bringing about a 
situation when we can finally say "good-bye" 
to English as the Union official language and 
place Hindi in its exclusive position. The 
Home Ministry has to play a very important 
part and I leave it to them. I do not know who 
the Home Minister will be then but the point 
we are concerned with is the law that is there. 
Parliament should discuss and give guidance 
in such matters from time to time. The time-
limit would hustle them. The time-limit of this 
kind, within 1970 we must have it done, will 
provoke and the time-limit will encourage the 
bureaucrats to adopt methods in the matter 
that-may be harsh, that may be aggressive and 
that may have elements of compulsion. Hence 
I cannot accept this and I would appeal to Mr. 
Vajpayee to withdraw this amendment. I like 
the Hindi that he speaks and I do not know 
whether I would ever be able to speak even 
twenty per cent, of the Hindi that he speaks. 

SHRI LOKANATH MTSRA: .1 hope you 
understand it. 

SHRI BHUPESH GUPTA: I do understand 
unlike the hon. Member. I understand by the 
look of Shri Lai Bahadur how many people he 
is going to arrest next time. That I understand. 

SHRI LOKANATH M.TSRA: You un-
derstand the implications also, it seems. 

SHRI SANTOSH KUMAR BASU: Are we 
in Parliament or are we in a Baitakkhana, as 
we call it in Bengali, indulging in cross talk 
about the number of people to be arrested and 
so on? This kind of thing must be brought to 
an end some time. 

SSRI BHUPESH GUPTA: I will speak even 
though Mr. Santosh Basu 

may not like it. I am not a flatterer, Mr. 
Santosh Basu may be. I shall give such 
instances as we have. 

THE DEPUTY     CHAIRMAN:    Mr. 
Gupta, . . . 

■ 

SHRI  BHUPESH  GUPTA:. Madam, 
call him to order. I shall give such examples 
with regard to this   .   .    . 

THE DEPUTY CHAIRMAN: Mr. Gupta, 
you s|peak on your amendment. 

SHRI BHUPESH GUPTA:   Yes, and 
in that, I shall give whatever instances I like in 
order to illustrate my views. Mr. Santosh Basu 
need not teach me about this. 

SHRI SANTOSH KUMAR BASU: Yes, he 
has got to be taught. 

SHRI BHUPESH GUPTA: I think you 
should tell Mr. Santosh Basu to try his 
parliamentary knowledge elsewhere,   not   
with  me. 

THE DEPUTY CHAIRMAN: .1 think you 
better put in more reason and less passion. 

SHRL BHUPESH GUPTA: Reason is a 
relative term, Madam. Reason is relative. 
Obviously, whatever Mr. Basu is s:aying is 
unreasonable and what Mr. Niren Ghosh says 
is reasonable. Both are intelligent men. He 
was using bad language, saying Baitakkhana. 
I do not kno-y what he meant, whether he 
meant the Baitakkhana   of   the  Congress   
Party. 

SHRI SANTOSH KUMAR BASU: 
Everybody knows what you are doing. 

SHRI BHUPESH GUPTA: Parliament is a 
fighting institution. Madam, you wilM 
understand ... He is a superannuated fighter.   
.1 am a young 
fighter. 
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SHRI SANTOSH KUMAR BASU: Fifty per 

cent, of the time of this House  is  being  
wasted. 

SHRI BHUPESH GUPTA: He is a 
superannuated fighter. 

SHRI LOKANATH MISRA: On a point of 
order, Madam. You are in the Chair and 
always there is either the Chairman or one of 
the Vice-Chairmen in the Chair. How can the 
hon. Member then say that fifty per cent, of 
the time is being wasted, when the Chair 
regulates the proceedings? 

SHRI SANTOSH KUMAR BASU: I made 
a suggestion. 

SHRI LOKANATH MISRA: ,It is being 
regulated by the Chair and so I would like a 
ruling from you, Madam. 

THE DEPUTY CHAIRMAN: What is your 
point of order . . . 

SHRI BHUPESH GUPTA: He can cast any 
reflection he likes on you, Madam,  that is  a 
different matter. 

SHRI SANTOSH KUMAR BASU: There is 
no question of reflection on the Chair.   I must 
take it clear. 

SHRI BHUPESH GUPTA: Yes, you are 
making it. 

THE DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, if you do not come back to the 
amendment, I will have to pass over to the 
other speaker. Please come to the point. 

SHRI BHUPESH GUPTA: I was coming 
but why did he interrupt? 

THE DEPUTY CHAIRMAN: You carry on 
now with your amendment. 

SHRI BHUPESH GUPTA: This is very 
bad. I know Mr. Santosh Basu wants the 
favour of the Minister but I do not.   He can 
say this. 

I say that this time-limit should not be 
there. I was thinking of supporting but now I 
will not. The time-limit should go. Shri Lai 
Bahadur       and    others       like    him 

would not support "may" and they would like 
something to be added in order to buttress the 
position from the point of view of "shall". 
That is what he has done. As you know, I am 
not uncharitable even to my bitterest opponent 
and, therefore, I say that Mr. Santosh Basu at 
least in this case has shown some ingenuity 
for which I congratulate him. You woul^ 
consider this thing but the questioi. arises 
whether the purpose of this measure will be 
compromised if we have "shall" and secondly, 
if we have "shall" instead of "may", whether it 
would give rise to certain administrative 
anomalies or difficulties of the kind the hon. 
Minister had in mind. .1 think these two are 
important questions which We should 
consider. If you refer to the Constitution, 
article 343 (2) envisages that for a fifteen-year 
period, English, whether you call it "shall" or 
"may", is to be used for certain purposes to be 
determined again by Parliament or for the 
purpose for which it was being used. The 
framers of the Constitution used the 
expression "shall" and now we have come to 
adopt the expression "may". I do not see why 
there should be a change here immediately. 
You have read the clause carefully here and 
then you will find, the article reads as 
follows:— 

"Notwithstanding the expiration of the 
period of fifteeen years from the 
commencement of the Constitution,  the 
English language may", 

and if we use the term "shall", it will mean, 
"as from the appointed day shall continue to 
be used in addition to Hindi". If you insert 
"shall" in place of "may", how does it read? It 
reads "in addition to Hindi"; it is not as if 
Hindi is replaced; Hindi continues in addition 
to English and under this clause, Hindi has 
already been given the prior right. Whenever 
you say that something will be used in 
addition to another language, both the langu-
ages do not stand exactly on the same footing. 
One is basic and the other is  additional and 
that is what, 
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[Shri Bhupesh Gupta.] I believe, Mr. 

Santosh Basu wanted to achieve to obviate 
some of the administrative or other difficulties 
he had in mind. If you accept the word "shall", 
then what happens? English shall continue, 
after 1965, for such purposes as are 
enumerated in clause 3, not in its own right 
absolutely but it continues as an addition to 
Hindi which has the first place, as determined 
by article 343 of the Constitution and then 
again in this Parliamentary legislation it is 
given the priority. Therefore, it cannot be said 
that we are putting both English and Hindi in 
the same category. What do you gain? You 
gain by putting this one advantage. You give 
an assurance to those in the non-Hindi 
speaking areas that English shall continue for 
this purpose and it becomes mandatory. That 
is to say, there shall not be any kind of 
measure or ru'e or regulation which detracts 
from the commitment that is given by the use 
or the word "shall" which would be in 
consonance with the amendment that is 
implied in the word "shall". That is the 
assurance that you are giving to the people in 
the non-Hindi speaking region. I think this 
will satisfy them and much oi the controversy, 
which may arise in the South over this matter, 
will have been lessened as a result of its 
acceptance. Yet at the sarnie time, those who 
stand for Hindi and rightly so, as the ultimate 
objective in the matter, will not have anything 
lessened. It is to be considered from that 
angle. If these things were not put in the same 
form as they are here, with the backing of 
article 343. I would not perhaps have said all 
that I am saying. I say this because I Jhink that 
I am not being unfair to those who 
legitimately want Hindi to occupy a better 
place. I am not one who stands for the same 
equation in the relation between Hindi and 
English in the next 10, 12, 15 or 20 years. 
Certainly not; I want the equation to be 
gradually changed in favour of Hindi, English 
gradually getting dethroned and Hindi being 
placed more and more in its position but that 
equation has to 

be brought about in a manner which 
does not disturb the unity of the country or 
understanding.^ the country or does not give 
rise to any kind of complications in our 
national and public life. You should have 
considered this. Now, Mr. Lai Bhadur Shastri 
?aid that if he had included the word "shall", 
probably the difficulty would have been that 
all the notings made will have to be 
accompanied by English translations. I am not 
prepared to accept that interpretation because 
this word should be read along with the other 
things, the entire Bill and the Constitution. 
Suppose somebody is making a noting now in 
Hindis in some States notings are made some-
times in the regional language. Do they in 
every single case give an English version of 
it? No; they do not. Therefore, let us not stress 
this point too far to lead to this absurdity that 
every single note that we write in an order or 
anything, has to be necessarily translated into 
English if yen had the word "shall" here. 
Suppose I look at it from another angie. 
Suppose you keep "may" and then say that 
"may" is actually "shall" here and quote the 
authority of interpretations to say that "may" 
is used here as "shall". Then also, the same 
complication can arise. Suppose somebody 
demands, 'You have given this in Hindi; 
where is the English translation?' Then we can 
quote the speeches of the hon. Minister to 
show that it was not the intention to rule out 
English translation. Therefore, we are neither 
here nor there as far as this aspect of th» 
controversy is concerned. That is why I say 
that it does not lead us anywhere. I think it is a 
practical question as to how the notings 
should be done. If it is a practical question 
then we can solve it in a different way taking 
into account that everybody would be rea-
sonable but the main thing is this. A large 
number of people feel that if you had used the 
word "shall" here their apprehensions will 
have been greatly removed. Whv should we 
not have done it? I cannot understand this at 
all when we are not materially  and 
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substantially losing anything on this point, 
when i nthe Constitution we have the word 
"shall". 

Then it is said that an assurance has been 
given by the Home Minister and the Prime 
Minister. But then a question may be asked, is 
this not a legislation? This legislation is too 
serious a thing to be satisfied with some assu-
rance even if we feel that those, who are 
giving this assurance, are serious about it. 
You will try your best to implement but this 
is an Act of Parliament which not only 
becomes the law but also gives  an  
orientation in  our public policy, in our public 
thinking, in our public behaviour, in our 
musuaj relations between the Hindi-speaking 
and the non-Hindi-speaking people in the  
regions  which   are  not  so-called Hindi 
regions.    And this has another educative 
effect. You shall be confronted with the task 
of popularising this thing  in  the  country;  
since you are ctommitted to voluntary 
acceptance by the     non-Hindi-speaking    
people     of Hindi as the official Union 
language, would it not be better that we are 
better armed by a provision of this kind when 
we shall have the word "shall" so that we can 
tell those people that they need have no 
apprehension     or fear whatsoever because 
that has been provided for at least for the next 
ten years.    For the next ten years it is going 
to be used; although more    and mors we are 
in favour of giving the proper place to Hindi, 
English will also be  used  depending on  the  
situation. Now theoretically it can be argued 
this way.    Suppose a  Government  comes in   
after   the  fourth  general   election which 
does not believe in this.    Suppose  Mr.  
Vajpayee and some  of  our Hindi friends in 
the Congress    Party are   in a position   to    
create    a big volume of public opinion in the 
Hindi region, suppose in the Congress Party 
those  people  coming from the Hindi region 
are very dominant—not dominant in that 
way—but there are many »uch people who 
feel in a particular way, in the way our poets 
may feel, like Prof. Dinkar here, they may 
compel the Government to give up Fng- 
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lish altogether and they    can easily say, 
'Parliament never gave us a mandate;   it  is  for  
the     Government  to exercise its    discretion    
and    decide whether to continue English or not 
and therefore, we think that it is no longer 
necessary to  have    the    Government orders 
and regulations in English' and they  may  thus   
take  away  whatever assurances are implied in 
respect    of clause 3. What is the guarantee 
against it except this assurance of the Prime 
Minister and the Home Minister? And Mr. 
Annadurai said, 'Should not   the Home Minister 
become some day the President of India?'   T can 
understand such  a  thing.   I also  ask the    same 
question.   But the trouble arises when 
Government  yields   to   pressure.   We from 
this side know that we can get thing* sometimes 
through movements. We  nave  got Saimyukta 
Maharashtra by agitation.   Why can't I 
apprehend that  in  that  context,  the  other  side 
iriay  develop    such  an    unreasonable view 
f.nd pull the Government to go back upon the 
assurance prematurely? If that is n°t absolutely 
within sight, it is a different matter but if we 
foresee  such  a  situation then    certainly the 
people living in    the    non-Hindi regions   will   
be   entitled   to   ask   the question that if you 
meant that "may" should    mean  "shall",     that 
if   you meant   that  English   should  continue 
side by side as an additional language with  
Hindi,  then     why you  did not provide for that. 
Well, I will have to answer this question if ,1 am 
a Hindi-Pracharak and I should be handicapped 
in meeting this very    legitimate question bv 
such people.     Therefore, Madam Deputy 
Chairman, this should be seriously considered 
by the Home Minister.    And  this  can  wait.    
There is no hurry.   Mr. Basu was apologetic 
because   nothing   could   be   done   till the next 
session.   ,It can be passed in the next session.   
We have got plenty of time.   It is not 1965 yet. 
Therefore the whole thing can be fully debated 
and discussed. 

My other amendments relate to other 
points; they are interesting points.    Mr. Basu 
is a very esteemed 
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[Shri Bhupesh Gupta.] friend  of ours and  
I  am very sorry that I have to criticise his 
contention, not him; I love him but I dislike 
some of  his   arguments. 

SHRI SANTOSH KUMAR BASU: So do I 
love you. 

SHRI BHUPESH GUPTA: Not only that; I 
respect you also. 

Here I have said two things. Any speech or 
statement that is made in either House of 
Parliament in whatever language, should he 
simultaneously translated into other languages 
except Sanskrit. I think Sanskrit can bo left 
out. Sanskrit may be one of the fourteen 
languages mentioned in the Schedule of the 
Constitution but I  do not think there is 
anybody here •who would say that we should 
have a Sanskrit translation also. 

SHRI A. D. MANI:  Why not? 

SHRI BHUPESH GUPTA: If you like it, I 
do not mind. (Interruptions). That is not the 
point. Sanskrit is a dead language for current 
purposes. We love it. What else are we if we 
do not have respect for the Sanskrit language? 
But we know for current purpose we do not 
need it. Therefore, according to me, there are 
13 languages in the Schedule. Madam Deputy 
Chairman, Mr. Lai Bahadur Shastri was 
absolutely on the defensive in his argument 
when this point was made. He said that we 
have not got foreign •exchange and he asked 
us to appeal to the Finance Minister. We are 
always willing to appeal to the Finance 
Minister. 

THE DEPUTY CHAIRMAN: Which 
amendment are you speaking on? 

SHRI BHUPESH GUPTA: Amendment No. 
33. He asked us to appeal to the Finance 
Minister. I atn prepared to join him in a 
deputation to the Finance Minister in order to 
get the necessary foreign exchange sanc-
tioned. Let there be a deputation of Members 
of Parliament   led    by Mr. 

Lai Bahadur Shastri in order to get the 
requisite foreign exchange. And I can get it. I 
can give c'oncrete suggestions. The foreign 
exchange that is being sanctioned to the 
capitalists like Mr. G. D. Birla to go and make 
speeches in San Francisco can be stopped. Let 
this be stopped for a while and we can get the 
foreign exchange for the instruments. You 
see, long speeches are being made there. Cut 
them out so that we can hear our speeches in 
our country. How much? Has there been any 
estimate? I have been to countries and 
conferences. I have attended many. We are a 
very poor people, the Communist, Parties of 
the world. 

HON. MEMBERS: No, no. 
SHRI A. B. VAJPAYEE: Do not be too 

modest. 
SHRI BHUPESH GUPTA: With your 

blessings the Soviet Union has got rockets and 
so on. Perhaps, as you are aware, they may be 
holding their Parliament in the Moon some 
time soon when we will be still discussing as 
to which should be our official language. Let 
us not go into that But what will be the cost? 
Has it been found out? Was the Government 
serious? Shri Lai Bahadur Shastri'e only 
argument is money, but the question of money 
will arise only in 1965, not today, under this 
Bill. Therefore, we can wait. Meanwhile, we 
can find out money and we can levy some 
more taxes and so on for so many odd things. 
There are ways of getting money. We do not 
think that we are going to have the emergency 
and this sort of restriction for another year or 
two years. Meanwhile, even if we have the 
emergency, if we can avoid the trips of 
Ministers, Birlas and so on, we can find 
foreign exchange. The expense is not much. 
People have an idea that crores and crores of 
rupees will be spent. As I said, we are a very 
poor people, the Communist Parties. I 
attended two conferences of the World 
Communist Movement. There were 
arrangements for simultaneous translation in 
seven languages. It is s» simple.   Not only 
that. What happen- 
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ed? Diwan Chaman Lall did see it at the Peace 
Conference. I attended the conference. He 
attended it. Now, we were given something like 
a small transistor radio. Put it in your pocket, 
put something in your ears. As the speeches are 
being made, you tune in. They have no 
connection with anything. You can tune it in 
and get the English or Russian version as the 
case may be. If you are a Frenchman, put it in 
the right key and you get the speech in French. 
No connection whatever is there. It is a little 
thing. Therefore, you should get this. It is very 
simple. I am told that it is not at all expensive. 
In a much poorer country like Rumania I have 
seen it. In other countries also it is there. Let 
alone the Soviet Union which is technically 
advanced and so on. The cost is not much. I 
think the foreign exchange factor is not a factor. 
That is number one. I think it is within our 
competence to get it. Financially and 
technologically it is available to us, should we 
desire. Here we have got two boxes, galleries, 
always empty. Never have I seen in the past 
eleven year3 anybody either here or there. Now, 
easily this mechanism can be set up here. I have 
seen it in the Supreme Soviet and I have seen it 
in the Communist Party conferences. It is easily 
done with little technical connections, 
contrivances and so on. It can be easily done. 
And it is better to have those places occupied 
rather than have them empty all the while. It 
seems there are no visitors for this. I tell you 
that the cost will not be much. I think besides 
we can get credit for everything. (Time bell 
rings). We get credit for our Bokaro plant. We 
get credit for Bhilai, the Heavy Electricals, etc. 
Who on earth told you that we may not get 
credit for this? Has anybody told you in the 
world that should the Indian Parliament decide 
to have this kind of arrangement for 
simultaneous translation, they would not be 
getting credit facilities in order to import the 
requisite implements and technical know-how? I 
am prepared, again, to go on I a delegation led 
by any Minister and  ' 

179 R.S.D.—5. 

1963 ] Bill, 1963 2386 
I am sure if you decide, it is possible to get 
this equipment on rupee payment. I say 
straightway on rupee payment, without 
involving any foreign exchange for 
installation in this House. Since we are getting 
so many other things I think people, who are 
interested in Indian democracy and not 
interested in Kashmir, will know how to give 
us this equipment in order to see that all 
languages are spoken. 

(Time bell rings) 
THE DEPUTY CHAIRMAN; Please wind 

up. 

SHRI BHUPESH GUPTA: I am finishing. 
Mr. Santosh Kumar Basu's idea is not right. 
He said TBabel'. He seems to be afraid of it. 
But that will be in the ears. All these 
microphones, earphones and other things will 
be yours. If somebody speaks, he speaks in 
the language he knows, for example, Bengali. 
It is not as if the translations are done 
simultaneously loudly so that everybody hears 
everything. I can assure you, Mr. Santosh 
Kumar Basu, that it is not at all that. You will 
hear only in the language of your choice and 
you will hear in no other language, including 
the language of the speech. If somebody 
makes a speech in Tamil, it is not that you 
hear it in Bengali or English or any other 
language. The translation is there 
simultaneously but you hear it in the language 
in which you wish to hear and no other. 
Therefore, the babel of tongues does not arise. 

THE DEPUTY CHAIRMAN: I think that 
will do. 

SHRI BHUPESH GUPTA: No, this will not 
do. 

(Time  bell rings) 
THE DEPUTY CHAIRMAN: You have 

covered that point. 
SHRI AKBAR ALI KHAN:    It will 

retard  the progress  of the    common 
language. 

SHRI BHUPESH GUPTA: No, Mr. Akbar 
AH Khan.   I can tell you why. 
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[Shri Bhupesh Gupta.] They will have 
respect for the Union language. All these 
people, who are coming from the regions, will 
understand that here in Parliament we do not 
mean the suppression of any language. The 
fear today is not that the regional language will 
continue to be suppressed by the English 
language. The fear in the non-Hindi region, 
whether you like it or not, is that their regional 
language may be suppressed by the Hindi 
language and, I think, one of the ways by 
which we can allay this fear will be by making 
this arrangement. Besides, we shall be solving 
another problem, that of people from various 
States, people who may not be well up in 
either Hindi or English but who may love their 
language and speak better in their own lan-
guage. You can say that many Members in this 
House would like to speak in their own 
mother-tongue. Why should we deprive them 
of the benefit of speaking in their own lan-
guage, giving the best of their ideas in the best 
of their languages? Why should we deny them 
the advantage of doing that? 

(Time bell rings) 
THE DEPUTY CHAIRMAN; You have said 

it many times and you have commented on 
both your amendments. 'Therefore, you will 
wind up. 

SHRI BHUPESH  GUPTA:      About • my 
amendment No. 34 . . . 

THE DEPUTY CHAIRMAN: You have 
spoken.   Now, you will wind up. 

SHRI BHUPESH GUPTA; I am winding 
up. 

SHRI K. SANTHANAM: This amounts 
practically to a monopoly of the House by one 
Member. I think something must be done 
about it. 

SHRI BHUPESH GUPTA; You can get up 
and speak. (Interrupt ions). I think the right 
under article 120 is and Hindi. But suppose I 
want to speak in Bengali, I cannot. This is the 
there only if 1 do not know English 

position. Then, again, another restriction is 
that I have to give an advance translation. 
Even if you allow me to speak, when I do not 
know English or Hindi, I cannot understand 
why an advance copy of the translation should 
be given. Therefore, that again gives a feeling 
of anger that the regional language has been 
put on a different footing, on a lower footing. 
I think that should go. Therefore, from every 
account, the regional languages should be 
given whatever due right they are entitled to 
hear and I think nothing will be lost by that. 
We should like to hear Mr. Santhanam and I 
am prepared to sit till 12 o'clock tonight. 

SHRI R. M. HAJARNAVIS: Madam, 
Deputy Chairman, as regards the amendment 
moved by Mr. Mani, all that I can say at 
present is we shall give it the attention it 
deserves. It is already under our examination. 
We will examine it carefully and see whether 
it can be implemented. 

Then, I will come to the main question here, 
whether the use of English, the right given 
under the proposed clause 3 to use English is 
liable to be restricted or abridged at the 
discretion either of the Government or any 
other authority. May I start by saying that for 
the purposes of implementation I see no 
difference between the language which we 
have used and the language of amendment 
No. 29 of Mr. Khofoaragade? If I had the 
choice, I would certainly have replaced it by 
my own words. While dealing with this 
amendment and making my submission to the 
House on the language used in clause 3, 
where a particular form is used, I shall deal 
with some of the objections raised and doubts 
expressed by the hon. Member, Mr. Basu, and 
I hope to convince him that it is not necessary 
to change the language of clause 3 in order to 
achieve the purpose which we have set in 
view. Mr. Khobara-gade's amendment is this: 

"Notwithstanding  the    expiration of the 
period of fifteen years from 
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the commencement of the Constitution. ..." 

That rightly reminds us that we are legislating 
under article 343(3). 

". . . . the English language shall, as from 
the appointed day, continue to be used as 
alternate language to Hindi," 

This is one way of expressing the thought. 
The other way is Mr. Basu's draft in which he 
says that English shall be used as an 
alternative of Hindi. We could as well have 
dhosen another expression: 

"As from the appointed day it shall be 
lawful to use either English or Hindi." 

The present draft of clause 3, in my 
submission,    Madam)    means   exactly the 
same thing.   Unless it means the same thing,  
we are  aware that we shall not be carrying 
out the assurance given by  the Prime  
Minister.    Why did we not choose these 
words which it is said, would have carried 
conviction?    Why did we choose the other 
form?    Now, what does clause 3 try to do?   
It tries to do two things. First of all,  it 
permits the continuance of English or 
authorises the continuance of English  for all 
purposes of      the Union.    It  also permits 
the transaction of   business    in    Parliament 
in either Hindi or in English. Now this 
legislation is necessary because under article 
343(1)  the official language of the Union is 
Hindi in the Devanagari script.    Under 
clause    (2), however, this does not become 
operative     for fifteen years.   But after 
fifteen years, under clause (3), English may 
be continued for such purposes as may   be 
prescribed    by      Parliament.      Now, under 
clause 3 we combine. Madam, two  things:  
firstly,  the  authorisation of the use  of 
English  as  an  official language of the 
Union, and   secondly, the transaction of 
business in Parliament either in    Hindi or in 
English. Here we are concerned with two arti-
cles, articles 343(1) and 120.   Let us 

go to the phraseology used in article 
120: 

"Notwithstanding anything in Part XVII, 
but subject to the provisions of article 348, 
business in Parliament shall be transacted 
in Hindi or in English." 

(Interruption) 

I will answer all the questions at the end of 
my speech. 

SHRI K. V. RAGHUNATHA REDDY: I 
would like to tell the Minister . . . 

THE DEPUTY CHAIRMAN: Please listen 
to the Minister. 

SHRI K. V. RAGHUNATHA REDDY: 
Madam, I want to point out one thing. I may 
only point out to the hon. Minister that the 
word used is a disjunction and not a 
conjunction. I would request him to keep that 
in mind. 

SHRI R. M. HAJARNAVIS: Therefore, 
Madam, we could have adopted either of 
these expressions. But there is another 
provision in the Constitution, proviso to 
article 343(2), and in drafting clause 3 we 
have drawn upon th'e words  of proviso  to 
343(2)  . . . 

SHRI SANTOSH    KUMAR   BASU: 
And reversed it. 

SHRI R. M. HAJARNAVIS: . . . and 
reversed it: 

"Notwithstanding anything in clause 
(1)"—which makes Hindi the official 
language—"for a period of fifteen years 
from the commencement of this 
Constitution, the English language shall 
continue to be used. . . ." 

Mark the words "shall continue to be used" 
because this is an expression which we get 
very often. 

"shall continue to be used for all the 
official purposes of the Union for which it 
was being used immediately before such 
commencement: 

Provided that t!he President may,. . . ." 



 

pression  'Central Government' is not used in a 
cumulative sense.      When you speak of 
Government, it is possible to speak of it as a 
juridical person.    But when we speak of 
Central Government,  we mean  distributively 
each person who discharges the function of the 
Government.   I will illustrate my meaning when 
we go to the next clause,    business in 
Parliament. Now, it is possible to refer to Parlia-
ment cumulatively as one entity, but when we 
refer to business in Parliament, we refer to the 
right of   each one of the    Members  of 
Parliament. What exactly the clause aims at?   
We will have to consider it when we see the 
provision    actually   in    operation under clause  
(b).    Our business      is transacted  in  
Parliament  either      in Hindi or in English.   
Now I am speaking in English.    Mr. Vajpayee 
cannot object  saving that  I must speak    in 
Hindi.    Some time back I  chose   to speak in 
Hindi rather bad Hindi, but no one objected to 
my speaking     in Hindi.   Similarly in the 
transaction of official business it will be open to 
each person who    constitutes the Government 
that he mav use Hindi, he may not use Hindi.   
That is what it means. Therefore,  the      words  
"in addition" there in that context mean "in    the 
alternative".   And why did we choose the 
words?    It is because the Constitution employs 
the words and Mr .   .   . 

4 P.M. 

SHRI    SANTOSH    KUMAR BASH: There 
is some ambiguity .   .   . 

SHRI    R.  M.    HAJARNAVIS:     Mr. Basu 
will try to see that when we are legislating 
under the Constitution, as far as possible we 
try to borrow the words of the Constitution.   
Otherwise, it is a rule     of interpretation   
often observed  known to every lawyer, that 
when you change the language, there is 
imputed to vou motive to express something 
which    is    different    from that   which   
was   expressed   earlier. 1,     Therefore, there 
is no mental reserva- "j|    tion with us.   Now. 
in another place, a  very astute    lawyer.    
Mr.    Sachin 
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[Shri R. M. Hajarnavis.] Let us again 
mark the word "may". 

"during the said period, by order 
authorise The use. . . ." 

That is to say, the President has to open out 
an area in which this proviso is to operate. 

"authorise the use of the Hindi language 
in addition "to the English language" etc. 

Here the    words are    "in    addition". There    
are    certain    departments  in which   
authorisation  has  been  made, that/ is  to say,  
though  under  article 343(2) English must be 
used or shall continue to be used, yet in 
addition to English Hindi may be used. That 
was the position. How was it interpreted in 
actual practice?   What we understood by  tliis 
provision, when we   actually carried it into 
operation, was      that in respect of the official 
business, for which this authorisation was     
made either Hindi was used or English was 
used   at the    discretion of   the user. "May"   
is   an  enabling  provision    to the user.    
"May not" is also entirely at his discretion; it is 
not some outside  authority  who  may   not    
allow him to do it. 

SHRI K. SANTHANAM: That applies to the 
Government also. 

SHRI R. M. HAJARNAVIS: It does not 
apply to the Government. 

SHRI K. SANTHANAM: The Government 
may or may not. 

SHRI R. M. HAJARNAVIS: How does it 
come? 

SHRI K. SANTHANAM: Government also 
needs for official business transaction to use 
English. Is it open to the Government to use 
either Hindi or English or is it necessary to 
use Hindi and English only as an optional 
addition? 

SHRI R. M. HAJARNAVIS: I understand the 
difficulty of the hon. Mem-; ber.    Let us see.   
Official business ofj the Central 
Government—here the ex- 
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Chaudary, put the question in a neat 
form.   He said, 'Wlho may not?' Read 
clause 3.   You may use either English or  
Hindi  but  'who may  not?'    You may 
not.    You may    use Hindi, you may not 
use it; you may use   English, you may 
not use it.   It is you. Therefore, I do not 
see that there is anything whereby     
anyone is prevented from writing in 
English.    Therefore, that being the 
position, that      being our  interpretation,  
I  have  no  doubt that the interpretation 
will be accepted because this is the basis 
on which we have worked out the 
proviso in the last fifteen years.    The 
apprehension, which occurred to Mr. 
Basu does not rest on any secure 
foundation.     Now, though we say that 
Hindi becomes the official language of 
the Union, no one is compelled to write 
Tn   English and no one is compelled to 
write in Hindi. About legislation under 
article 343(3), we may note that it says, 
"Notwithstanding anything    in   this    
article". That is to say that it has the 
effect of excluding    out of    the    
operation of article 343(1)    any 
legislation   made under article "343(3). 

Now, in this connection, again I will 
refer to the meaning which Shri Basu 
read from the Oxford   Dictionary.    I 
entirely agree when he says that 'ad-
dition'  means  something in     excess. 
Now, what are the languages    to be 
used? Article 343(1)  says 'Hindi'. We 
add to that word 'English'.   We    do not 
add 'to each communication'. We add to 
the languages which are available for us.   
The addition is    not to each of the 
orders which go from the Government, 
each expression   of   the Governmental 
opinion, resolve,    communication.   
No.  The    addition is to the means of 
communication, namely, first of  all,  the    
Constitution having said 'Hindi', we add 
to that 'English* and  then the  
appropriate     word    is "may'—not 
'shall'—because the    moment we say 
'shall', Mr. Basu    will say that 'shall' 
wiTti mean the compulsory use of both  
the languages    together, which is 
certainly not the intention.   That is not 
the intention at 

all.    I see no difference between Mr. 

 

Khobaragade s   draft   and the    draft 
which we have made. We could have -
certainly changed the draft.   But the 
[reason why we are not changing it is "that  
we  are  drafting  under     article 343(2)   
which permitted    an    interim 
arrangement.    It is     similar  to    the 
arrangement that we are now making, 
except that Hindi and English are re-
versing    their    positions.   The     two 
things  had  to be  combined  together* —
authorisation   to use   English    for 
official purposes and in     Parliament. Any 
good draftsman would    combine two    
similar    things     together.   The first 
thing that he will see is the economy of 
words.   The second is that all the law 
should be found in one place as far as 
possible.   One thing is common—the use 
of Hindi and English in the alternative.   
And there are    two provisions   together   
which    are,    of course,  separated  in  the 
Constitution because one is dealt with 
under article 120 and the other is dealt 
with in article 343. Let us understand what 
the draftsman was trying to do.   He says 
that Parliament is now legislating for the 
alternative use of Hindi and English.   
There are two provisions regarding it.   He 
has tried to combine them at one place.    
He could have drawn, he could have 
utilised,  the  language of article  120.    
Instead of  that,     he chose the language 
of proviso to article 343   (2).    But, in any 
case, a     good draftsman will always, as 
far as possible, use   the   language      
which   is known, though it may not 
appear to be clear, the language which is 
known, to  which      he is     familiar,      
which has actually been interpreted in 
practice.   Now,  therefore,   any  
apprehension on this score that we have    
not properly expressed the    wish, I hope I 
have completely dispelled. 

SHRI SANTOSH KUMAR BASU: Just 
one word. In regard to the verjr lucid 
interpretation of the provisions of the 
Constitution by the hon. Minister, may I 
ask this question? He was referring to the 
usage and the practice which have grown 
up as a result of those words which have 
been used in the Constitution.    But will 
the courts 
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refer to the practice and the usage in 
the Secretariat based upon those 
words in the Constitution or will they 
rely completely and exclusively upon 
the wording of the section in this Act? 
In my understanding, 'in addition to' 
means that Hindi must compulsorily 
be there in every case and that Eng 
lish may be added whenever the user 
chooses to use it. That is my only 
difficulty. 8   H 

SHRI R. M. HAJARNAVIS: I think the 
wording 'in addition* merely refers not to, as I 
said, communication but to the languages 
which are available for us. But I do not say 
that the practice is something which the court 
must regErd as decisive in interpreting. Of 
course, they would certainly consider what 
actually this expression is. It is not conclusive, 
it is not decisive. The courts are free to 
disregard the practice if it goes contrary to the 
plain meaning of this section. But in all this 
runs the assumption—and I think the natural 
assumption—that whosoever wants to 
communicate, at any time will use one 
language and does noi require two languages. 

SHRI K. SANTHANAM: I want to ask 
another question. Is it the hon. Minister's 
contention that the Government of India will 
not be in a position or will not have the power 
to restrict the use of English for any purpose 
of the Union?   Is it his interpretation? 

Let it go on record. 

SHRI R. M. HAJARNAVIS:   Yes 

SHRI K. SANTHANAM: Will not have the 
power? 

SHRI R. M. HAJARNAVIS: Yes. 

SHRI K. SANTHANAM: 'Yes' means what? 

SHRI R. M. HAJARNAVIS: It will not 
have. 
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ISHRI A. D. MANI; I should like to ask a 
point of clarification regarding Mr. 
Khobaragade's amendment. Am I to 
understand that the purport of the Official 
Languages Bill, as it stands now, is virtually 
to give the status 01 an alternative language to 
English? It is because you said that the 
drafting might have been different, might have 
been better. Am I to understand that it is the 
Intention of the Government to give the same 
status to English as it would have, say, of an 
alternative language? 

The second point that I would like to raise is 
that, 1 do not want to raise it at the end of the 
speech. The hon. Home Minister, when he 
spoke this morning, referred to the foreign ex-
change difficulties in regard to the acceptance 
of the suggestion that arrangements should be 
made for the simultaneous translation of 
speeches from Hindi to English and English to 
Hindi. Now, the Minister of State has 
mentioned that Government would consider 
the matter. Am I to understand that there has 
been a shift in the attitude of the Home 
Minister on this question? I would very much 
like the Home Minister to explain his point of 
view because, if he is prepared to consider this 
question, he will give a lot of satisfaction to 
this section of the House which wants that 
arrangements should be made for simultaneous 
translations. 

SHRI K. V. RAGHUNATHA REDDY: 
Before the hon. Minister answers,  I will .  .  . 

THE DEPUTY CHAIRMAN: Let this be 
answered before that. 

SHRI LAL BAHADUR: I shall be grateful if 
the hon. Member will repeat the latter part of 
his question. I am sorry I could not catch it. 

SHRI A. D. MANI: In the morning, the 
Home Minister said that foreign exchange 
difficulties  were there,  and 
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he wanted Mr. Annadurai to put the 
question to the Finance Minister, to 
approach the Finance Minister for foreign 
exchange. He made it appear that the 
creation .   .   . 

SHRI AKBAR ALI KHAN:   For an 
incidental reason .   .  . 

SHRI A. D. MANI: Whatever it is; I am 
just quoting what he said. It gave me the 
impression that while the Home Minister 
may be in sympathy with the suggestion, 
he wanted it to be left to a voluntary 
agency, namely, the Members of the 
Opposition, to approach the Finance 
Minister to get the foreign exchange for 
this purpose. The Minister of State, 
however said that Government would 
consider the matter. I may be persuaded, 
Madam, to withdraw the amendment if 
the Home Minister were to say that his 
own attitude is that this question should 
be sympathetically examined and, if it is 
possible, such arrangement should be 
made for simultaneous translation of 
speeches from Hindi to English, and from 
English to Hind.. I would like the Home 
Minister himself to clarify. 

SHRI AKBAR ALI KHAN: Only for 
two languages. 

SHRI A. D. MANI:    Yes, two   lan-
guages. 

SHRI LAL BAHADUR: What my 
colleague had said was perfectly correct. 
He said that the matter would receive 
consideration—he said something on 
those lines. The House is aware that this 
proposal has not been made for the first 
time. The hon. Member might also be 
aware that it was strongly supported and 
recommended by the previous Speaker of 
the Lok Sabha. He had taken up that 
matter with the Government. So it is not, 
as I said, a new question. In fact almost 
everybody is in sympathy with this 
proposal. The only point is how to 
execute it in practice. Now, I had said it—
I am sorry; I should perhaps not have 
expressed it that way here in 

this House—in a somewhat light-hearted 
manner. It was really not light-hearted. I 
thought he would appreciate the humour 
of it. 

SHRI A. D. MANI: But we would want 
you to appreciate our convenience also. 

SHRI LAL BAHADUR: I think it is a 
matter which will receive, naturally, the 
consideration of Government, and in any 
case, I would not advise the hon. Member 
to press this amendment. 

SHRI R. M. HAJARNAVIS: As regards 
the amendment of the hon. Member, Mr. 
Vajpayee, it is against our policy to fix 
any time limit for the duration of clause 
3. 

SHRI K. V. RAGHUNATHA REDDY: 
Madam Deputy Chairman, the Hon. 
Minister was pleased to take more or less 
the language of article 343(2) and article 
120. Now, if you refer to article 120, the 
language used is "in Hindi or in English". 
"Or" is a disjunction, and when we use a 
disjunction, it will mean either this or 
that, but whether the words "in addition 
to" would amount to a disjunction in 
English grammar is the first question. 

Now, the second question is that in 
article 343(2)  the language is— 

"Notwithstanding anything in clause 
(1), for a period of fifteen years from 
the commencement of this Constitution, 
the English language shall continue to 
be used for all the official purposes of 
the Union for which it was being used 
immediately before such 
commencement." 

and the question is whether the language 
used in clause (2) of article 343 can be 
equated to the first part of clause 3 of this 
Bill, where we Use the words "in 
addition to", and also whether 'may' can 
mean 'shall'. These are the two questions 
which the hon. Minister will have to keep 
in mind when answering this question. 
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SHRI R. M. HAJARNAVIS: Madam, I 

have already expressed my point of view, 
and I do not think that it gains in strength 
by mere repetition". I said "in addition'' is 
an addition to the number of languages to 
be used. "May" is a disjunction . . . 

SHRI B. D. KHOBARAGADE: One 
question I have to ask. 

THE DEPUTY CHAIRMAN: You have 
spoken on your amendment already. 

SHRI B. D. KHOBARAGADE; Only 
one question I would like to ask. I am 
sorry I cannot agree with the views 
expressed by the hon. Minister. 
(Interruptions.) He has said that the 
language used in that clause and in my 
amendment mean the same thing. Now, in 
the clausCj the word used is "may" and in 
my amendment it is "shall". The other 
day the Home Minister said that 'shall' 
cannot be used, because it might give rise 
to some anomalies and some difficulties 
in administration. So I just wanted to 
know from the hon. Minister if, according 
to him, the meaning of the clause in the 
Bill and the language used in my 
amendment is the same, what objections 
are there, what reasons are there, not to 
accept the amendment and thus to allay 
the fears in the minds of the non-Hindi 
speak* ing people? 

THE DEPUTY CHAIRMAN: I think he 
has answered .these objections. 

SHRI B. D. KHOBARAGADE: He has 
not mentioned the reasons. 

THE DEPUTY CHAIRMAN: Now I 
put the amendments to vote. What about 
your amendment,    Mr. Mani? 

SHRI A. D. MANI: I beg leave to 
withdraw my amendment No. 5. 

*Amendment No. 5 was, by leave, 
withdrawn. 

THE DEPUTY    CHAIRMAN:    The 
question is: 

6. "That at page 2, line 3, for the 
Word 'may' the word 'shall' be subs 
tituted." 

The motion was negatived. 

,  THE DEPUTY    CHAIRMAN:     The 
question is: 

7. "That at page 2, line 3, after the 
words 'to be used' the words and 
figure 'till the year 1970' be inser 
ted." 

The motion was negatived. 

THE  DEPUTY    CHAIRMAN:     The 
question is: 

9. "That at page 2, after line 7, the 
following be inserted, namely: — 

'along with all the other languages 
specified in the Eighth Schedule to 
the Constitution of India.' " 

The motion was negatived. 

THE DEPUTY    CHAIRMAN:    The 
juestion is: 

28. "That at page 2, for clause 3, the 
following be substituted, namely:- 

'3. (1) Notwithstanding the expiration 
of the period of fifteen years from 
the commencement of the 
Constitution, the English language 
shall, as from the appointed day, 
continue to be used,— 

(a) for all the official purposes of 
the Union for which it 
was being used immediately before 
that day; and 

(b) for    the    transaction    of 
business in Parliament. 

*for text of   amendment,   see   col. 
2346 supra. 
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(2) Notwithstanding anything 

cantafinedi in sub-section (1), Hindi 
may be used in addition to English 
for all or any of the purposes stated 
in clauses (a) and (b) of that sub-
section. 

(3) Notwithstanding anything 
contained in the foregoing provisions 
of this section, Hindi only may be 
used to the exclusion of English for 
any of the purposes stated in clauses 
(a) and (b) of sub-section (1) in any 
or all of the States where the mother-
tongue of the people is Hindi. 

Explanation.—For the purposes of 
sub-section (1) the word "shall" used in 
that sub-section is to be construed as 
mandatory.'" 

The motion was negatived. 

THE DEPUTY CHAIRMAN: The 
question is: 

29. "That at page 2, for clause 3, the 
following be substituted, namely: — 

'3. Notwithstanding the expiration of 
the period of fifteen years from the 
commencement of the Constitution, the 
English language shall, as from the 
appointed day, continue to be used as 
alternate language to Hindi— 

(a) for all the official purposes 
of the Union for which it was 
being used immediately before 
that day; and 

(b) for the transaction of 
business in Parliament until 
otherwise decided by the Parlia 
ment.' " 

The motion was negatived. 
THE DEPUTY CHAIRMAN: What 

about your amendment, Mr. Basu? 

SHRI SANTOSH KUMAR BASU: So 
long as the matter goes on record I am 
satisfied. I beg leave to withdraw my 
amendment. 

SHRI BHUPESH GUPTA:   No. 

THE  DEPUTY    CHAIRMAN:     The 
question is: 

31. "That at page 2, line 3, after 
the words 'in addition' the words 
'or as an alternative', be inserted." 

The motion was negatived. 

THE DEPUTY    CHAIRMAN:    The 
question is: 

32. "That at page 2, lines 3-4, for 
the words 'may, as from the appoint 
ed day, continue to be used, in ad 
dition to Hindi' the words 'shall, as 
from the appointed day, continue 
to be used as an associate language 
with Hindi' be substituted." 

The motion was negatived. 

THE   DEPUTY    CHAIRMAN:    The 
question is: 

33. "That at page 2, after line 7, 
the following proviso be inserted, 
namely: — 

Provided that any speech or 
statement in whatever form and in 
whatever language made in either 
House of Parliament shall be 
simultaneously translated in all the 
other languages except Sanskrit 
specified in the Eighth Schedule to 
the Constitution.',1* 

The motion was negatived. 

THE   DEPUTY   CHAIRMAN:    The 
question is: 

34. "That at page 2, after line 7, 
the following provisos be inserted, 
namely: — 

'Provided that a member who is 
not in a position to speak in either 
English or Hindi shall have the right 
to speak in any language specified in 
the Eighth Schedule to the 
Constitution except Sanskrit: 
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Provided further that such a speech 
shall be simultaneously translated in 
all the other languages except 
Sanskrit specified in the Eighth 
Schedule to the Constitution.' " 

The motion was negatived. 

THE DEPUTY    CHAIRMAN:     The 
question is: 

"That clause 3 stand part    of the 
Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 4—Committee       on      Official 
Language 

SHRI P. A.    SOLOMON    (Kerala): I 
move: 

2. "That at page 2, line 8, for the 
words 'ten years' the words 'twenty- 
five years' be substituted." 

PROF.  R.  D.   SINHA DttNKAR:      I 
move: 

3. "That at page 2, after line 27, 
the following proviso be inserted, 
namely: — 

'Provided that in order to achieve 
the purpose, set above, the Central 
Government will immediately evolve 
some appropriate machinery which 
will advise the Central Government 
on the progressive use of Hindi in the 
various branches of the Central 
Government and present periodic 
reports to the Houses of Parliament 
on the progress of Hindi so that by 
year 1975 Hindi becomes as effective 
a medium of legislation and 
administration as English is at 
present.' " 

SHRI A.  B. VAJPAYEE:   I move: 

10. "That at page 2, for clause 4, the 
following be substituted, namely: — 

'4, (1) The President, before the end 
of the year 1967, shall, by order, 
constitute a Commission which shall 
consist of a Chairman and such other 
members representing the different 
languages specified in the Eighth 
Schedule to th« Constitution of India, 
as the President may appoint and the 
order shall define the procedure to be 
followed by the Commission. 

(2) The Commission shall make 
recommendations to the President 
with a view to ensuring the complete 
changeover from English to Hindi for 
official purposes by the expiration of 
the year 1970.'" 

SHRI K. V. RAGHUNATHA REDDY: I 
move: 

11. "That at page 2, line 8, for the 
words 'ten years' the words 'twen 
ty-five years' be substituted." 

SHRI ANAND CHAND:  I move: 

12. "That at page 2, for lines 8 to 
18, the following be substituted, 
namely: — 

'(1) At the expiration of ten years 
from the date on which section 3 
comes into force, the President shall 
constitute a committee on Official 
Language consisting of thirty 
members of whom twenty members 
shall be members of the House of the 
People and ten shall be members of 
the Council of States to be .elected 
respectively by the members of the 
House of the People and the Council 
of States in accordance with the 
system of proportional representation 
by means of the single transferable 
vote." 

SHRI K. V. RAGHUNATHA REDDY: I 
move: 

13. "That at page 2, line 14, after the 
words 'House of the People' the 
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words 'of whom not less than ten 
members shall be from non-Hindi 
speaking areas' be inserted." 

14. "That at page 2, line 15, after the 
words 'Council of States' the words 'of 
whom not less tr-an five members shall 
be from non-Hindi speaking areas' be 
inserted." 

SHRI A. D. MANI; I move: 

16. "That at'page 2, lines 22-23, 
the words 'and the President shall 
cause the report to be laid before 
each House of Parliament, and «ent 
to all the State Governments' be 
deleted." 

SHRI K. V. RAGHUNATHA REDDY: 
I  move: 

17. "That at page 2, line 23, for 
the words 'sent to all the State Gov 
ernments' the words 'all the State 
Legislatures' be substituted." 

SHRI ANAND CHAND:  I move: 

18. "That at page 2, line 23, for 
the words 'State Governments' the 
words State Legislatures for ascer 
taining their views on the recom 
mendations of hte Committee' be 
substituted.'' 

SHRI NIREN GHOSH: I move: 

19. "That at page 2, line 23, for 
the words 'State Governments' the 
words 'State Legislatures' be subs 
tituted." 

■ SHRI K. V. RAGHUNATHA REDDY: 
Madam, I move: 

20. "That at page 2, for lines 24 to 
27, the following be substituted, 
namely: — 

'(4) ,If the recommendations of the 
Committee are ratified by not less 
than two-thirds of the Legislatures of 
the non-Hindi speaking States, the 
President may issue directions in 
accordance with 

the whole or any part of that report.' 
" 

[The above amendment also stood in 
the name of Shri J.  Venkataypa.] 

SHRI A. D. MANI: Madarn. I move- 

21. "That at page 2, lor lines 24 
to 27, the following be substituted 
namely: — 

' (4) • On receipt of such report, 
the President shall cause the report to 
be laid before each House of 
Parliament and shail also refer the 
report to the Legislatures of all the 
States for expressing their views 
thereon within such period as may be 
specified in the reference. 

(5) The President may, after 
consideration of the report referred to 
in sub-section (3) and the views, if 
any expressed by the Houses of 
Parliament and the State Legislatures 
thereon, issue directions in 
accordance with the whole or any 
part of that report." 

SHRI K. V. RAGHUNATHA REDDY: 
Madam, I move: 

22. "That at page 2, after line 23, 
the following be inserted, namely: — 

'(3A) In making their recom-
mendation under suD-section (3), the 
committee shall have due regard to 
the industrial, cultural and scientific 
advancement of India, in general and 
to the non-Hindi speaking areas in 
particular, and also to the interest of 
persons belonging to the non-Hindi 
speaking areas in regard to the Public 
Services.'" 

[The above amendment also stood in the 
name of Shri J. Venkatappa.] 

SHRI NIREN   GHOSH:    Madam,   I 
move: 

23. "That at page 2.  lines 25-26, 
for the words 'State   Governments' 
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the words  'State    Legislatures'    be 
substituted." 

SHRI ANAND CHAND: Madam, I move: 
24. "That at page 2, lines 25-26, for the 

words 'State Governments' the words 'State 
Legislatures' be substituted." 

THE DEPUTY CHAIRMAN: Amendment 
No. 35 is negative, as it demands deletion of a 
clause. 

SHRI M. S. GURUPADA SWAMY: 
Madam, I move: 

36. "That at page 2, line 8, for the 
words 'ten years' the words 'twenty 
years' be substituted." 

SHRI BHUPESH GUPTA: Madam, I move: 
37. "That at page 2, at the end of line 23, 

after the words 'State Governments' the 
words 'for ascertaining the opinions of the 
State Legislatures' be inserted." 

38. "That at page 2, lines 25-26, for the 
words 'State Governments' the words 'State 
Legislatures' be substituted." 

39. "That at page 2, line 26, after the 
word 'thereon' the words 'and after 
ascertaining' the opinions of both Houses of 
Parliament' be inserted." 

40. "That at page 2, lines 26-27, for the 
words 'the whole or any part of that report' 
the words 'the opinions of both Houses of 
Parliament' be substituted." 

41. "That at page 2, after line 27, the 
following proviso be inserted, namely:— 

'Provided that no directions, contrary 
to the opinions so expressed by three-
fourth or more of the State Legislatures, 
shall be issued.'" 

SHRIMATI MAYA DEVI CHETTRY: 
Madam, I move: 

47. "That at page 2, after line 18, the 
following proviso toe inserted, namely:— 

'Provided that of the members to be 
elected to the Committee, at least two 
shall be members representing minority 
languages, not being any of the regional 
languages or Hindi or English.'" 

The questions were proposed. 

THE DEPUTY CHAIRMAN: Looking at 
the large number of amendments you will 
please be very, very brief, and give only the 
points that you want to press.   Mr. Solomon. 

SHRI P. A. SOLOMON: Madam Deputy 
Chairman, the sponsors of this Bill 
contemplate that ten years, after the 
commencement of section 3, would toe 
sufficient for replacing English by Hindi. I 
moved my amendment because I do not feel 
that this period of ten years would be 
sufficient enough after which it could be 
examined by a committee whether English 
could be replaced by Hindi all over the 
country. 

Madam, our Constitution-makers thought 
that English could be replaced by Hindi after 
fifteen years. But experience has taught us that 
their idea was not correct; their estimation 
completely failed. And now the government 
feels that after another ten years after this 
fifteen-year period, this gigantic task could be 
fulfilled by them. But what is actually going 
on? Even now our regional languages have not 
been accepted by all the States and the Union 
Government. They are not improving them 
sufficiently so as to enable Hindi to attain the 
status of the official language of the Union. 
Under the circumstances, I think we have to 
do many things to bring up the State languages 
to the position of official language of their 
States. Only after such a thing is achieved, can 
Hindi be accepted as the official language of 
the Union.   For 
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this purpose, I submit, Madam, that first of all 
the 14 State languages must be used. That is 
to say, constitutionally and otherwise 
arrangements must be made to accept them as 
State languages for the purpose of medium of 
instruction as well as for use in Parliament. 

THE DEPUTY CHAIRMAN: Please be 
brief. 

SHRI P. A. SOLOMON: Unless we have 
taken such a step, we cannot come to the 
conclusion that Hindi could be accepted .as 
the official language of the Union. So, before 
doing that, I think it would be premature to 
think of organising a committee to enable it to 
examine this question. That is why through 
my amendment I have asked for a period of 25 
years for the consideration of this question by 
the Committee. 

THE DEPUTY CHAIRMAN: Please be 
brief. There are 18 Members who are to speak 
on the various amendments. Therefore, you 
should just press the point necessary and be 
done with it.   Prof. Dinkar. 

 

English which will be used in addition to 
Hindi but it will be Hindi which will be used 
in addition to English. 
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[Prof. R. D. Sinha Dinkar.] I felt that the 
Home Minister described me almost as an 
opposite number of Mr. Annadurai. If it is a 
question of the unity of the country, I have no 
objection to occupy that position, for Mr. 
Annadurai threatens the unity of the country, 
and I am prepared to suffer any amount of 
indignity and defeat if that helps the cause of 
the unity of the country. There has been a 
misrepresentation of the views prevailing in 
the Hindi-speaking areas so far as English is 
concerned. We in the Hindi-speaking States 
realise the importance of English as well as 
our countrymen do in the other parts of the 
country. I believe very strongly that English 
shall continue in India till a very long time as 
a language of comprehension and I feel that 
English should be taught and learnt the way 
Maulana Azad had learnt it. Maulana Azad 
did not write in English, did not speak in 
English but he understood English quite well 
and I tell you that everywhere in the world, 
English is learnt that way. 

I have visited several countries of the world 
and come across the people who know 
English. There are very few people who can 
talk in English. But. there are a large number 
of people who can take knowledge from 
English. But it will be very difficult to 
persuade the Hindi-speaking people to accept 
the proposition that English shall be 
perpetuated by law. That is the great difficulty. 
The Hindi-speaking people will not agree to 
perpetuate English. Whether we are perpetuat-
ing English by this Bill or not is a matter of 
opinion. In the other House the'Home 
Minister was pleased to say that we are 
granting a further lease of life to English only 
indefinitely and not eternally. That is a good 
consolation. But the way, in which the Gov-
ernment have been working on this scheme, 
belies the hope and I am afraid "tomorrow and 
tomorrow and tomorrow" will surely creep 
into eternity. My amendment tries to eliminate 
that chance. 

I have to make one more point. From the 
speeches delivered here, an 

impression was created to the effect that those 
who stand for Hindi, those who are 
protagonists of Hindi, do not stand for the 
unity of the country. I assure the House that 
the anxiety for the unity of the country is 
nowhere greater than in the Hindi-speaking 
States. I give you two quotations. When I was 
working in the Official Language 
Commission, one day there was a little heat 
aroused in the discussions and the late 
lamented Pandit Balkrishna Sharma 'Naveen', 
who was a Member of this House, cried out: 'I 
shall bury Hindi five fathoms deep if it tries to 
come in the way of the unity of the country.' 
Navetenji was only echoing the sentiments of 
Shri Puru-shottam Das Tandon himself. You 
go and read the proceedings of the Constituent 
Assembly. When Tandon.ji was once faced by 
interruptors, he said: "I do not want that Hindi 
should be imposed on unwilling people and if 
the Members here feel that the people whom 
they claim to represent will not accept what 
the hon. Members accept here, they must 
listen to the small voice of their conscience 
and not vote for the measure." 

That is going a little too far. But surely the 
Hindi speaking people do not want to break 
the unity of the country. For, Hindi does not 
gain anything thereby. If the country is 
broken, Hindi remains confined to the area 
where it is. It has a chance to spread all over 
the country only if the country remains one. 
That hope should always remain -before the 
country and we should have a firm faith in the 
decisions we take and we must energetically 
work them out. 
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SHRI K. SANTHANAM: There will bs 

no necessity. Now there is no time-limit. 

 
SHHI P. L. KUREEL: Urf Talib (Uttar 

Pradesh): A beginning has got to be 
made. If there is no beginning today, 
there will never be a beginning tomorrow 
and English will continue for all times to 
come. 

 

SHRI K. V. RAGHUNATHA REDDY: 
Madam, my amendment No. 11 suggests 
that the 10 year period fixed by clause 4 
must be raised to a period of 25 years for 
very vaild reasons. The ten year period 
fixed by Clause 4 is too small a period to 
evaluate the results of the various 
processss that are to be created through 
which the Hindi language is likely to 
grow in the various departments of life 
including the Administration and the 
High Courts. Then hon. Home Minister 
was pleased to say yesterday that the 
Indian Penal Code had been translated 
into Hindi. It is a very welcome sign and 
I only wish that the Courts would follow 
the statute as translated in Hindi and 
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would start interpreting. After a period of 
hundred years after Macau-lay had introduced 
the Indian Penal Code, I might tell the House 
that still we are struggling to unravel the 
difference between sections 299 and 300 of the 
IPC. I hope the hon. Mr. Santhanam would be 
able to support my statement. In that context, 
Madam, Hindi will have to be used in various 
departments of life and we have yet to start 
teaching this in the various Universities. There 
will be any number of difficulties to be 
encountered and they will have to be met and 
solved. For the last fifteen years we have not 
solved any difficulty and now within ten years 
we propose to solve all these difficulties and 
think of introducing Hindi for all these 
purposes. It is expecting too much. So, to be 
realistic, let us at least for this period of the 
interregnum, for a period of twenty five years, 
continue this arrangement so that the language 
may develop and serve a useful purpose. Then 
only will be the proper time for evaluating the 
results. I am not interested in the language to 
be used for purpose of communication. I am 
definitely interested in the language to be used 
for purposes of teaching, as the medium of 
expression in the Universities for science a:id 
technical subject. It is one thing to converse or 
to understand a cinema or sing a song in Hindi 
but it is another thing to express ideas on the 
various technical subjects like medicine, engi-
neering and so on, including interpretation of 
the statutes. We have gone through any 
number of difficulties in trying to unravel 
clause 3 which has now become part of the 
statute. I think the interpretation given by the 
hon. Minister is not right and in such a case, 
what are we going to do? Is a ten-year period 
going to be such a prosperous period that in 
that we will be able to translate and do 
everything and then evaluate the results? Cer-
tainly not and, therefore, it is desirable that the 
whole thing should be postponed for a period 
of twentyfive years,  otherwise we will be 
creating 

the hope in the Hindi-speaking people that 
Hindi is likely to become the national 
language very soon in practice and it would 
also keep the non-Hindi speaking people in a 
slate of suspended animation, not knowing 
what would happen after the ten-year period. 
I want this to be remembered by the hon. 
Minister. 

SHRI AN AND CHAND: Madam, it is my 
misfortune that I could not take part in the 
general discussion through my own cussedness 
in not being present at the opportune time. If I 
had been present, I would have made my 
position very clear before this hon. House but 
the point is that, in my opinion, once article 
343 has been enshrined in the Constitution and 
the Constituent Assembly has come to the 
conclusion—an Assembly in whicih people 
from Bast, West, South and North were 
represented, stalwarts, if I may be permitted to 
use the term— that Hindi in the Devanagari 
script shall be the official language of the 
Indian Union, I think, Madam, this Bill should 
not have come before this House and Hindi 
should have reached the place whereby by 
1965 it could becomfe the official language. It 
has not come and, as my friend, Mr. Bhupesh 
Gupta, put it, the fault lies with the 
Government. It has not taken into account the 
wishes of the people of the Constituent 
Assembly and I might be permitted to say that 
I was one of them and, therefore, row we have 
got into difficulties. I do not .know why Mr. 
Bhupesh Gupta was pleading the cause of 
Hindi the other day when he was speaking on 
the Bill on the general discussion, and today he 
was saying that English shall continue side by 
side with Hindi. I do not see why there should 
be that, "shall" in his amendment. Madam. I 
would like to say, with your permission, this: 
Why should there be so much of over-
emphasis on this? There seems to be quite a lot 
of misunderstanding of the so-called Hindi-
speaking people. Madam, I come from a part 
which is neither Hindi-speaking nor English-
speaking but is a 
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pahadi-speaking. But the point is, what is the 
mother-tongue of these people? What is the 
mother-tongue of my friend, Mr, Bhupesh 
Gupta? What is the mother from which 
Bengali has came? Is it not Sanskrit? What is 
the mother out of which Oriya has come? Is 
that not Sanskrit? What is the mother out of 
which Gujarati and Marathi have come? Is 
that not Sanskrit? (.Interruption.) Grand-
mother,  let us say. 

SHRI P. A. SOLOMON: What about Tamil 
and Malayalam? 

SHRI ANAND CHAND: I am coming to 
that. Therefore, when we say that Hindi is 
spoken by 40 per cent, of the people, we only 
take the figures of people who speak in Hindi 
in Bihar, Madhya Pradesh, Uttar Pradesh, 
Punjab and in certain parts of Delhi and 
Rajasbhan. Why don't you add the people of 
Gujarat? Why don't you add the people of 
Maharashtra? Why don't we add the people of 
Orissa and Assam? If we do that, we come to 
a percentage of something like seventy of the 
people of this country. 

SHRI K. SANTHANAM: YOU can add the 
South also because Sanskrit is the aunt of our 
language. 

SHRI ANAND CHAND: I do not know if 
what Mr. Santhanam says is correct or not. 
When the framers of the Constitution put 
down this article, they did not so light-
heartedly. II was discussed in all its aspects 
and what we here are trying to do is to alter 
something which was basically done at that 
time. I think that is the approach of my friend 
from the South who came here. He did not 
say "extend the life of English'' but he said 
"rev'se the Constitution in so far as article 343 
is concerned". That, I think, is an entirely 
wrong approachi an approach which under the 
Bill we are not competent to make unless we 
undo all that has been done by the 
Constitution. 

I am not a lawyer and I do not know 
whether it has been properly worded or not.   
All I want to clarify in tihis 179 R.S.D.—6. 

little amendment that I have given notice of is 
to specifically say what should be done, 
instead of leaving the whole thing vague. 
Under this clause, after the expiration of ten 
years, the President may appoint. Now, after 
the expiration, it may be even after twelve 
years or thirteen years or fourteen years or 
even twenty years. Let the hon. Minister 
enlighten us; he knows more law and I am just 
not even a student of law. If a committee is to 
be appointed after the expiration of ten years, 
then let it be as soon as those ten years are 
over. Let it be specifically said and let us say, 
as soon as those ten years are over—at the 
expiration of that—a committee shall be 
appointed. It cannot again be "may". This 
"may" here has come because, as the hon. 
Minister in the Ministry of Home Affairs 
explained, the two words "may" and "shall" 
do not work well. They give different 
meanings. I entirely agree with this 
interpretation and so I have put it, 'At the end 
of ten years the President shall appoint a 
committee'. Let him do that as soon as ten 
years are over. As I said in the beginning, my 
mother-tongue is not Hindi. I did not read 
Hindi. I read Persian, Urdu and English and 
learnt Hindi as a subsidiary language but we 
know that it has to be the language which will 
integrate the country as a whole. Regional 
languages are also developing; after the 
reorganisation of the States, after the 
linguistic division of India into States, the 
regional languages are already there, 
developing. So, the limited purpose, that is to 
be served by Hindi, is only as the Union 
language and the language between States 
inter se and if they agree to it I do not see any 
harm because my amendment is of that nature. 

With regard to my other amendment, if I 
might be allowed to say here , .  . 

THE DEPUTY CHAIRMAN: Now, you are 
on Amendment No. 18, is it not? 

SHRI ANAND CHAND: Yes; that is all 
that I have to, say. 
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Madam, I will combine No. 13 and No.  14. 

By these two amendments I seek to 
incorporate a provision in clause 4 which 
provides for the representation for non-Hindi-
speaking Members of Parliament. By this 
amendment I seek to make that at least ten 
persons out of twenty, who are to be elected 
from the Lok Sabha, should be from the non-
Hindi-speaking areas and at least five persons 
from the Rajya Sabha from non-Hindi-
speaking areas. As one who knows the method 
of single transferable vote for the purpose of 
representation at the existing level. I can say 
that there can never be ten prsons elected from 
the non-Hindi-speaking areas. So in order to 
ensure that there would be proper represen-
tation for persons who come from non-Hindi-
speaking areas, so that they might judge their 
own case, so that they might understand their 
own problems and they might put forward 
their views in relation to the setting in which 
the problem has to be understood in their own 
provinces. I have incorporated this provision 
so that there would be a statutory provision 
relating to representation instead of allowing it 
to be enforced according to the system of 
single transferable vote. I know if the hon. 
Minister were to deal with this matter he will 
be kind enough to give sufficient repre-
sentation for the non-Hindi-Speaking people 
but, I think, it is better to provide it by way of 
a legal provision. 

SHRI A. D. MANI: Madam Deputy 
Chairman, can I combine Nos. 16 and 21? 

THE DEPUTY CHAIRMAN: All right. 
SHRI A. D. MANI: My amendments are 

self-explanatory. I have asked for the Report 
of the Official Committee on Languages to be 
appointed in 1975, to be placed before the 
State Legislatures. I mentioned in my 
intervention on this Bill before the considera-
tion    stage    that    the    Government 
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should have consulted the State Legislatures on 
the draft Bill before they came to the Houses of 
Parliament to obtain sanction.   There is a good 
deal of resentment in those areas which are 
opposed to some of the provisions   of the Bill 
that this Bill should have been placed before 
Parliament without adequate  consultation  
with the interests affected.    I do hope that the    
Home Ministry will see the reasonableness of 
the suggestion made    in    both these 
amendments.   What I am trying to do is to 
introduce the procedure   which was followed 
by Government in respect of the States 
Reorganisation Commission.    The  
reorganisation  of     the States was a very vital 
matter and the Report of the States    
Reorganisation Commission   was   placed    
before   the Stat2 Legislatures for    their 
opinion. Madam, there is one difficulty in my 
accepting the view of the Government that the 
views of the State Governments alone should 
be sought. I know that the Home Minister 
would argue that the State Governments are 
bound to consult the Legislatures but then, if 
Parliament is to have an adequate idea of what 
happened in the State Legislatures there should    
be a full-dress debate on the Report    of this    
Com-mittae to be appointed in 1975.    Further, 
the fact that this matter is being discussed in 
the State Legislatures, will activise public    
opinion in those non-Hindi-speaking     areas    
on     this question  of  official    language.    It  
is necessary,     therefore    that    avenues 
should be open to all affected opinions on this 
subject to be expressed fully and I do hope that 
the Home Minister would accept     my     
amendments which    are   very   reasonable.    
It    is essential that the rights of those non-
Hindi-speaking States should be protected in 
this manner, as I have   said in my amendments 
Nos.  16    and 21. 

SHRI K. V. RAGHUNATHA REDDY; I 
will combine Nos. 17, 20 and 22. 

Madam, by my amendments Nos. 17 and 
20 I am seeking to provide that the State 
Legislatures must be associated with tfhe 
decisions to be taRen in future for the 
purpose of Introauc- 
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tion of Hindi. I have closely followed the 
arguments advanced by my esteemed friend, 
Mr. S. K. Basu. I see strong force in his 
argument when he said that when the word 
'Government' is used, it is open to the 
Government to place the matter before the 
State Legislatures. There is strong force in 
that argument but what I want is that this 
matter should not be one to be 1'aft to be 
decided by the State Government alone in 
their discretion. 

[THE   VICE-CHAIRMAN    (SHRI    M.   P. 
BHARGAVA) in the Chair.] 

I want that this matter should be decided by 
the State Legislatures so that every Member 
of the Legislature may have his say in the 
matter. If they in their wisdom desire to 
decide on a suicidal policy in the nearest 
future, let it not be said that the Governments 
of the day without consulting the Legislatures 
have adopted a particular attitude. Let this 
responsibility be shared, one way or the other, 
whether it is for good or for bad, by every 
Member of the Legislature who is directly 
responsible to the people for any decision on 
this question. This is not a small matter; it 
affects, after all, millions of people in the 
South and it cannot be merely left to the State 
Governments because the Government by 
itself cannot take responsibility for a decision 
on this question. The matter must be left to 
the Legislatures so that the Members of the 
Legislatures may express their viewpoints, 
discuss the issue and take a decision. 
(Interruptions) When I say 'Government', I 
differentiate between the executive authority 
and the legisluature. The Legislature may 
consist of a number of parties and it is better 
that each Member belonging to the different 
groups should be eiven an opportunity to 
express his own views, before a final decision 
is taken on this matter. 

Now coming to my amendment No. 22. I 
have not brought in any new thing.    The 
provision made    in    my 

amendment already finds a place in article 
344 o fthe Constitution. Though I have made 
certain changes here and there, I contemplate 
by my amendment that this Committee, 
constituted for the purpose of evaluating the 
results by which they are going to make 
recommendations to the President whether 
Hindi is to be adopted or not, should keep in 
their mind the directives given in clause (3) of 
article 344 of the Constitution. The 
Committee in particular should take into 
consideration the industrial development and 
the safeguards that are to be afforded to the 
non-Hindi-speaking people in services and 
also the cultural and scientific advancement 
of India. As I said before, I am not interested 
in what language we are going to speak as 
long as it is going to serve the interests of 
national development in relation to cultural 
and scientific advancement in the non-Hindi-
speaking areas. We are prepared to accept any 
language that will deliver the goods and for 
that purpose the Committee should have in 
mind the predominant factors, the processes 
that would take place in relation to the 
development of industry, culture and science. 
This amendment, as I said, is already 
embodied in article 344 of the Constitution 
and I hope this at least would be accepted by 
the Home Minister. 

THC VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Anand Chand, Amendment 
No.  18. 

SHRI BHUPESH GUPTA: The normal 
procedure in the House, I may say. is that 
when a Member has various amendments to a 
clause, the Member when he speaks will 
speak on all the amendments relating to that 
clause. 

SHRI ANAND CHAND: I have spoken 
about it. 

SHRI NIREN GHOSH: Sir, my amendment 
is similar to the amend- 
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ments of Mr. Mani? Mr. Raghunatha Reddy 
and others.    They have made some points but 
I want to add   a few remarks to    them.    The    
hon. Home Minister  said  that   the  process       
of referring the    Report  of the Parliamentary 
Committee to the State Governments must be 
welcome.   It 5 P.M. is also welcome that only 
two State   Governments   consulted their    
State    Legislatures    and    the others    did    
not.        Now,     I     think this    is    a    most    
unwelcome   trend of thought and it does not 
meet democracy as well.   To my mind, it 
appears that limiting the reference of the report 
to the State Governments    only and not to the 
State Legislatures has been done out of party 
considerations and not considering the issue    
as    a national   issue.      The    ruling   party 
knows as well that on the language question 
there are various     trends of thought and the 
party becomes divided.   So, the ruling party 
can control the State Governments and by 
issuing a whip it can also control its members  
in    the State    Legislatures and thereby 
throttle and muzzle discussiori. So, as a matter 
of fact, on such questions it should be made 
obligatory to refer the.report to the State 
Legislatures, so that the    various trends of 
thought, the people's mood and will, can be 
reflected    and can    be made known to the 
President before      the President proceeds to 
act on the report or a part thereof.    Therein 
lies the danger that the President will be misled 
by the trend of discussions in Parliament or by 
the opinions of the State Governments only.   
He may act . in a way which may give a sort of 
semblance of sham unity.   It may not reflect 
the real,  the    widest possible measure of 
public opinion.   That may serve the purpose of 
the ruling party, but to the country it may bode 
ill and not well,  on such an issue which is not 
a party issue but a national issue. Therefore  I  
would plead  with      the Government to 
seriously consider and accept the amendment 
that the report should be referred    not only    
to the State Government.   Reference also to   | 
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the State Legislatures should be made 
obligatory. Otherwise, serious consequences 
for the future of India may tollow, 
unwarrantedly and unwittingly. Nobody will 
wish for that, but it may objectively follow. 
So, the dangerous possibility should be 
guarded against and in order to do that, this 
should be referred to the State Legislatures. It 
should be made obligatory in this Bill. I hope 
the Government will give serious thought to 
this amendment. 
SHBI  M.  S.   GURUPADA  SWAMY: Mr. 

Vice-Chairman, I am of the view that any time 
schedule in regard   to languages   is  
unnecessary.    It is    so because a language 
cannot be developed or achieve full maturity or 
richness within a short period.   Nor is it 
possible to evolve an adequate    and effective 
language by an order of the Government.    We 
cannot order     the development of a language.   
Clause 4, to my mind) brings in the element of 
time    schedule      indirectly.    In    my 
previous speech,  I  pointed out    that the time 
factor will bring in controversies  inevitably.    
The   Constitution prescribed fifteen years and,  
as    we know, these fifteen years were found to 
be inadequate or short for the propagation of    
Hindi in    the    country. Therefore,  we have 
been    compelled now to review the whole 
position and change the provisions in the 
Constitution.    Now, again the element    of 
time schedule has been brought in in another    
form.    According      to    the clause, after ten 
years, in 1975, a Committee of Parliament will 
be constituted and they will review the progress 
or evolution of Hindi  and make re-
commendations on the basis of which the 
President    will    make his    own decision.   
Here the element of time is brought in.   It 
proceeds on an assumption, on an    
unwarranted assumption that after ten years it 
may be possible that Hindi would gain 
sufficient   Importance and that it would be 
learnt by a large number of people in India. 
Then, this Committee may review the whole 
position and recommend      the substitution by 
Hindi completely and 
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the     elimination     of   English.   The  1 
speeches of my hon. friends, and parti-
cularly of Mr. Anand Chand, confirm the 
apprehensions.    He was      asking the 
Home Minister whether it was not true 
that the Government had failed to bring 
about the transformation or to translate the 
pious    wishes of the Constitution-
makers,   and   that   as    a result of this    
failure we were now forced to extend the 
period.    I think Mr. Anand Chand will 
like the Government to force the use of a 
particular language     within a   particular 
period of time.   I do not believe that it 
would be  desirable  or practicable to 
force the use of a language on the people.   
I want    to know from him what he would 
expect of the Government, whether he 
wants the Government to pass an order 
that from such and such date the country 
should   be prepared to use only Hindi.   
Or, does he want the people to know      
Hindi gradually and in an atmosphere      
of voluntariness?    If   there   has   to be 
voluntary effort, the Government can only  
create    conditions for  such    an effort.    
I feel that if there has been failure on the 
part of the Government, it is only in 
regard to the creation of conditions for 
learning Hindi. 

SHRI ANAND CHAND:     May I Just 
have half a second?    I will just say 
this.   What I was trying to point out 
was the fact  that here was a  thing 
which had been accepted under     the 
Constitution.   I am not going into the 
merits  or  demerits    as    to    whelher 
Hindi is going to be forced on a parti-
cular section of people against    their 
will.   All that I was pointing out was 
this.   Here is a thing accepted in the 
Constitution as such and we can only 
change the Constitution with the willing 
consent of the people of this country,  
according to  the  procedure  that is laid 
down for changing the Constitution.   
We should not try to   amend what is 
enshrined in the Constitution under the    
guise    of    extending the period 
whereby we wish to perpetuate this—
ten years,  twenty  years,  thirty years or 
forty years.   That was   my submission. 

SHRI M.  S.  GURUPADA  SWAMY: The 
Constitution itself provides     for such a 
change, for such a revision   of policy, if 
need be, and I do not think there is any 
doubt on that point.  My main point is, in 
the context of things as they      are, in the     
circumstances which obtain today, do we 
believe that within a decade we will be 
able     to achieve what we have not 
achieved during the past fifteen years? Or 
do we believe that Hindi would be learnt 
by most of the people in India by 1975 so 
that we may eliminate the use   of English 
once and for all?   I feel, as I said,  that it is 
impossible, physically impossible to 
achieve this.    If that is so, why create 
fears and doubts and suspicions in the 
minds of non-Hindi-speaking people that 
after ten     years a new controversy will 
start, a fresh review  will be done and  
there may be a possibility of eliminating 
the use of English once and for all for 
official purposes?   If that is not the case, 
then why this review after ten years? Even 
ten years, Mr. Vice-Chairman, are too 
limited a period, as I said.    Even if that 
has to be reviewed, there can be a review  
after giving sufficient  time for the 
language's growth and development.   That 
is why I have indicated that instead of ten 
years there may be twenty years.   But I 
gave another amendment for eliminating 
the   whole clause, and that was not 
admitted on the ground   that it was   
negative.    I deliberately gave this 
amendment because I feel that this clause 
is totally unnecessary.    Is it the  
contention of the Home Minister that 
Parliament in its sovereignty will have no 
power to review from time to time the 
development of Hindi, the learning of 
Hindi? Why  this  prescription of time      
for review?   Even after five years by pass-
ing a resolution it may be possible for the 
Houses of Parliament to constitute a 
Committee to    make recommendation.      
Whan that power is available for 
Parliament, 1 do not think it   is necessary 
to have this clause at     all. By having this 
time schedule for review it will be 
importing the controversial   element,  and  
after  ten  years I am sure there will be a 
fresh con- 
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[Shri M. S. Gurupadaswamy.] troversy. 
I think that for a long time to come India 
has to live with two official languages. It 
is inevitable, it is unavoidable. I think this 
two-language pattern has to be accepted 
for years to come, and I do not think that 
by merely pleading for the acceptance of 
Hindi you will be promoting the cause of 
Hindi thereby, and you do not achieve 
anything at all by reducing the status of 
English to a subordinate position as has 
been done under clause 3. I sincerely 
believe that under clause 3 a second class 
of citizens speaking English has been 
created. I do not think that there is 
completely impartial treatment given to 
all sections speaking both Hindi and 
English. Apart from that, I would urge 
upon the Minister to consider whether it 
would be proper to have this kind of 
review after ten years and, even if he 
thinks it necessary, whether the time that 
is given, ten years, will be adequate for 
the purpose. Will it be possible for the 
people within this short time to achieve 
the expectations that the Home Minister 
wants them to achieve? 

I have therefore moved this amend-
ment for the acceptance of the House, 
and at least a twenty-year period will be a 
sufficiently long period for review, and I 
feel that it is quite an adequate period. If 
a period is necessary, my amendment 
may be accepted by the Home Minister. 

SHRI BHUPESH GUPTA: This clause 
deals with the situation after ten years, 
that is to say, the situation that will arise 
after the 26th of January, 1975. Here the 
Bill lays down its own approach with 
regard to this matter. In my series of 
amendments, I have also indicated an 
alternative approach to cover the period 
after ten years.    What is it? 

In the first place, I want to say that I 
am in favour of appointing a Reviewing 
Committee. Therefore, I have nothing 
much to say on this except to agree with 
the Government broadly, and  We hope 
that  a proper  type of 
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Committee would be appointed by both 
the Houses of Parliament. But then, when 
it comes to the question of reference, I 
would like the matter to be referred not to 
the State Government but to the 
Legislature of the State. I have my 
serious objection to the stand the 
Government has taken in regard to this 
matter. 

Now, as you know, this matter agitates 
the minds of all sections of the people,  and     
naturally    an    attempt should be made to 
secure the willing acceptance of the people 
in different States. Is it the Government's 
contention that the best way to do so is to 
leave the' matter entirely to the State 
Government which may or may not consult 
the State Legislature?   I think that in this  
matter the Government has  a  narrow,  
partisan  approach.    I should like the hon. 
Minister to note these  words,   that   in   
this  particular matter the Government has      
taken a narrow,   partisan,   party approach, 
because to   consult the    Government may 
at    best    mean  to    consult the Congress 
Party, it may mean that it wants  to consult 
those  who  control the Government, 
namely, the Council of Ministers or the 
Chief Minister or some Minister.    This is 
the practical import of it.    It may not even 
mean consultation with the Congress Party 
as a whole in the State.   The matter may 
go to the State's Chief Minister, and if he is 
powerful enough, he can give his own 
opinion, and  that goes as  the   opinion  of  
the   State  or  the State Government.    
Here the expression  "State Government" 
has      been used.    In other   cases 
sometimes we find that the word    "State"    
is used. Therefore, it is narrowed down. 
Government here naturally does not even 
mind  the    opposition Parties.    What are 
we?    We are something in     the States, 
and the opposition parties represent in 
most of the States the larger sections of the 
electorate between them.   There are only 
two States today where the Congress has 
got   the majority of    votes   under   the 
third general elections.  Now, the 
opposition parties or the Parties that sit in 
the 
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opposition groups between them represent the 
greater half of the elects-rate. Therefore, it is 
not right that a matter such as this, when you 
call it a national issue, should be left to the 
State Government. The other side of the 
picture or other people should be given—even 
if it is not the other side of the picture 
necessarily, others should also be given—the 
opportunity to express their views. Now, what 
is the guarantee that a State Government will 
consult the opposition parities and through 
them seek to find out whether a view contrary 
to its own view exists in the State or not? 
What is the mechanism? Nothing here. 
Therefore, it is undemocratic also. A matter 
like this should be left to the State Legislature 
when bodies, that are there under our Con-
stitution, are available for consultation. I do 
not see why the Government should fight shy 
of the State Legislature, more especially, 
when they have the majority in all the States 
and they are at least confident that after ten 
years they are going to have the majority. I 
may not have that confidence but they have 
that confidence. Therefore, I think it is wholly 
wrong. It is most unfortunate thai the Prime 
Minister and the Home Minister took a 
narrow, partisan approach. I shall be failing in 
my duty today if I do not register my strong 
opposition to this kind of attitude which treats 
the opposition parties in this manner. Here 
what you have laid down ia only 
demonstrative of your scant regard for the 
opposition parties which can be rightly 
consulted when you take the matter to the 
State Legislature. Let it be discussed there. 
Now, even tnis much accommodation was not 
shown. I say, this is a partisan approach. 

Then, I would ask the Home Minister. He 
was advising Mr. Annadurai not to go in for 
direct act:on and so on. Suppose in my State, I 
find—or in the State of Tamil Nad or Kerala 
or Andhra or Maharashtra, some people in the 
opposition find—that they are not being 
consulted by the State Government and the 
State Government's views  have been  based 
in 

such a manner as is not democratic and also 
would not be acceptable to large sections of 
the people, wthat are they to do? If they do not 
have the chance even to discuss on the floor of 
the Assembly, they have to discuss it in the 
streets undoubtedly. And I have no doubt in 
my mind that if such a situation arose in my 
State or in any other State, as far as our Party 
is concerned, we shall not allow— or any 
party will not allow—the State Government to 
behave in this manner disregarding the 
opinion of the opposition parties. We shall 
take the issue to the streets and thrash it out. 
We shall do it; we have done it in the course 
of the formula that was made about Bengal 
and upset it not in the Assembly but in the 
streets, in the maidan. We have done it. We 
won Samyuktha Maharashtra near the Flora 
Fountain. Such things had happened. On the 
one hand, you ask Mr. Annadurai to resort to 
constitutional methods—that is also constitu-
tional—to resort to methods of this kind of 
discussion in the Assembly. On the other 
hand, you are saying, do not discuss it in the 
State Assembly. This is not fair, this is 
illogical, this is undemocratic. It contradicts 
what you say by your expression of sentiment.      
Therefore,'   I    oppose    this. 

Lai Bahadur Shastriji is a wonder 
ful man, always. The more I see him, 
the more fascinated I get by his argu 
ments. What did he say? No other 
top Minister would have said that 
kind of thing. He said, "Do we dis 
cuss such matters when we feel that 
feelings may be roused in the coun 
try?" Wonderful. See how he gets 
you on the right side. That is to 
say, when the States feel that this 
should not be discussed^ they should 
not be forced to discuss it. Mr. Vice- 
Chairman, some of us are getting near 
fifty, others are over it. We should 
not be treated as if we are in a 
kindergarten when discussing such 
matters.
 
. 

Let us see the fallacy of the argument 
before us. If there is such an opposition in the 
State, it is all the more reason why the matter   
should 
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[Shri Bhupesh Gupta.] 
be thrashed out in the State Legislature. 
The problem should be solved through 
debate and discussion; as you say, 
democracy by discussion. Let it be 
discussed. If you think that the moment 
you start discussing it there, there would 
be a flare-up, even then you should not 
blanket everything, you should not stifle 
discussion. Take the issue to the 
democratic forum, namely, the State 
Legislature, have it discusser within the 
constitutional framework and in a 
constitutional manner so that the people 
may feel that whatever has been decided, 
has been decided after a thorough dis-
cussion, after ventilation of various 
points of view, even human emotions, in 
such a matter. That would have been the 
right course. But you are burying this, 
which is exactly what shold not be done 
in the event of any difference existing 
over such a matter. Suppose there is 
agreement—he might say that, I 
anticipated him—then where is the need? 
If there is agreement, then the resolution 
in the Legislature can be passed in five 
minutes' time. All that the Minister has to 
do after consulting the Members of the 
Opposition is to sponsor a formal 
resolution incorporating the accepted and 
agreed view and have it passed in five 
minutes. Therefore, when there is 
agreement, I can understand that there is 
no need for much discussion but the 
formality can be provided for so that if 
anybody has any objection, he can raise it 
and say something. In five minutes, it 
would be passed. Such things have 
happened in our State Legislature when 
there has been an agreement between the 
Congress Party and the opposition 
parties. I am very sorry that we are left 
out. I think all the opposition parties 
should take it as an insult to us because 
we are not in the Government. The 
Governments in the States are not 
collusion governments today. Well, in 
future if they are to be, we can consider 
such a matter. Today, when you referred 
to the State Government we felt that we 
were being ignored in   this   matter, 

being treated not with that measure of 
attention and respect that as an 
Opposition in a democracy collectively 
we deserve. I think Shastriji has not been 
right in this matter. Therefore, his 
arguments are not right. I would ask the 
hon. Members opposite: Have all your 
affection for Shastriji but that does not 
mean that you neea accept every single 
argument that he gives. I do not accept all 
the arguments that my mother gives me. I 
love my mother as anybody does but that 
does not mean that every argument put 
forward by my mother should necessarily 
be acceptable to me even in family 
matters. 

SHRI N. SRI RAMA REDDY 
(Mysore): What about the philosophy of 
Communism? Do you accept everything 
that comes out of the Communist mouth? 

SHRI BHUPESH GUPTA: I see. Let us 
deal with the States first, we shall travel 
to Communism later. 

My next amendment is that you refer 
the matter to the State, get the opinion of 
the State Legislature and after that, 
Parliament should discuss it. It is not 
provided. Opinions of Parliament should 
be got. Parliament should have an 
opportunity of consultation with the 
States. After considering everything 
Parliament forms its opinion and that 
opinion goes to whom? That goes to the 
President and the President is bound by 
that opinion. That is what I say. Here, in 
the Bill it is not there. The first thing is, 
Parliament is not given the opportunity of 
discussion. I want it to be provided for in 
the law that after this opinion comes, we 
have a  full-dress discussion. 

SHRI A. B. VAJPAYEE: It is implied. 

SHRI BHUPESH GUPTA: It is implied 
in various other matters. Well, Mr. 
Vajpayee may say that it was implied 
even in the Constitution that there should 
be two Commissions. But only one 
Commission was appointed, 
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not the other, and the Minister said that they 
thought that no Commission was necessary, I 
mean the Language Commission. Therefore, 
do not go by implication. I say, it should be 
provided for. If it is not there obviously, then 
you can easily put it; there is no harm in it. 
Therefore, 1 think it is not right. What 
happens when Parliament gives an opinion? It 
goes to the President. The President may issue 
directions in accordance with the whole or 
part of any of the report. The report will come 
from the Committee—that is the basis—on 
which the President will reflect and, after 
thought, he will give opinion in regard to any 
part of it or whole of it. I want to alter it a 
little, modify it a little. The report shall come 
to Parliament, and Parliament will consider 
the report from various angles, formulate its 
opinion. The national discussion over this 
matter and the worth of the report over this 
matter will go to the President and only then 
will the President be entitled to give his 
opinion. And when he gives his opinion, I 
want directions. The President will give 
direction, and I want his direction also to be 
qualified. Can he give any direction? I say, no. 
Therefore, this is very important, according to 
me: 

"Provided that no directions, contrary to 
the opinions so expressed by three-fourth 
or more of the State Legislatures, shall be 
issued." 

I bind the President here but the President will 
not be empowered to issue any direction if 
that direction is contrary—mind you, 
positively contrary—on anyone or more 
points, to the opinion expressed by three-
fourths or more of the State Legislatures. That 
would be democratic. That is, that would 
mean that we are trying to carry the people. 
You are getting things done by persuation, by 
discussion. Always before Parliament will be 
the preposition that they have to convince 
three-fourths of the States at least in order to 
get certain points acted upon by the President, 
or 
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in order to get the President to issue 
directions. Now. I thought that I was 
embodying the assurances given by the Prime 
Minister, I had occasion to discuss this matter 
very briefly with the Prime Minister—in some 
other connection I met him. He said, as to his 
assurance, that he stood by it. He said how 
this could be embodied in a statute. This was 
his problem. I thought that I might make an 
attempt to suggest to him that it was possible 
to formulate it in terms of a section or a clause 
in a Bill. That is why I have done it. This is 
why I have done this. Now, if it is your 
contention, if the Prime Minister's assurance 
as regards English is serious—here I may tell 
my friend, the Raja of Bilaspur that I am for . 
. . 

SHRI A. D. MANI: He is not 'Raja' now; he 
is 'Shri'. 

SHRI BHUPESH GUPTA: Yes, Mr. Anand 
Chand. I do not like feudal chiefs. Feudalism 
is abhorrent to me. He is Mr. Anand Chand 
and in this connection I can tell him that I am 
in favour of Hindi becoming the only official 
language, but it must be brought about 
properly. They have taken that approach. It 
will take a little more time if you fail to persu-
ade people. But persuasion and voluntary 
acceptance are categorical imperatives in this 
matter. In order to bring about the change-
over we cannot have it under the Defence of 
India Rules or at the point of a bayonet. We 
must have it through the willing acceptance of 
the people at that end and by our powers of 
persuasion at our end. 

SHRI ANAND CHAND: That is why my 
amendment for referring this matter to the 
State Legislatures is on identical lines with 
that of Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA: I think 
sometimes we can come near each other. I am 
trying to persuade you with some measure of 
success, it seems. 
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Now,      Mr.      Vice-Chairman,     the Prime 
Minister has said that "I shall not impose Hindi 
if    the    non-Hindi regions do not accept it."   
It is a bold statement.   In a way, in the context, 
it is a very radical utterance which at once 
stands to melt    the    hearts    of many of the 
opponents of    this   Bill from the non-Hindi 
angle.     I am not talking  from the Hindi  
angle;  I  am talking from the non-Hindi angle 
and I  do  acknowledge    that    that was  a 
great  constructive  statement  that  he made, 
because that should be the approach.    Now  
therefore,  if you have that  in  mind,  all  right;  
then  accept my thing, that is to    say,    after 
ten years the President will not issue  a 
directive that from  a given point of time.   
Hindi shall be the only official language of the 
Union and     English shall have no more any 
place    if   at least  three-fourths, preferably     
more State Legislatures in  India have  ex-
pressed themselves    against it.    I do not say 
that they need  express      in favour of it:  I am 
putting the other way, that no  directive shall 
be contrary to this thing.   Therefore I say that   
if   three-fourths   of   the   State Legislatures,    
that    is    to    say,    out of    16,    12    States    
express    themselves    against    Hindi    being    
made the sole official language at a    given 
point of time, English losing its present 
position, namely, the position in the Bill  as  an  
additional     language, well, if such situation 
comes, fien it should not be; the President    
should not issue such  a  directive.   That    is 
number one.   I think you will agree that the 
Prime Minister's assurance is clearly embodied 
in it, because what is it?    If we cannot carry 
with us 12 States out of 16, we cannot think of 
pressing it, then it will be imposition. At least 
others will think it is imposition.    Here  we  
are  thinking that,  in the future, we should be 
in a position, by the manner in which we shall 
have administered the various provisions of the 
Act, taking other measures    also to persuade 
people to accept it, make them feel the 
acceptance of it as the Union Official 
Language in the   non- 

Hindi regions as also in national interests.   
Therefore, I think the Prime Minister's  
sentiments, his    assurance, can be easily 
embodied in a legislative provision, and it is 
not    beyond the competence of the Law 
Ministry, not even beyond the competence of a 
humble person like me.      I could do it and the 
Law Ministry can    do    it perhaps better, but I 
regret, Mr. Vice-Chairman, that some such    
provision was not made.   If some sort of thing, 
if this  thing or similar other    thing was 
provided for in this measure, in this Bill, you 
would have   seen   that those who are resisting 
Hindi as the Union Official Language, as an 
objective, and the efforts to make it so in the 
South or in Bengal, would have been    
completely   disarmed.     I    am offering   it   
in   a    very    constructive spirit,  and in  the 
next ten years let us make efforts    in    mutual    
understanding;    let    us   make constructive 
efforts to win them over rather than to force 
them; rather than to   thrust certain  things    
down    their    throats. That   is   how   it   
should   be   done. Therefore, Mr. Vice-
Chairman, I have offered it, and in all humility 
I say to the Home Minister that I have offered a 
draft which embodies   clearly    the assurance 
of the Prime Minister, and I think that the 
Prime Minister should not find it difficult to 
accept, the Home Minister should not find it 
difficult to accept.   If they think that now they 
cannot accept it because    of    various factors, 
I would ask them to consider this thing, to 
reconsider this    matter later.   An amendment 
can always be brought in to  the Bill that is 
being passed. 

Mr. Vice-Chairman, I do again appeal; I am 
not one of those who would like to see 
English remaining in its present status all the 
time; I like its dominance to go, but I like it to 
go in a manner which would be democratic, 
progressive and popular. I want to seek the 
objective in unity and through voluntary 
acceptance and, as far as Parliament is 
concerned, through persuasion. I do not like 
to  use the President's  authority 
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and power to impose something, to 
disregard the opinion of the State 
Legislatures, of the majority of them, or 
at least three-fourths of them, and so on. I 
do not like such a thing. Therefore I say 
that this suggestion should have been 
accepted by the Government even before 
we had brought it in. I would again 
appeal to the Home Minister that this 
matter should be seriously considered. 

We in Bengal have to    speak    for Hindi, 
mind you.   It is all right for those hon. 
Members who are   in   the Hindi areas.   I 
know it is   easy   for them to say and   
speak,   but it is a difficult job for us, 
whether in Tamil-nad or in West   Bengal,    
mind you. Mr. Annadurai has a strong 
party in Tamilnad,  and  we too are not in  
a weak party in  West Bengal    despite 
the attacks on us.   Therefore, it shall be 
our job to popularise the idea, the concept 
of one Union Language ultimately, and 
we should     be put in a better position to 
argue out the case, to seek support of such    
people,    to allay the fears in the minds    
of   the Bengali people, some may be 
wrong, some may  be  legitimate fears;  
some are    legitimate    fears.     
Therefore, I think the hon. Minister 
should try   to take us with him.     How 
can he expect to   take    Shri    
Rajagopalachari, who is totally opposed 
to him,  with him?   He  should  try  to  
take people like us, sitting in this House, 
who are in principle in agreement with    
him, who support the thing but want such 
provisions to be made,  because then his 
effort gathers a greater volume of support,  
and if he pushes us    away, takes   the    
opposition   parties    away when we 
make some such suggestions. I have my 
doubts. Mr. Vice-Chairman, how far our    
attempts    to    persuade people will 
succed, or how far Government will 
succed    in    persuading the people, those 
who are with them already.   If they do 
not try' to    consolidate that support and 
then expand on that, I do not see how it 
can otherwise expand.     Therefore I sav. 
make your efforts successful.   I would 
appeal to Shri Lai Bahadur Shastri to tell 
me what is the meaning of the 

Prime Minister's assurance; whether the 
amendment. No. 41, which I have 
suggested does not, in a sense, at least 
embody that assurance and whether, in 
practice, something will be done to 
ensure, by legislation, or otherwise if you 
like, by whatever you have, that Hindi is 
not going to be imposed directly or 
indirectly, but would be sought to be 
promoted through our own efforts, patient 
efforts, tireless efforts, on the one hand 
from the Centre, and by promoting 
confidence in it and voluntary acceptance 
of it in the non-Hindi areas—which, un-
doubtedly, is an uphill task, but certainly 
we can achieve it. We have confidence in 
our people. They will do so. 

SHBIMATI MAYA DEVI CHETTRY: 
Mr.  Vice-Chairman,  Sir, I thought it was 
my duty to move this small and simple 
amendment to  the  provisions of this 
Language Bill.      If I did not move it, 
then I could not speak    on this Language 
Bill,    and    I    thought that I would be 
failing in my duty to the minority    
communities.     I mcve this simple 
amendment to make provision for two    
Members    from    the linguistic minority    
community    dec-cribed in   my   
amendment,    because under this   clause,   
you    are   taking thirty members of 
Parliament on the Committee, that is, 
twenty IroSr   the House of the People and 
ten from the Council of States.   So,   I   
want   that amongst them there should be     
two Members whose     language is    other 
than Hindi, English or other regional 
languages.    I think it should not   be 
difficult for the  hon.  Home Minister to 
take two such Members from linguistic 
minorities. 

Sir. our country is a multi-lingual 
country and I think the Tbree-langu-age 
formula may not cover all the linguistic 
groups in the country. Language is a sign 
of life. It is language which shows 
whether a nation or community is a living 
nation or community or not. And if we do 
not recognise the language of the 
linguistic minorities, I am afraid 
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fulfil our desire to make this country a truly 
democratic country. Sir, there are so many 
linguistic minority groups in "the country 
whose language is neither Hindi nor English 
nor any of the regional languages mentioned 
in the Eighth Schedule. For instance, I come 
from a hill region of West Bengal. In that 
region Nepali is widely known. It is not only 
widely known there but it is the lingua franca 
of that area, including the whole of Sikkim 
and a part of Bhutan. The medium of 
instruction there is Nepali. So, this flourishing 
and living language, I think, should not be 
neglected by our democratic leaders and the 
Government. We Nepalese may be a linguistic 
minority in the country but, after all, we are 
also family members of the nation and we 
should enjoy equal rights in every respect 
along with other communities. 

Sir, since there is not much time, I do not 
want to go into details and I want to be very 
short. I was saying, likewise there may be 
other linguistic minorities in the country 
whose language is not recognised either by the 
State or the Central Government and they are 
left out unnoticed. So, for the proper safeguard 
of the language of the linguistic minorities in 
the future, I have moved my amendment. Sir, 
today we have got very broad-minded leaders 
in whom we have got full faith. But tomorrow, 
who knows, we may not have similar 
leadership in the country. Therefore, there 
should be some proper safeguards for such 
linguistic minorities in this Languages Bill. 
Therefore, I think, when a Committee on 
Official Language, is constituted ten years 
hence, in this Committee there should be two 
Members of Parliament from linguistic 
minorities. I hope the hon. Home Minister will 
consider the question of acceptance of my 
amendment. 

SHEI MULKA GOVINDA REDDY: Mr. 
Vice-Chairman, Sir, I rise to support some of 
the amendments to clause 4 of the Official 
Languages Bill. 

SHRI LAL BAHADUR: May I know, Sir, 
how long the House is to sit today? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :    Up to six o'clock. 

SHRI LAL BAHADUR: Besides Mr. 
Govinda Reddy, there may be amendments to 
be moved and spoken on. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The amendments to clause 4 
have been moved. Mr. Govinda Reddy wants 
to speak now. His will be the last speech on 
clause 4. 

SHRI LAL BAHADUR: It means we will 
have to consider this Bill further tomorrow. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): YOU have to reply and then the 
amendments have to be put to vote. 

SHRI LAL BAHADUR: I may take a little 
more time to reply   .   .   . 

SHRI BHUPESH GUPTA: Let Shastriji take 
a little more time because what he says is 
important. After his reply let us adjourn till 
tomorrow morning. Tomorrow we can 
economise on the Appropriation Bill. 

SHRI LAL BAHADUR: I wanted to appeal 
to the House that this Bill be disposed of as 
early as possible. After clause 4 has been 
discussed, the other clauses are not as 
controversial as clauses 3 and 4. May I appeal 
to the House that it should be disposed of as 
early as possible, because the Constitution 
(Amendment) Bill has got to be considered 
tomorrow? Then there is also the 
Appropriation Bill. 

SHRI BHUPESH GUPTA: We shall save 
time on the Appropriation Bill. We have 
decided that. We are taking it up tomorrow 
also, and you will not lose because we shall 
economise on the Appropriation Bill. It is to 
suit your convenience or as you like. 
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function in. the evening. 

THE VICE-CHAIRMAN (SHRI M. P. 
BIIAHGAVA): Mr. Mulka Govirtda Reddy.   
Please be brief. 

SHRI MULKA GOVINDA REDD?: Mr. 
Vice-Chairman, I rise to support some of the 
amendments moved to clause 4 of this Bill. 
Time and again, the Prime Minister has stated 
here as well as elsewhere that there need not 
be any apprehensions in the minds of the non-
Hindi-speaking people in the country, that 
they would like to give weight to the views 
expressed by them and only with their consent 
and assent will Hindi be made the sole official  
language. 

Mr. Vice-Chairman, Hindi was made the 
official language of the Union and a period of 
fifteen years was prescribed by which time 
Hindi would have developed to such an extent 
that it would have become the sole official 
language. They had also provided, under 
article 344, for the appointment of two 
Commissions, one in 1955 and another in 
1960 to review the progress of Hindi during 
this period of fifteen years. Mr. Shastri 
explained why he could not appoint the second 
commission. The second parliamentary 
committee could not be appointed as the 
Government were unable to act on the 
recommendations of the first Commission. On 
that basis there is ample justification for us to 
say that a ten-year period that is now being 
fixed for appointing a reviewing committee in 
1975 is too short a period. 

Sir, the Government does not seem to be 
realistic. They do not seem to have assessed 
the position properly. However much one 
would like to have Hindi as the sole official 
language of the country, one can have it only 
with the consent and assent of the non-Hindi-
speaking people of this Union. Within a 
period of ten years in addition to the fifteen 
years that will have to elapse by that time, I 
am 

afraid we will not be in a position to say 
emphatically that the Hindi language has 
developed to that extent and that we can make 
Hindi as the sole official language. It is better 
10 be realistic and so, instead of having this 
ten year period, if you put it as twenty year 
period and if a reviewing committee is 
appointed after that time, it is quite possible 
by that period we will have developed this 
language to that extent and the people in the 
non-Hindi speaking area will have also learnt 
this language and at that time they may' not 
have objections to make Hindi as the sole 
official language as has been provided under 
the Constitution. 

The Home Minister was telling us that 
when the last Parliamentary Committee was 
appointed, more than 20 Members out of 30 
were from the non-Hindi-speaking area. So, 
there is no apprehension that when this 
Committee is appointed after 10 years, that 
the non-Hindi speaking elements will not 
predominate in this Committee. I would very 
much urge that instead of relying on the 
assurances a constitutional provision be made 
that at least 20 Members out of these 30 
Members will be from the non-Hindi-
speaking areas and so, an amendment to that 
effect has been moved already by my friend. 

Then this reviewing Committee will go 
into the question and will submit a report. 
Under article 344(3), it is provided: 

"In making their recommendations under 
clause (2), the Commission shall have due 
regard to the industrial, cultural and 
scientific advancement of India, and the 
just claims and the interests of persons 
belonging to the non-Hindi speaking areas 
in regard to the public services." 

This is a very salient provision. The same 
thing should have been incorporated in clause 
4. That would have been a directive to the 
Committee to formulate their 
recommendations   to 
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President. I do not know why the 
movision that was found necessary to be 
incorporated in the Constitution has not 
been incorporated in clause 4. 

Thirdly, the Committee will make a 
recommendation and that report will be 
sent to the President. The President will 
cause that report to be laid on the floor of 
the Rajya Sabha and the Lok Sabha and 
the same report will be sent to the State 
Governments. It Is not really sufficient 
that the report should be laid, though by 
implication the report may be discussed. 
A specific provision should have been 
made for making this report to be 
discussed by both the Houses of Par-
liament as the State Governments may 
give their own opinions either by con-
sulting the State Legislatures or on their 
own. It would be better if a statutory 
provision is made that the report should 
be sent to the State Legislatures meaning 
thereby that the Legislatures will have an 
opportunity of expressing their views in 
view of the experience they will have 
gained in the last 10 years regarding the 
use of Hindi or any other language in the 
State or In the Union. So, I would urge 
that it should be made obligatory that this 
report will be placed and discussed in 
both the Houses^ of Parliament and 
should be sent to all the State 
Legislatures. It says in clause 4(4): 

"The President may, after con-
sideration of the report referred to in 
sub-section (3), and the views, if any, 
expressed by the State Governments 
thereon, issue directions in accordance 
with the whole or any part of that 
report." 

Here I am not satisfied With the wording 
"may". It should be made obligatory on 
the President that he can issue directions 
only after considering the views of the 
Parliament expressed on this report and 
also after considering the views of the 
State Legislatures. I very much agree with 
the amendment moved by Mr. Bhupesh 
Gupta that at least three-fourths of the 
State Legislatures should give a positive 
vote with regard to Hindi being adopted or 
used as the sole official language. 1 would 
request the Home Minister to accept some 
of the amendments which ars very salient 
and reasonable and . which will allay the 
fears of the non-Hindi people so that the 
unity of the country, the integrity of the 
country and the oneness of the country, 
can be preserved. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) r Would the Home Minister 
like to reply tomorrow? 

SHRI A. B. VAJPAYEE: Why not 
reply tomorrow? 

SHRI LAL BAHADUR: I might finish 
in 3 or 4 minutes. 

SHRI A. B. VAJPAYEE: You should 
do justice. 

THE VICE-CHAIRMAN: You may 
reply tomorrow. The House stands 
adjourned till  11  A.M.  tomorrow. 

The House then adjourn'ed at 
fifty-six minutes past five of the 
clock till eleven of the clock on 
Tuesday, the 7th May, 1963. 

GMGTPND—RS—179 R.   S.—24-6-
63— 550. 

 


